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A

Minutes of the meeting organized with Prof. S.P. Gautam, Chairman,
Central Pollution Control Board, on 25/11/2010 at 11.00 a.m. in this office .
at Parivesh Bhawan, East Arjun Nagar, New Delhi to sort out the issue-
regarding fixing up of the values of parameters namely Sodium Absorption
Ratio (SAR), Electric Conductivity (EC) & Residual Sodium Carbonate
(RSC) for discharge of treated wastewater of CETP of dyeing industries of
Ludhiana for irrigation purposes.

Following were present:
1.~ Sh. S.S. Channy, Principal Secretary to Govt. of Punjab Deptt. of Industnes &
Commerce, Chandigarh

2. Sh. ).S. Kaymotra, Member Secretary, Central Pollution Control Board, New
Delhi

Dr. Babu Ram, Member Secretary, Punjab Pollution Control Board, Patiala
Sh. Vinod Chaudhary, Chief Engjinee; (Drainage), Punjab
Dr. O.P. Choudhary, Sr. Soil Chemist, Punjab Agricultural University, Ludhiana

Sh.- V.P. Singh, Superintending. Engrneer (O & M) Muntupal Corporation
Ludhiana

7. . Sh. R.S. Walia, Executive Engineer, Sidhwan Canal Division, Ludhiana

o m s w

8. Sh.'G.S. Majithia, SEE, Punjab Pollution Control Board, Zonal Office-2, Ludhlana.

9, Sh. Harsh Bhanwala, Sr. Vice Pres;dent M/s IL & FS Water Ltd., Jaipur

10. Sh. Sudhir Mathur, Manager, M/s IL&FS Water Ltd., Jalpur : t.
11. Sh. Ashok Kumar Makkar, Managmg Director, Punjab Dyers Assodiation,
Ludhiana

12. Sh. Vivek Kumar deal Secretary, Punjab Dyers Assndation, Ludhiana

At the outset Dr. Babu Ram, Member Secretary, Punjab Pollution Control Board
apprised that earher Pun;ab Pollutlon Control Board in consultation with Central
Pollution Control Board on 26/11/2009 had prescnbed the following standards to be
achieved-at the outlet of CETP: ey

Sr. | Parameters TConcentration (mg/1 except pH, SAR
No. . & Bio-assay) '
1. pH : 6.5-8.5
2. |Tss | ‘ 20
3. BOD (3 DAYS AT 27°C) 10
4, CoD - : - 50
5. |TDS 2100 -
6. Oil & Grease Nil
7 Total Chromium : Nil
18. Phenollc Curnpounds il
9, Sulfide _ : I , 0.01 |
10. | Bio-assay . _ 190% ‘survival of fish after 96 hours of
' ' ‘ 100% effluent.
11, Sodium Absorption Ratio -3
] SAR) ' i

(?

—
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He added that Punjab Dyers Association (PDA), Ludhiana vide its office letter no.

' 32/PDA/CETP/LDH dated 28/9/2010 informed that the value of SAR is more stringent

than required for- irrigation and it will have huge impact on the treatment technology
and in order to attain this value of 3, much expensive equlpmentsf treatment
systems are required to be installed. Thus the revised standards as prescribed for
general standards for discharge into in land surface water/ discharge of irrigation
may be fixed at the outlet of CETP. The'matter was also discussed by PDA in the
meeting held under the Chairmanship of Plrincipal Se&etaw to Hon'ble Chief Minister,
Punjab on 27/10/2010 at 5.00 p.m., whe_réin, the issue regarding relaxation of value
of SAR to 18 was also raised by Sh. Harsh Bhanwala, Senior Vide President, M/s 1L
& FS Water Ltd. However, in the meeting, it was apprised that the value of S{\R must
be maintained 3 because no treated water having SAR more than 3 can be allowed

* to the discharge into Budha Nallah further leading to River Sutlej whose water is

used for rrigation and drinking purposes in the South-Western District of Sta;é of
Punjab. Therefore, in the said meeting, it was decided that Hon'ble Chief Minister,
Punjabshall hold a meeting with Chafrman,i Qen'tral Pollution Con;rol Board in this
fegard very shortly, where the issue of SAR shall be discussed. Accordingly, Hon'ble

' Chief Minister, Punjab convene a meeting ‘on 2/11/2010 with Chairman, Central

Pollution’Control -Board with regard to‘sétting of CETP by PDA in the said meeting,
it was decided that another meeting may be convened with expert of PAU, Ludhiana
on_'mnuzom under the Chairmanship of Hon'ble Chief Minister, Punjab as the
Chairman, Central' Pollution Control Board desired to know a report of Agricultrual
Department on the issue that for how long the soil can be irrigated with the discharge
water coming out from the CETP. '

Tﬁus, during the meeting held on 10{11-}20:10 under the Chairmanship of Hon'ble
Chief Minister, Punjab, Dr. O.P. Choudhafy, an expert in water quality from Punjab
Agricultural University, Ludhiana apprised that the standard for SAR fixed as 3 is
acceptable value’in view of end use of treated wastewater on to land for :rrrgatron
for its cohtinuous appllcation for coming say 50 years and also its possuble drscharge

. into River Sutlej. He further informed that the TDS parameter may be replaced with

Electrical Conductmty (EC) to be equwalent to 2000 uS/ cm and one more parameter
namely Residual Sodium Carbonate (RSC) to assess the alkalinity hazard of the
effluent be introduced, the limit of whfch should be fixed as 2.5 meq/hl:re During
the said meeting, it was informed by Sh Amarjlt Singh Dullet, Chief Engineer
(Canals), that they have adequate land measuring 80,000 acres which is sufficient
to handle the volume of treated wastewater during paddy crop cultivation period.

He further informed that excess effluent durmg no demand penod particulfxly in

%
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wheat season would be released into 6R distributary and would be sufficiently diluted
for irrigation purposes.

After detailed deliberations between PAU and PPCB on 10/11/2010, the following
standards were proposed at the outlet of CETP:

.| Sr. Parameters - . Concentration in mg/| except pH,
No. v | SAR, RSC & ‘Bio-assay
1. pH E 6.5-8.5
2. TSS : ! 20
3. BOD (3 Days at 27°C) . 10
4. [cop L 50
5. s _ 2100
6. QOil & Grease ! . Nil
7 Total Chromlum . Nil
8. Phenollc Compounds - Nil -
9. Sulfide ‘ q . 0.01
10. | Bio-assay : 190% survival of fish affer 96 hours of
- 100% effluent. -
1. [sARr _ 7
[T [RsCmeasite) % 4

However, the following parameters as meﬁtiohed below shall be maintained after
' mixing of treated wastewater from the CETP and treated domestic wastewater:

Sr. Parameters : |- - Concentration
No. ' ;
1, Sodium absorption ratio (SAR) g 3.5
2. Electrical Conductivity (EC) : 1 2000
: uS/cm =
3. Residual Sodium Carbonate ! : 2.5
(RSC) meg/litre ' ;

Also, during the meeting held on 10/11/2010, Hon'ble Chief Minister, Punjab directed
that Department of Industries and Comrherce shall go ahead for finalization of DPR
by Project Management Consultant (PMC) based on the said standards for further
implementation of the project and Hon'ble Chief Minister, Punjab further directed
that PAU and PPCB shall collect and analyze the dyeing effluent samples for sfudying
the vaiue of SAR, EC,.and RSC parameters and shall submit its report within one
. week. In this regard PAU, PPCB and Irngatlon Department shall sit together and
work out the modalities of dllutlon and adequacy of land available in the command
drea in view of the standards fixed above for utlllzlng the treated wastewater for
wngatxon as well as for its release (if any) into River Sutlej during monsoon season,
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'Accordingly, Punjab Pollution Control Board and Punjab Agricultural University, -
Ludhiana have collected the effluent samples of 32 industries on 12/11/2010 and
* ‘their analysis results in terms of SAR, EC and RSC aré as under:

Sr,
no.

Name and

Address of | al

the
Industry

Industri

process

Type of |iColour

sample

collecte

d

of the
‘sample
s

Parameters Tested

ffluent
dish,
(KLD)

SAR

EC

(HS/cm) | (me/fL)

RSC

.| Area-A

M/s Modern
Processors,
29-A,
Industiral

(Extn), -

Dyeing of

acrylic
yarn/
polyester

un-
treated

Light
blue

100

184

1118 -

Area-A,

M/s Pritam
Scientific
Dyers, 16-A,
Industrial

(Extn),
Ludhiana

Dyeing of
acrylic

un-

treated

Light
green

250

1.64

1400

3.5

M/s
Sunshine .
Dyeing Pvt.
Ltd, 261-A,
Industrial
Area-A,'l
Ludhian

Cotton/
PC

un-
treated

Violet

500

1355

16710

36.5

Area-A,

M/s _RP.]
Processors,
848/11,
Industrial

Ludhiana

cotton
mix

un-
treated

Light
violet .

450

18.44

4520

12

M/s
Rajneesh
Dyeing
House, 17-
B, Industrial
Area-A
(Extn),
Ludhiana

Acrylic/
wool

un-
treated

Light |
blue

100

12.56

“3800

35

M/s Madan
Dyeing and
Finishing
Factory,
Textile
Colony,
Ludhiana

Acrylic
yam/
polyester

un-
treated

Dark
black

450

213

984

Average °
Industrial
Area-A

| 308

47.55

-+ 9.08

Average
Industiral’
Area-A
excluding
Sunshine
Industry
mentioned
as at Sr.
no. 3

270

7.33

2364

I\

3.6
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Weighted
average

8.23

2458

5.35 |

M/s AK.
Dyeing
House,
Geeta
Nagar,
Tajpur
Road,

Acrylic

un-
treated

Slight
pink

370

2.02

687

2.5

8.

M/s K.B.
Dyeing,
Geeta

Na gar,
Tajpur
Road,
Ludhiana

Acrylic

un-

| treated _

Brown

100

1.56

1325

05

M/s . 'R.S.
Dyeing,
Geeta
Nagar,
Tajpur
Road,
Ludhiana

Acrylic
yarn

un-
treated

-| Light
violet

200

1.89

853

3.5

10v

M/s Woolco
Dyers, St.
no. 6, Geeta
Nagar,
Tajpur
Road,
Ludhiana

Acrylic
yarn

un-'
treated

Brownis
1 h violet

100

1.50

802

11.

| Mill,

M/s MR
Dyeing and
Finishing
Geeta
Nagar,
Tajpur .
Road,
Ludhiana

Acrylic/
polyester

un-
treated

_Violet

400

1.39

898

55

12.

M/s G.P.
Dyeing,.
Geeta
Nagar,
Tajpur
Road,
Ludhiana

Acrylic

| un-

treated

Grey'

150

1.45

962

13.

M/s Master
Art
Processors,
Mata Karam
Kaur Colony,

| Tajpur

Road,
Ludhiana

Cotton.
garments

| un-

treated

‘G_}ey

60

2.30

1165

65

14;

| Industries,’

M/s Lovely

Tajpur
.Road,
Ludhiana

Ftcryfllic.ar

1 polyester

un-
treated

Light
" black

400

3.1

1370

15,

M/s - New
Amba . Dye,
Tajpur
Road,

Ludhiana

Acrylic
yarn

un-

treated

Light
green

120

2.32

- 1156

10
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1 18.

M/s N.V.
Processors,
117,
Mahavir Jain
Colony,
Tajpur

Road,

Acrylic/
polyester
. PC

un-
treated

Violet

400

15.93

3690

17.

M/s Madhok
Scientific
Dyers,
Tajpur

Road,
Ludhiana

Acrylic
yarn/
polyester

un-

‘treated

¢

Brownis
h

©120

3.08

1035

18,

M/s  Kairvi
Processors,
Tajpur
Road,
Ludhiana

‘Acrylic
yarn/
polyester

un-
treated

Dark
violet

150 _

2,24

726

8.5

19,

M/s  Yogi
Dyeing,
Tajpur
‘Road,
Ludhiana

Polyester
cotton

un-
treated

.Light
pink.

600

12.17

1683

Average
Tajpur
Road

244

"3.92

1258

5.77

Weighted
average

5.75

1456

5.84

20.

‘Ludhiana

M/s Marvel
dyers  and
Processors
Ltd., Rahon
Road,

Polyester
/ cotton

un-
treated

Blackish

1000 |

12.06

1860

20

21

M/s B.L.
Malhotra
Dyeing
Works,
Rahon
Road,
Ludhiana

Acrylic/
polyester

u'n-
treated

22.

Mfs. .
Bhandari
Hosiery,
Rahon
Road,
Ludhiana

Cotton

un-
treated

Light
violet

300

877

3040

2.5

“[Light

blue

400

371

1076

Average
Rahon
Road .

567

8.19

1992

9.17

Weighted
average

9,52

1883

11338

23.

| Processors, |

M/s BM

Focal Point,
Phase-8,
Ludhiana

Acrylic

1 un-

treated

| Light

pink

350

1.50

835

35

24.

M/s Ramal
Dyeing
House,

| polyester

Acrylic/

mix

=5

un-
treated

Greyish

‘600

5.69

1854

Focal Point,

\
!
R
Environmental Enginee:

. Punjab Pollution Control Boarc:
Regionai Office-1, LUDHIANA
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Phase-8,
Ludhiana

25.

. ~do-

Acrylic/
polyester
mix

un-
treated

Light
blue

5.60

1800

155

26.

M/s Rubby
Dyeing and
Finishing
Mills, D-277-
A, Focal
Point,
Phase-8,
Ludhiana

Acrylic/
polyester

un-
treated

Light
grey

1.33

27

M/s S.K.
Kohli Textile
Industry, E-
664, Focal
Point,
Phase-8,
Ludhiana

Acrylic

un- -
treated

Dark .
grey

250

229 .| 1024

6.5

28 .

M/s PVM
Enterprises,
Focal Polint,
Phase-8,
Ludhiana

Cottoﬁ :
polyester
mix ’

un-

treated '

Yellowis
h

600

146 | 1115

29

M/s  Amar
Industries
Ltd., Plot no.
C-258, Focal
Point,
Phase-8,
Ludhiana

P'olyegter

un-
treated

Light
_grey

800

2.81 975

16.5

30

M/s Mahesh
Dyeing
House, 287,
Focal Point,
Phase-8,
Ludhiana

Acrylic

un-
treated

"Light
pink -

350

1.80 | 792 6

31

M/s VH
Sdientific
Dyers, Focal
Point,
Phase-8,
Ludhiana

Acrylic/
polyester

un-

treated

Grey.

400

12.67

3340 14

32

M/s Dhawan
Processors,
E-670, Focal
Point,
Phase-8,
Ludhiana

Acrylic/

polyester -

un-

treated -_

Dark °
grey

250

157 | 754 | 7.5

.| Average

Phase-8,

| Focal

Point,
Ludhiana

460

3.68 133

3 | 875

| Weighted

average

3.83

1375

9.67

AVERAGE of |-

Total _Samples

‘| Excluding

Sunshine

4.74

1538

7.18

A
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mentioned - at

Sr.no. 3

The above analysis results indicate that 6 effluent samples collected from Industrial
Area-A had average discharge of 308 KLD, the values of SAR = 28.7, EC = 4755
pSfcm and RSC= 9.1 meqylitre. Effluent of the one industry namely M/s Sunshine
Dyeing Pvt. L{d had abnormall:y high values of all the parameters (SAR=135,
EC=16710, RSC = 36.5). Excluding these parameter the average of effluent from *
Industrial Area-A comes to SAR = 7.33,EC = 2364 and RSC = 3.6.

' Th[rteen samples coflected from Tajpur Road area had the average of dlscharge of
244 KLD the values of SAR = 3.92, EC = 1683 gSfcm and RSC— 5.8 meq/litre.

Rahon Road effluents (3 samples) ‘had average d|scharge of 567 KLD, the values of
SAR = 8. 2, EC = 1992 pS/cm and RSC= 9. 2 meq/litre.

Ten samples from Focal Point, Ludhlana had average dischdrge of 460 KLD the
values oﬁ SAR = 3,68, EC = 1333 KS/cm and RSC= 8,75 meqjhtre :

- >  Overall a'\}emge of Results

- : 1) SAR = 474 '

- 2) EC = 1538 pS/em :
. 3)  RSC = 7.2 meqllitre

(
> Weighted Average Value of SAR

. Sr. [ Name of Cluster _ | _' s]m Values of IL | SAR Values as
no. ' & FS Water Ltd. | per analysis of
; . PPCB and PAU
1. Industrial Area-A 61.27 8.23
2 _Tajpur Road - 6.13 5.75
3. "R‘ahoanoafd 23.04 9.52
4, Focal Point _ 10.36 3.83
- Weighted average 17.36 5.46

> Weighted Average of other

parameter as per analysis of PPCB and

PAU
Sr. [ Name of Cluster " EC (uS/cm) RSC (meq/litre)
" no. | - : : ' !
- 1. |Industrial Area-A 2458 5.35
Page-8-0f 17 &
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2. { Tajpur Road 1456 5.84

3 -Rahon Road .1883 _ : 13.38
{4 Focal Point - ] 1375 | 9.67
Weighted average: _ 1593 . . 8.11

"> Availability of dilution

The wastewater of STP Bhattian, which is bei’ng presently discharged into River

+ Sutlej, is required to be diverted back to Budha Nallah in order to have sufficient

dilution.

f\

2 Availability of land

Total land available for disposal as reported by CE (Canal) = 80,000 acres

1) For paddy,crops, about 40,000 acres is sufficient

2) For wheat crops. = 80,000 acres + excess effluent to be released into 6R
distributary - : . o

3) Réq'uirement_of land during paddy crops ~ .+ = 1500 acres/day

.»  ANALYSIS RESULTS OF TREATED WASTEWATER OF STP BHATTIAN
AND BALLOKE, LUDHIANA

Sr | Name |Type . | Type of | Colour Parameters Tested

” of STP |of - sample | of the . ’ .

no( - Efflue | collecte | efflue [Effiuent [ SA | EC RSC

‘ nt d nt | dischar | R | (uS/c | (me/

“ ge : m) L)
. : : ' (KLD) ) )
1. |STP | Domest | treated | Almost 111000 | 5.1 | 1867 5
| Bhattia | ic clear o 4
n, - |effluent '
Ludhian
a y .

2, |STP Domest | treated | Light 152000 | 2.4 | 1415 3
Balloke, | i¢ : .| greyish 3 .
Ludhian | effluent ' :

a

The analysis res._ﬁﬂ; of the treated wastewater of STP Bhattian and Balloke reveal .-

that there is higher value of SAR in the tréated sewage of STP Bhattian as compared
to STP Bélloke, which may probably due to mixing of untreated industrial effluent

into the domestic sewage. The parameters from STP Balloke reveal thét the domestic

effluent can sufficiently dilute the treated effluent from CETP in terms of SAR and
EC. o
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" On the basis of the above data, the estimates of the parameters’after mixing un-
treated industrial effluent (without CETP) and treated domestic effluent (through

o~ . STP) are:

i) SAR = 4.0 "
- i) EC = 1500 pS/cm

iy RSC = 5.0 meq/litre

Thus, the standards proposed by PPCB and PAU, Ludhiana are achievable after
* treatment of the industrial effluent through CETP.

The Member Secretary, PPCB further apprised that the said analysis results wére
discussed in the meeting taken by the Hor'f;’b!e Chief Minister, Punjab on 16/ 11/2010,
wherein, members of SPV contended that the analysis results given by M/s IL & FS .
indicated-the value of SAR as 18 and as such, it will not be possible for the SPV to '
achieve the standard of $AR = 3 even with the level of dilution available from the
treated sewage of STPs. The representatwe of M/s IL & FS, further expressed that
in order to bring'SAR = 3, expensnve equlpments like RO system is requnred to be
installed which will not be economically viable for SPV. He requested that the
- standard of SAR as proposed by PPCB as 7 at the outlet of CETP may be relaxed.
The detailed deliberation in the matter was made and it was decided that a joint -
team consisting of officers of PPCB, PAU, M/s IL & FS and PDA shall collect the
composite samples'df the raw effluent: of dlyeing industries and these may be

= e analyzed by PAU in the presence of representative of M/s IL & FS5.

: » me ) : Accordmgly, the team consisting of officers of the said departments jointly conducted-
.  the composite samphng of raw effluents on 18/11/2010 and 22/11/2010.. The

analysis’ results of these samples in terms, of SAR, EC and RSC are given as under:”
Sr. | Name & Address of | Type of Dis. | Parameters’
. no | the Industry - Product (KLD) . . ,
. ' g | SAR EC RSC
. ull - s _ " | usfem) | (mejL)-
: 1. | 3Jain Uday Ind. (P) Polyester 300 25:111 4940 | - 6
- ‘ ' | Ltd.D-43,44 & 57,58 |Cotton | -
E ; ' | Focal Point, Phase-5 i
g = : 2. | Maharaj Processors, | Polyester 550 596 | 3300 . 0
[ s C-39, Focal Point, | Cotton/ .
g & Phase-5 " | Polyester
" _ 3. | Sailopal Dyeing Woolen - |50 1 10.47 | 4320 0
- S -+ | Works, d-96, Focal Yarn/ :
Pount Phase 5 Fabric : E
4, Saachl Proc&ssors (P) | Polyester | 700 42,63 | 7900 | 155
g Ltd, 3-A, Focal Pomt Cotton/ = e A '
) : Phase-5 = - Acrylic

g A | . . Page - 10 -of 17 Enwronmenta" EngmL
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5. | Kudu Knit Process, C- | Polyester 530 5.31 12
219, Focal Point, Cotton
Phase-8
6. | P.V.M Enterprises, Polyester 400 7.22 2480 1
#342 D, Focal Point, | Cotton
Phase-8"
7. | Ruby Dyeing & Acrylic 320 4.60 | 1598 0
- | Finishing Mills, D- Yarn/
277A, Focal Point, Polyester
Phase-8
8. | Dhawan Processors, | Acrylic .400 1.92 1015 0
# E-670, Focal Point, | Yarn/ . .
Phase -8 £ = Polyester ;
9. | R.P. Processors, Polyester . {410 '20.09 | 4170 4
848/11 Ind. Area-'A’ | Cotton .
10. | Pritam Scientific . Acrylic Yarn' | 250 2.30 | 1047 0
Dyers, 6-A Ind. Area- ' : o
IAI
11. | Berry Scientific Acrylic/ 85 2,05 | 1052 . 0 .
Dyers, Tajpur Road - | Polyester wE
12. | Maharaja Dyeing and | Polyester * | 560 3.44 | 1590 0
" | finishing Mills, Tajpur : '
Road ; :
13. | New Amba Dyeing Acrylic Yarn | 577 2.22 | 1125 0
Mahaveer .Colony,
Tajpur Road .
14. | Lovely Industries, Acrylic/ 246 2.19 986 1
Tajpur road Polyester : o
15. | Balak International, | Polyester/ 300 7.04 | 2530 . 0
Jawal Complex, Cotton’
Tajpur Road .
16. | Golden Processors, [ Polyester/ | 200 4.49 858 20 ¢
Vill Bhamian, Tajpur | Cotton C
Road .
17. | Prem International, | Polyester 300 17.90 | 3630 5
Shiv Mandir Gali, . Cotton/ :
Tajpur Road Cotton/
v " . Acrylic yarn
18. | Oriental Knitfeb Pvt. | Polyester/ | 557 11.70 | 5560 2
Ltd, 278, Ind. Area-A | Cotton = S I
19. | Madan Dyeing Polyester/ | 507 2.57 | 1069 1
' -Finishing works, J-1, | Wool Top/ &
Ind. Area-'A' Acrylic yarn
20. | Gian Chand Dyeing Polyester 371 2.66 | 2680 1
Works Vill Bajra, Cotton ' '
Rahon Road
21. | Barkat Dyeing Works, | Polyester | 468 2.66 |. 1340 0
‘seera Road, Vill. Fibre/ : '
Meharban Acrylic yarn
22. | Pawan Dyeing & Acrylic 414 14.72 | 5730 2
fiishing Mills, Vill Yarn/ ' ' '
Bajra Polyester
; Cotton/ 0
\/ )[N
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Cotton
Fibre
23. | M/s Rampal Scientific | Acrylic/ 300 4.06 1332 4
Dyers 216, Industrial | polyester
Area-A, Ludhiana yam
24, | M/s Punjabi Dyeing, | Cotton/ 1200 4.49 1592 0
Industrial Area-A, Polyester y
Ludhiana _ Cotton
25. | M/s Satyam Scientific | Acrylic 150 2.19 1342 0
Dyers, Industrial : :
Area-A, Ludhiana
26. | M/s OM Processors, Polyester 300 81.35 | 12700 0
K-3, Textile Colony, | Cotton
Industrial Area-A
27. | M/s Deluxe Fabrics, | Cotton / 600 6.47 | 2920 0
Focal Point, Phase-6, | Polyester
Ludhiana Cotton _

- 28. | M/s Raghav Woolen | Acrylic/ 550 9.43 | 2390 3.5
Mills, Focal Point, wool Top | '
Phase-6, Ludhiana

29. { M/s Golden PC/ Cotton | 550 16.26 | 4070 - 0
Enterprises, Focal )
Point, Phase-6

30. | M/s.V.H. Scientific - Acrylic/ 300 6.63 2550 0
Dyers, Focal Point, polyester
Pnase-8, Ludhiana .

31. | M/s Super Tex Dyed 600 20.76 | 4850 7.5
Processors, A-3, Fabric, :
Focal Point-5, PC/Cotton _

- 32. [ M/s Navyug Dyed - 100 1.63 | 789 0

Laminates, C-124, Polyester &
Focal Pont, Phase-5 | Acrylic
33. | M/s Gulab Dyeing, D- | Dyed x 500 16.27 | 3890 0
83, Focal Point, ' Fabrics, PC/
Phase-5, Ludhiana. Cotton and
" | Polyester _
- 34. | M/s Shaan Dyeing Acrylic Yarn | 335 1.69 924 0
Company, Vill. Seera :
Rahon Road -
35. | M/s Marbel Dyers & .| Polyester * [ 390 12062 | 4130 0
Processor (P) Ltd., Cotton
Meharban (Rahon
Road
36. | M/s G.P. Dyeing, Acrylic 120 1.35 929 0
* | Geeta Nagar, Tajpur | yarn/ ' :
Road, Ludhiana Polyes‘er :
: Yarn ' ;
) 37. | M/s Anmol Dyeing, | Polyester 300 1.82 834 1
Geeta Nagar, Tajpur’
Road, Ludhiana
o
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38, [ M/ Yogita Collection, | Polyester/ | 500 4.43 | 1605 45

Tajpur Road Cotton _

39. | M/s N.V Processors, | Polyester/ | 415 494 | 1369 | 25
Tajpur Road, Polyester

. | Ludhiana Cotton

40. | M/s Mahavir Dyeing | Cotton/ 300 24.98 | 4950 10
and Finishing Mills, Polyester '
Tajpur Road, -
Ludhiana -

41, | M/s Aman Processor, Acrylic/ 100 1.77 847 1.5
Shiv Mandir Gali, Polyester
Tajpur Road,

42 [ M/s Sangam Dyeing | Acrylic/ 290 5.36 | 1706 3
House, Textile " | Polyester
Colony, Ind. Area-A

Averaged over the above results, the weighted values of 3 parameters are given

below:

) SAR = 110
i) EC° = 3031 pS/cm
i) RSC = 2.7 meqflitre

After mixing of industrial effluent (117 MLD) without CETP and treated domestic
effluent (239 MLD), the weighted average of the above 3 parameters shall be as

under:
) SAR = = 525
i) EC =  1946pS/em . -
i) RSC = 2.9 meg/litre '

If the treated qf.STP Bhattian (111 ML_D) ils diverted to Budha N.z;ﬁah, the value of
" the 3 parameters after mixing of industrial effluent (117 MLD) without CETP and
treated domestic effluent (350 MLD), the weighted average of the above 3
parameters shall be as under: - " '

) SAR = 458
i) EC = 1819 pSfem
iy RSC =

2.92 meq/litre

_ Itis further mentioned here that out of these 42 samples, there are 2 industries (Sr.

no. 4 and 26); which are having exceptionally high value of these parameters. If

' thése industries are excluded for computing, the values the weighted average of the
parameters are as under: o

©j) SAR 8.3

i) EC - 2597 uS/cm SN Qv

Page - 13 - of 17 Erw -
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iii) RSC =

2.1 meq/litre

4 —

After mixing of industrial effluent (117 MLD) without CETP and treated domestic

H . efﬂuent (239 MLD), the waghted average of the above 3 parameters shali be as

the 3 parameters after mixing of industrial effluent (117 MLD) without CETP and
treated domestic effluent (350 MLD), the weighted average of the above 3

i) SAR = 43
_: : i) EC = 1803 pSfcm -
< i) RSC = 2.7 meg/litre
;- If the treated of STP Bhat_tian (111 MLD) is diverted to Budha Nallah, the value of
> parameters shall be as under:
' iv} SAR = 3.90
S ' ' 'v) EC = 1711 pS/cm
vi) RSC = 2:77 meqﬂitre

Sr. |

Parameters Concentration in mg/I except pH,

No. g ; SAR, RSC & Bio-assay

1. |pH 6.5-8.5

. 2 T7ss 20

3. | BOD (3 Days at 27°C) 10
4 [cop 50

5. |70 2100

6. Oil & Grease Nil N
i Total Chromium Nil

8. Phenolic Compounds Nil

9. ‘Sulfide - 0.01

2 9e

11. [SAR - 7

12. | RSC (meq/litre) 3

However, the following parameters as mentioned below shall be maintained after
mlxlng of treated wastewater from the CETP and treated domestic’ wastewater of
STPs of Ludhiana and Municipal Corporation, Ludhiana shall ensure that enough
dllutlon through treated domestic wastewater is‘made available so that the values

of SAR EC and RSC as. mentioned below is achieved at all the tlmes
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Sr. Parameters Concentration
. No, _' .
; 1. Sodium absorption ratio ) 3.5
(SAR)
2. Electrical Conductivity (EC) 2000
uS/em
3. Residual Sodium Carbonate 2.5
(RSC) meq/litre

representatwes of M/s IL & FS Water Ltd as to whether they have dOne the chemlcai
~analysis of all effluents and what simulation they have performed to have
fingerprinting of analysis of all effluents with them. Sh. Harsh Barrwal, Senior Vice
President, M/s IL & FS, Water Ltd. informed fhat they have carried out the simulation
modeling for the analysis of all the effluents and stated that they are convinced with
the analysis resuits of effluent samples(collected jointly by the team consisting of
PAU, Ludhiana; Punjab Pollution Controf Board; M/s IL & FS Water Ltd. and PDA,
Ludhiana) analyzed by PAU, Ludhiana. Sh. Banwala further shared that they have
caiculated the value of SAR after dilution of untreated wastewater without the CETP

. and treated domestic wastewater which comes out to be 4.0.

TheChalrman Central Pol[utronControlBoard asked Dr

P Choudha .. "

i.e. for SAR = 7, RSC = 3 meq/litre and TDS = 2100 mg'ﬂ at the outlet of CETP. Dr.
O.P. Choudhary explained that the above". standards are very well achievable at the
outlet of the CETP keeping in view of the analysis of 42 composite samples carried
out by the team. He stressed that the RSC which is more important parameter to be
kept in mind for using effluent for agricultural purposes and it should not be greater
than 2.5 meq/litre at the confluence point of the treated wastewater from CETP and
treated domestic wastewater. Dr. O.P. Choudhary further suggested that some
dyeing industries processing cotton/ polyéster cotton, which- have exceptionally
higher SAR values (:-'25} in the raw effluent, .should meke appropriate changes in
their chemicals and/ or processes so that the value of SAR shall not be high. In fact,

some of therr counterparts are processmg cotton/ polyester cotton but have

The Principal Secretary to Govt. of Punjab, Deptt. .of Industries & Commerce,
Chandigarh submitted that the value of aivailable land at Tajpur-Road is already high'
and the Gowvt. cannot allow additional land for proposed CETP at Tajpur Road and
therefore, the consultants shall give such a technology which may be sufficient
enough to meet with the standards at the outlet of CETP. Qg‘,

Page - 15-0f 17
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Sh. Vivek Kumar Jindal, Secretary, Punjab Dyers Association, Ludhiana submitted
that M/s IL & FS should recommend such a design for CETP, which should be capable
¢ K to achieve the proposed CETP standards within the proposed cost of setting up of
CETP. Sh. Harsh Bhanwala, Senior Vice President, M/s IL & FS Water Ltd., submitted
) that they have no objection for fixation of value of TDS = 2100 ma/l, SAR = 7 and
r RSC = 3 megq/litre in addition to other parameters as prescribed at the outlet of
j CETP. The project management consultaﬁt (Sh. Harsh Bhanwala) further submitted
h that they are confident and will give proper design of CETP which shall meet with
the outlet wastewater quality standards at the outlet of CETP as proposed above.

Sh. R.S. Walia, Executive Engineer, Sidhwan Canal Division, Ludhiana also submitted

that they have adequate land measuring Sd,O{JO_ acres which is sufficient to handle

mfonned ‘that excess efﬂuent during no demand period particularly in wheat season

would be released into 6R distributary and would be suffi caently diluted for irrigation
purposes.

After detailed deliberations, it was decided in the meeting that the- following
_standards are fixed for the treated effluents.at the outlet of CETP:

Sr. Parameters . _ Concentration in mg/I éxcept pPH,
No. SAR, RSC & Bio-assay
1 pH : ) 6.5-8.5
2 TSS EI : 20
3. BOD (3 Daysat 27°C) . | - 10
4 COD B ' ' 50
[6. Ol & Grease : LT
(7. |Total Chromium ‘ NIl
8. | Phenolic Compounds ; “Nil T
9. |Sulfide 0.01
10. | Bio-assay : 90% survival of fish after 96 hours of
' . 100% effluent.
I [saR - 7
LIZ. RSC (meq/litre) 3

However, the fol!owi'ng parameters as mentioned below shall be maintained after
mixing of treated wastewater from the CETP and treated domestic wastewater of
STPs of Ludhiana. The Municipal Corporation, Ludhiana shall ensure that enough

Page- 16 - of 17 '
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said corporation shall provide necessary laboratory facilities at the
confluence point of treated domestic sewage and treated CETP effluent to

’ - ensure the achievement of the paraméters namely SAR, EC and RSC at all
the times: : '
: 1. . Sodium absorption ratio (SAR) 3.5
’ 2. Electrical Conductivity (EC) | - 2000
WS/cm : ;
; 3. Residual Sodium Carbonate 2.5
(RSC) meq/l:tre

The meeting ended with vote of thanks to the Chair. 9\/\/
.‘
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F.No0.10-92/2010-1A.111
Government of India
Ministry of Environment & Forests
- (LA-11X. Division)

4 o Pnrynvaran Bhawan,
CGO Complex, Lodhi Road,
- New Delhi - 110 003,

To | .

The Secretary, - | . '

M/s. Punjab Dyers.Association, ,

N_nv‘Rntnn.(-‘.‘.o;ﬁp’lgx,"New’Chawla‘Furniture,

Link Roud, Cheema Chowk,

Ludhiana - 141 008, Punjab -

Dated: 374 May, 2013

' ; on
‘Subject: Environmental Clearance for the construction of Comm

Efffuent Treatment Plant (CETP) at Village Jamalpur Awana,
Panchayat ‘Jamalpur Awang, - Taluk Ludhiana East, Ludh

This has reference to your letter no. Nil dated 04,10.2012 s;cf:kmgt
Eovironmental Clearance uhder . the ‘Environment - lmpact Assesiﬁ‘lg?d
Notification, 2006. The proposal has been appraised as per pres‘c.‘r\ anL

‘Procedure in.the light.of provisions under the Environment Impact Asses'&mth
- Notification, 2006 on.the basis of the mandatory documents ‘e_nclosed_vnth. @
- application - viz, - the . Form-1, ‘El1A, EMP; and the additional Cla{‘ﬁcau-oins

fumished in response to the observations.of the Expert Appraisal (Jon:mnm:l

constituted by the competent authority in its meetings held on 1% =k -17"‘
December, 2011,10% ~ 11% May, 2012, 8t -9t Novemnber, 2012 and 18t -19

Fcbruml-y, 2013, '

2. ‘ltis intéralia, noted that the proposal involves development of Common
Efffuent Treatment Plant (CETP) on a plot area of 32 acres at Jamalpur.
. Awana, Ludhiana. There are 241 dying units in 5 industrial clusters. The

ellluent from the industrial units will be collected through the pipeline. The

trealed wastewater will be used for irrigation in an arca of 80,000 acres. The
tapacity of -CETP Proposed is 117 MLD. The total cost of the project is Rg

255.85 Crores.

3. Thisis a Casgory B

: d recommended for the
ik mdu£236$2 (Aie;r;r;::c stal;u'ngbthat the -project is located withip
e ; : 1ana has bee 3 .
pollu.t(._d, SSha hesics, e Genern: i 1; dc.clar.e.d as onc of the crig
Within 10 km from Ludhian ' s '

Environmental Enginee
Punjab Pollution Control Bow: 3,
Reqionaf Uifice-1, LUDHIANA
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e ot lg\};&p}m;imﬂ m“"“n'!ilu-c
pabnitted by ]y, 3 T S
pen i . ’ Brojoct oy, 2 coy

. VR ; . Gryeay Ml
"‘this‘\\h:rﬂk'l:llbl;:nnl:‘uu? nh"m""m{nlnqr neny, C Y
y AN s o > e Qr 18 * ‘
iyt wr - Proje :0m 2P
““‘i'u‘(‘“‘ 11nc?}«."Ei;‘;:,;\vi:z:::'ir“'“ﬂ(‘?nll\l &) X A COrd i g nded e, the gran, :
i ot 4 Manent Iy : irvis Q

oy iaion ; mpne inigt .
Lansequent amendments, &ubilz-;tr’t Astesym, . hove prgiec, o
“mhnc-u:\ an folltnwa; e Atrigy o e Ollientign, 2006 ft; o
- ’ and ity

ol hye terms  anq

Ly

x,  NPECHIC CONDITIONS.

iy Consant order shall pe

T 4 * obtaine
PCT shall ensuare the ned from Pollution Control

Ration ({SAR treatabili
I I(b!\]\) and phcnolic- C ty of BOTOn, Sodiu
~Agriculture use, Ompoundsy tg meet the

Board. The

M Absorption

.. standardy for

{11) | There shall be no discharge intq Budha nal

- ' “naliah

(i)} .The farmers gh | .

‘ : all be ! ' : '
is treated effluant made aware“that the water supplied to them

{iv) - 1The  Project
- management cel) for effec

environmental safegu
- . g saleguards
. - Executive.

(v)

“ ) P Separate environmental
V€ Implementation of the stipulated . .
under the: supervision of a Senior

a

The f . ’ w
© funds earma; ked for €nvironment management plan shall be

included in the bud ct and thi -
this shs ;
purposes. B ; 1s sh —{H. not be diverted for any other

(V) Project Proponent shguld develop green belt all along the periphery

of'the_ site with plar;;,:‘.r Species that are significant and used for the
pollution abatement. -

(vin)  All the recommendation of the EMP shall be complied with letter

~- - . ...and-spirit.-All.the mitigation measures.submitted in the EIA report

shall .be prepared in.a matrix format and the'compliance for cach
. .mifigation plan shall be submitted to MoEF along with half yearly

- compliance report to MoEF-RO.

GENERAL CONDITIONS:

(i) The projeét proponent will set up separate cnviro?xmental_
- management cell for effective implementation of the stipulated

" environmental safeguards under the supervision of a Senior
~ Executive.

11 1 he officers of this Ministryv/
. Full support shall be extended to t ; v
. Regional pO{ﬁce at Chandigarh by the project .pmponc_n} 'dunfnﬁ
inspection of the project for monitoring purposes by furnishing fu

.' . 3 i cti ken reports in respect of
f— - ils and acdon plan including action ta : pect ¢
Hetays ma . ther environmental protection acuvitics.

mitigation measures and o \E

Environmental Engineer
Punjab Poliution Control Boara,
Regionas Sifice-I, LUDHIA e
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cc-Monthly munilm'ing reporg
MmN . ah
:14) L ‘.Ujuf..:t l.'-)l'op()l?cl'li.ﬁ . {5 \.h{': I t:pinr:::i ! cd 1o })Q 5
i éhundiﬁl’f“'h regarding )y, Wy 1¢‘m(:0r ce !
© “Zpnditions. Matigpy of . ""Ei‘lmlry Hy
; of Envir B LYY PPYPON
Minisiry e ONment g, Foregi
GV, uthority, may “stipulate qn, 3

s L adaitj nY athey .,
"exiSUNEONCS, if Xccesnnr AN the 1:3 eat Ddilion,, :): AT
samc shall be compljeq With' * éreato ENVironmmen VY e

The Mini;spry reserves the righy
the conditions stipulateq o P0t 10 revake
the Ministry,

N Meny T Ao

(V) . x

Unce | uny of
- :ml'mfnt:liun of

- 4) ~ In_the.event of -

( © implemeéntation a

a ¢ 2N pro;
hangc M Project DProfile of
“Ministry of Envirg

BENCY, & ‘fregh r
y "1 referenee
nmeént and Foregtg ¢¢ shal) j

Ponents shal i

Chang: iy the
¢ made 1y b,
vii) | The project pro ot e Retio

{ gt o s Bl ‘?“’”“1 the Regiona) Office: 4y wey Hy
N " project by the Concerneg

i al approvay of e
Authoritie It B
devclopmept work, - ities and the date of ST of lung

- -

(viii) A copy of the Clearance c¢lier shall be marked
Panchayat/loca) NGO, any, from whom ’
FEpresentation hag been ‘mad;: receiv -
pProposal. ' ‘

concerned
supgeention/
ed while Processing the

“ix) T Safety provision such ‘as bus

: REwL) bays, service roads interscetion
. =77 . Amprovément et

: pI2yem S Will'be carried: out by the project proponent.
’ . Theé'project Proponent ‘shall*provide’ adéquate’facilities ag per IRC
norms/guidelines.

() State Pollution Control Board shall displdy a copy of the clearance
lettéer at the Regional Office, District Industries Center and
Collector’s Office/Tehsildar's office for 30 days.

7. . These'stipulations would be enforced among others under the I.:rfi\g:xggsé
0 %Watép“(?révén'f_i'on and Control of Pollution) Act 1974, thg'A1r l}j’\rew.u:,l‘ﬁ{m(j i
Control of Pollution) Act 1981, the E}nvironmcnt. (Pro_tecu;:&))é ci;].dudm;% e
Public Liability (Insurance) Act, 1991 and EIA Notification .
amendments and rules made thereafter, :

' ; { diesel
] other statutory clearances such as f_he approvgls fotr stgli’iﬁe, 3\viation
B Al FConi ler of :Explosives, Fire Department, tion) Act, 1972
from. .Chiefl" "?.-"’E‘.IE.?C,-. servation-Act, 1980{and Wildlife (Protec e enetion
che e?al ng:is;:édogs ‘applicable by.project proponents from
¥etc:’shall be obtained, as app] . |

competent authorities.
T T ‘. 5

: e : 1 Newspapers

; . , ise .in ‘at least two local ]
e aifi V(;:it;;es;'xnal?b in the vernacular language
w : ‘1 _

9. 'The project jproponer =
?idde]y circulated'in the region, one c
: . ] . | ;
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that the project h . .
j,..ral-m of clearance lcttérs al_cazvg;,]elllacogrdcd Environm
coP®” gy 8lso be seen on the weiei: W:%h the State Po]f:lgal Clearance ,

d ~ e hitp: : site o 5 et ion C
m:msf-s at 1‘1111?-//WWW.cnvfor'mC_i_ﬂ_ The the nistry or F‘l*nr‘:wm‘llmi Bosrd
Fol ays from the date of reccipt of the ¢ d be ooment and
J Luld be forwarded to the Regionaj offi ¢ made within
sh : ice of thiy Miﬁj“r\’ po (‘::upy of the same

- B andigarh.

of the F 3
_ 1¢ Hon'ble Supreme Court of

of 2004 ‘ ; . n ia
0 of 2 A4S may be applicable tg this lon of India in Writ Petition (Civily

This Clearance is subject 1o final org
' er

10. . i e >
jpdia in the matler of Goa Foundation v U

No-46
Any appeal against this clearance shaj)

1d. . : , '
: -,]'-ribunal, if -}?refen‘ed, within.ga period d lie with: the National
16 of the National Creen Tribunal Act‘_j ggfg ddys as prescribed Ul‘tdc? Sgcrgs::

13.° Thec 'project . - .
hatis of éjoﬁ-l]pliar'?cr:pg?i?lt shall also submit six- monthly reports on the
srebeitoned, dats o L. L e snpplated EC conditions including results ol
Regional Office of MoEF . ¢ ard copies as well as by e-mail) to the respective
OEF, the respective Zonal QOffice of CPCB and the SPCRB.

- 14. The envir : o
A, as(‘mi‘;u ?I?-anmal statement for each financial year ending 31 March in
ot ilp ity I;un ated to be submitted by 'the project proponent to the
Srotontion] Pt olution Control Board as prescribed under the Environment
e o thu es, 1986, as-amended subsequently, shall also be put on the
= shall ¢ company .along with the status of compliance of EC conditions
arid sha alsd be- sent to the Tespective Regional Offices of MoEF by g-mail.
N -
('alit Kapur)
Director (IA-III)

s N G e S

Copy to: -

1. iThe Secretary,..Department of Environment,

. .Chandigarh. - :
‘The ‘Chairman, Central Pollution Control Board, Parivesh Bhawan. CBD-
cum-Office: Complex, East Arjun Nagar, Delhi ~.110 032

‘The Member Secretary, Punjab Pollution Control Board, Vatavaran Bhavan

Nabha road, Patiala-147001, Punjab. ]
The CCF, Regional Office, Ministry of Environment & Forests (NZ), Bays No.

Government of Punjab,

4.
- 24-25, Sector-31-A, Dakshin Marg, Chandigarh-160030.
. ." *5. ]A —Division; Monitorinig Cell, MoEF, New'Delhi — 110003.
© 6. Guard file. . )

A o ) | (Lalit Kapur)’
S ' ; ' : ¢ ~ Director (LA-III)

)

. E”wronﬂ;enra; B
PU‘n]a_b pO"ut‘jo” C ontro! }&9‘,}"
Regional Offica-], LUDHI 4.

e
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'-m 10 701 and the CETP'Was fo

S= U
\‘ ’ ZonalNOIfnée.B POLL

U ;
1L, E-648.5, Backs'{;llg(c);y CONTROL BOARD

Contact AL_0I81-2670142
: Office, Phase-S, Focal Point, Ludhian
- No. 222 ,
Repiste
) “eilstered pated .1 =% ( 23

The Chief Executive Officer,

Punjab Dyers Association

(Focal p
SCF-36, Commercial site, oint Module) 40 MLD CETP,

| o Phase- S, Focal pojnt, Ludhtana.
Subject: "Proceedings of the perso
n
12.06.2023 u/s 33.A of them“?:ta
Imposition of Envlronmental Com

ring given I:y Chairman of the Board on

er Act, 1974 as amended In 1988 and for
Pensatiun,

The following were pre's_gnt: '

On behalf of PPCB - . Ta L
Er. G.S. Ma)lthia, Member Secretary .

Er. Pardeep Gupta, CEE, Ludhiana.

Er. R.K. Ratra, SEE, ZO-2, Ludhiana.

Er. Shiv Kumar, Add. SEE, ZO-2, Ludhiana

Er. Kuldeep Singh, EE, RO-4, Ludhiana

On behalf of SPV

5h. Surinder Goyal, Dlrector

Sh. Pritpal Bhalla, Director

Sh. Sudhanshu Mishra, Plant Manager, L&T Construction

sh. Santha Kumar, Project Manager/BU In-charge —0&M M/s L&T Construction

The officers of the Board brought out that the Punjab Dyers Assoclation (PDA),

Ludhiana has established CETP 40 MLD for treatment of waste water generated from dyeing
units of Focal Point, Ludhiana. The CETP has been commissloned and the trial run of the CETP

was started on '19.10.2021 and the CETP was formally l’naugurated by the State Govt. on

- 04.01.2022. o operate under the Water (Prevention & Control

d consent t
The SPV was grante g Control of Pollution) Act, 1981, both valid upto

' tion
Of Pollution) Act, 1974 and Alr (Freeyen t @ 40, 000 KLD Into Buddha Naltah “after treatment

15/05 e of trade effluent
théu::ocst'rff’ot:fdjlsod:\:[i (Focal Point Module) and demasticeffiuant @ 1.5 KLD onte FEgHes

plantation through septlc tank.

Th directio e lon & Confrol of Pollution)
33-A of the Water {Prevent
e earlier, directions u/s

J&C 19 74 w d d d 0. 5476 83da ed ' . ; thE S Vthat:

t as ssue vide Boar ‘s Jettern B t 08.08.2019t0 P

’- Pi r d mpfete and 50""":55"‘0” the CETP within the time frame as
“The SPV Is directed to €O

! be
lting which Environmental Compensation wlil
31.08.2019, fa

per the Actlon plan i.e.

2019".
sPV w.e.f. 01.09.
imposed upon the ; 4 timeline, directions u/s 33-A of Water Act, 1974 was
After the lapse of 52

019 that:
et dated 13.09-2
lssued to the SPV vide no. 6348-5 ::an of RS. 30'900/. perday is lmposed to the SPV w.e._f
“Environmental Co::ri':-:‘: ommissio ned, which must be deposited In the Board’s
01.09.2018 till the of each month”
t, within 07 days after the end of
account, ' mmlssiOHEd and the trial run of the CETP vas started on
The CETP has been CTIV InaUBUfated hv the State Guvt on 04g 22 As such,
rma

Emlronmenml Enginee!
Punjab Pollutiont Control Board,
Reglonai Office-1, LUDHIANA
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TTts rwmoas llanie 1o pay Environmental Compensation 18.10.2U41 L,.e. TOr /70 uaya. ﬂ; §$4 §
Envirorimen_tal Compensation of Rs. 2,33,40,000/- (Rs. T-_.-vo Crores, Thirty Thr'ee Lac_s_::r_ll _1 .]d:;%”
Thousand only) may be levied upon the SPV.The SPV has failed to snf.bmnt the above jald~%.
Environmental Compensation in the Board, till date. "+~ 273
_ The SPV was given personal hearing before the worthy Chairman of t s
.11-09-2020, whereln one of the decision that Interim permission for disposal of treat?d e: "ue;t _‘
Into BudhaNallah be granted to the SPV with condition that the SPV shall comply 'Wlth all t i
decisions taken during.the meeting dated 01-09-2020 held at PAU, Ludhlana regardu:l& :—'E‘S:ho
treated effluent for Irrigation purposes and will submit feasibility report/DPR as decided in the
on 01-09-2020 at PAU, Ludhiana, within 15 days. ‘
meetngheld Accordingly, the SPV was given personal hearing before the Ch?Irman .Of .the
Board on 04.03.2021, whereln It was directed that the SPV shall submit detailed feaslb:.lity :
report/ proposal for utilizatlon of treated effluent from CETP. 40 MLD onto land for irrigation
withinane month. _ -
“ ' The SPV was granted consent to establish / NOC with special conditions tha.t“:-
1. The SPV shall submit feasibfli:v report regarding utilization of treated effluent from CIETP
. 40 MLD onto land for Irrigation within one month.
2. The SPV shall establish a well visible, highlighted and approachable disposal point with a
well established platform and sampling arrangements.
3. The SPV shall obtain necessary permissions from the Municipal Corporation, Ludhiana ¢
and the drainage department, if needed. - :
4. The SPV shall provide CCTV camera arrangement at the outlet to monitor it 24x7. The
Board may also provide continuous water quality monitoring station in the Buddha
Nallah downstream to the CETP outlet and also at a suitable point downstream of the

he Boérd on

AR

B . 1 SO L,

Lo

L )

e Ul TR T B Y

4%

o4
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outlet of STP, Jamalpur where proper mixing of the treated effluent of the CETP and the
STP would be there. ' _

Several meetings had been conducted by the officers of the Board with the SPV
to submit the detailed feasibllity report/ proposal for utilization of treated effluent from CETP
40 MLD erito land for irrigation. )

The SPV has not submit feasibility report regarding utilization of treated effluent
from CETP 40 MLD onto Jand for Irrigation within as directed during the several meetings had
been conducted by the officers of the-Board from time to time,

| final outlet of CETP BOD (14-4 -
4864387 egrt are (14-43 mg/l), cop (104-204 mg/1), TDS

/1) and. SAR (21,18-35.49 mg/l). As
& : 5 " per analysis res
various parameters of the outlet Stream [s’be |

stringent standards

uits, the concentration of

\ yond the prescribed limits of M EF&CC
Prescribed by the Board, . o CCas well as

.The CETP js also not mee
such, Is in continuous- vialation (g
Pollution) Act, 1974, o

o Notfé"'e““u/s 33.4° e
; - 12 23A of 'th
Imposition of Enviro .
'on of En men
hearing before N Cht:ifr;t;mpefnsatlo'n was Issued to the SPV with Opportunity of personal
; : no ; \
_10.111.2022, Wherein it was decided t}:h: Board on 09.11.2022 ang the same was postponed to
+ The SPV shall ge e : :
Thirty Thies Lakhs ang ) r'2ll1menta||‘cv:lmptansaticm of Rs. 2,33,403-000/_

~ office Regiona| Office-4

ting with the prescribed standards for its discharge as

the ‘provisions of Water (Prevention & Control of

Water Act, 1974 as amen

within one it asibility eport to reuse treated
TR S AL

: he SPV shall E'qsufe that th " ¢ )

System of CETP 40 py, &re Is no ove

—!L"
-‘."’_‘!";,Tl_vﬂ;‘_.-

"‘f Ineg;
L 14, ﬁ‘,&)‘.

ded In 1988 alon.é;utt:ﬁl

Rs. Two Crores -
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a." The sPV shall construct pro' ' o T a Y — '
effluent sample can be collecz::icr::ﬂ before discharge int;:: Buc;l::a‘N-allah from wh

"OCEMS at the said locatl =<, Within 10 day ; . where
spV shall stablli von, Within one month ¥s and also install one set of additional

5. The SPV shall stabllize the CeTp 5o £ _ _ a

L E as to ach[' e i E:
outlet by 31.01.2023 failling w eve the prescribed stand

& which the Board shall pe c,:Jnstralned St:r:e:ufsde ;:::1:2:1':“:2:

6. The SPV shall stablilize the CETP so as to
outlet by 31.01.2023 falilirig which thachfeve the prescribed standards at the final
Environmental Compensation without any‘:u::ard shall ‘he comatrsined to Impase

tal er notice.

& E:::rc;;;:‘::ma::ﬁ'n;;\r; Re'glonal Office-a, Ludhiana shall visit the CETP, verify the
comp ¥ ' £8 lect effluent Samples and get It analyzed from Board's Lab.
The report/recommendation In this regard be sent, after one month

The SPV has fail '- . e w8 :
a5 that this SBV R ed to comply with the decisions of personal hearing dated
.0.11.2 2 a Th?.-t - as not deposited Environmental compensation of Rs. 2,33,40,000/-
;. Two Crores y Three Lakhs and Forty Thousand' Only) for delay in commissioning of

-
. -

-ETP, in the Board till date.

. The SPV has not 39bmltted feasibility-report to reuse treated effluent onto land

‘or Irrigation, till date.
The SPV has not constructed a proper outlet-before discharge into BudhaNallah,
[rom where effluent sample can be collected and has not yet Installed one set of additional

CEMS at the said location. *
There is over discharge by member Industries into CETP 40 MLD, there are 24

_ .dustrles which have discharged effluent more than consented capacity. From 24 industries
out of which 02 member industries are exceeding their limits consistently from 01.04.2023 to
8.02.2023 are mentioned below: 1. M/s Superfine Knitters Ltd., C-5, Focal Point, Dhandari
Kalan, Ludhiana 20 times over discharge. 2. M/s Lovely Fabrics and Processors Pvt. Ltd., B-55,
: hase- VI, Focal Point, Ludhlana 14 times over discharge. On 13.04.2023 M/s Ramal Industries
was observed bye passing its trade effluent Into municlpal sewer. Prior to 13.04.2023, many
idustries were at about 60% (l.e. minimum payment criteria of CETP). After 13.04.2023, the
_effluent of Industries has been Increased more than 20% and in some cases, more than 50%.
ese Industries may be discharging their

he sudden increased in volume also Indicates that th
-:effluem into municipal sewer. As such, as a prime duty of PDA, It has not segregated the
ffluent of their member units from municipal sewer and regular bye pass are being identified
fon and off, A separate detalled notice in this regard already issued to the PDA vide Board' letter

10.2208 dated 17.05.2023 to file objections if any In the matter.

The monthly effluent samples collected by the Board are not meeting with the
at the time of appraisal of the CETP scheme
e SPV is also not achleving the standards with
tile industry by the MoEF&CC. The effluent

ry & March, 2023. As per analysis reports,

‘®mmitted standards as per the DPR submitted

3E§§‘bmltted to MoEF&CC for financial incentlve. Th

lte.-

ospect to certain parameters as prescribed forbtex
r:33mples w : the month of Februa
35 ere colfect:dt::rln:ﬂcu', pafametars PZ .per the analysis. results are within the
o e N Feb, 2023 and TDS and Oil & Grease In

& BOD in _
iwvin stringent standards and pa t
March, 2023. The CETP is also not achieving the-b SﬁR & Blacn i parameters as
EELESCribed In the DPR of CETP le. TSS, TDS, cop, BO ¢ g remains heyond the
e : o o itected durin r May, 2023 al
'%ﬂﬁicrlbed limit of the Board. Recent samples €O : i diows ¥ i
Spniormin ' -escribed. ., Hes N
s Bto ;:‘:;tigzar‘:fn?;:lszf the above; it Is clear that the ‘concentration of various
Rarameters of the outletp stream s beyond the prescribed limits of MoEF&CC, as well as
Board. Further, the Inlet effluent Is not meeting with the
' me of establishment of the CETP. .

B 'IEG toncentration
pPrescribed limit of MoEF&CC except TDS

WL :
ﬁ,i.}_,_{‘ln.gent standards prescribed by the o
4THts as prescribed in the DPR appralsed at the : _ ;
! considered bY the Competent Authority of the Board ‘and a-

' trol of Pollution) Act, 1974 as amended in 1988

é * The matter has been co con
u/s'33-A of the Water. (Prevention & c©
! ( hearing on 31.05.2023 before Chalrman of the Board was

with an opportunity of personal
ARt i s L 2?’-05.2023 w"ih the directions as proposed thereln.
Sifioant's Jaster .. 2569 O v ! S T .
; . ; _,,‘:‘.quib“'_"‘~-h_":‘|j: ";rw'li\.""* i -- T FANTNT t"_l-g::"."'l o ‘-,. —.-'-"—'"_ - 7

. Envrronmental En
Punjab Poliutior Control gégfgl
Regionai Office-1, LUDHIANA.
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S |
to :hm:rm"m Nearing was postponea to v7. UB.2UZ3 QUE L0 aunififis e - s e
e industry vlde letter no. 2537 dated 31.05.2023. O \\
SPV vide mail.dated 07.06.2023 has informed that they have pnside
notlce u/s 33-A of the Water Act, 1974 is an utmost serlous matter that requires
response for Board's consideration. This obviously requires collection and careful stuu
relevant record that Is likely to take some time and requested to give one week *~ ‘
another date of hearing to explain their position before the Board during personal hez
fairly meéet the ends of justice. .
If the meanwhile, on 08.06. 2023, the CETP was visited by Hon'ble Memr
Parliament, Rajya Sabha Sant Baba Balbir Singh Seechewal and Hon'ble Member of Le
Assembly Punjab Sh. Daljit Singh Grewal, Chairman Vidhan Sabha Committee constitut
the issues related to Buddha Nallah and Ghaggar Nadi along with the officers of the Bo:
District Adminlistration visited the final outlet of the CETP 40 MLD at Tajpur Road. During
wzos observad that-at tho outlat of CETP in Buddha Mallzh, effluent was coming at comp.
’ slow pace with lesser quantum than the normal discharge with having blackish colov’
team then visited the CETP 40 MLD and observed that the decanting near the outlet o
was not in process. The sample of effluent collected from the tank after the Chlorine ¢
tank collected during visit was also of blackish colour and was leading to the final outle
Buddha Nallah. The physlcal condition of the current samples, previous analysis results r
that the CETP Is not worklng effectively and efficiently. Moreover, the physical conditionso
¢hlorine contact tank shows considerable quantity of solids are settled in it. On enquir '
represehtatlve of the CETP stated that the.cleaning of clarifier will resolve the issue and it Is
scheduled shortly and 2 no. of SBR tanks are already under maintenance.
‘Meanwhile, 'the SPV has applied for consent to operate under Water Act, 1
(application no. 220223987) and Air Act, 1981 (application no. 19195559) through OCMM¢
) The matter has been considered by the Competent Authorlty of the Board ar
has been decided to issue fresh notice 'u/s 33-A of the Water (Prevention & control of Poliu
Act, 1974.as amended in 1988 along with an opportunity of persoenal hearing at short.d
before Chairman of the Board on 12.06.2023. '
The representative of the CETP 40 MLD PDA Directors and CETP operator N _
L&T attended the hearing and submitted a written reply which was taken on record and sti
that they are concerned on above mentioned unfortunate development and they have ask
the operating contractor M/s L&T Ltd to explain the reason thereof.and Immediately rectify
-defects as per requirement. However, CETP was functioning reasonably well before afo.
mentioned observation of 08.06.2023 as sample test report of PPCB for manth of May 2
shows that all parameters are within limits (BOD-22, COD-92, TSS-20 and pH-7.9). It Is furth
requested to rectify the cause of malfunctioning of CETP, they may be allowed to volunt:
shut down the CETP till the process of cleaning, mainteénance of CETP is completed For cleanh
of clarifier and CCT outlet coritract has already given. The member industries are also be
requested and also assured to stop operatlon of respectlve unit who are connected wil
conveyance system leading to CETP 40 MLD during "shot down" till, the process of cleanir
maintenance and stabllization of CETP.Is completed. The representative of SPV also ensure
thot they shall submit the time bound. proposal for up-gradation and augmentation of the CE

alongwith PERT Chart.
PDA further submitted that almost all directors of PDA (6 Nos.) are out
Coun!rv presently. Presence of these directors Is necessary to submit detailed reply on merit t+ -
the notice dated 08.06.2023, The same shall also require study of all relevant.record besf
SR reply of M/S L&T Ltd to our letter dated 09.06.2023 as aforesald. This shall be perfectly in line
@/ . with rules under Water Act 19?4 and also conform to rule of natural justice. PDA requested
gi;; :h: separate Oppon:unny of persona] hearing w.r.t. the EC earlier’ Imposed amountrng to Re
g aren t:?t?;cm:sotuonfdt:i:;;e::'o:g are-out-of the cuudntry They further assured that SPV sh
o ‘1‘ & PERT Chart so as to ach!cve 3 or up-gradatlon and augmentation .of the CETP along witl
e «a-rs-u..:m.*‘- Gyt Ve T e Dreschbed standards as well as the standards as. mentloned
. 3 V7 : L

i i
¢ .
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Environmentat £n ineet .
Punjab Pollution Controf Bgoard
Reglonal Office-1, LUDHIANA'



e AVIW WU UL G AU rram wrrww

64%

#{bfis CETP, within s months,
The Chairman of the Boarg observeq
o t
“and intentionally violating the Environmenta| laws én'&hal PDA (CETP 40 MLD]) is continuously
',-."‘_:--pa“ah' l_eadlng to River Sutle] and non-complying with t:earadtna the water quality of Buddha
““\imetoume. i, -, ¢ Directions issued by the Board from
w L After hearing, the Directors of the Spy, ‘ : .
“Board and the Chairman of the Board declded as ungqy. | > OF W/S L&T, officers of the
s epv shall shutdown the pla " 3 .
ig\;;hzaow till the complzu:: :‘:Z:leaning, Malntenance and stabilization -of CETP w.e.f
13, r;a SO MBRIbEF GHIEEE e work'and satisfactory operation of the CETP and \.:l-ll
ensu of the CETP shaj operate and disch ,
premises Into any mo Sie_P_f, dispasal, y charge Its effluent from its
*“All the member units of CETP 40 MLD (Facal Paint N et cran Srmes oo™ = =
Y Point Modul d
till cleaning, maintenance and stabllization of Ceyp | co:: Sitzl'dctse :l:grou;et processes
member unit found operating its unit without the prior 2erm .e.f 13,06.2023. If any

) Isston of the Board, then
directions u/s 33-A of the Water Act, 1974 will be confirmed against the violator industry

for its closure, disconnection of its electric connection and also legal action shall be
Initiated against It. .

- T e

The bollers installed within the premises of ail the member units of CETP 40 MLD (Focal
Point Module) be sealed, immediately. =
All the member units of CETP 40 MLD (Focal Point Module) shall not discharge any kind of
treated / untreated effluent outslde.lts premises through any mode of disposal viz. MC
‘sewer/ conveyance system of CETP 40 MLD etc. If found violating, directions u/s 33-A of
the Water Act, 1974 will be confirmed against the violator industry for its closure,
disconnection of Its electric connection and also legal action shall be ‘initiated against it.
~ The SPV shall also take action as deemed fit against the violator unit(s) including
' canceliation of membership / forfeiture of shares etc.
¥ On the basis of best assessment and judgement, an interim amount of Environmental
s Compensation (EC) of Rs. 75 lacs (Seventy. Five Lacs) be imposed on the SPV (CETP 40
'MLD, Focal Point Madule) for violations made by the SPV and the SPV shall immediately
% deposit the same in the O/o Environmental Engineer, Reglonal Office-4, Ludhlana, within
~ one week.
" Environmental Englneer, Regional Office-4, Ludhiana shall calculate the amount of
' Eh\’rlrdnmental Compensation (EC) from the date of commissioning of CETP till the date
st violation observed, get It verified from the EC verification committee constituted by
the Board, within 07 days. A separate order for the. imposition of EC shall be passed
. accordingly. . e
SPV shall submit the time bound proposal for up-gradation and augmentation of the CETP
: i ith PERT Chart so as to achieve the prescribed
as committed during the hearing along wit
tandards as mentioned In the DPR appraised at the time of
standards as well as the stan eom the Government for this CETP, within 15 days.
appr:wal of financial Hidrecaive of mount Rs. 1 Cr. (One Crore) as an assurance to
_SPV shall submit a Bank Guarantee © ﬂib | standards
o . escribe i
upgrade the CETP and achieve the Z:mlssiﬂn from the Board as and when cleaning,
SPV shall inform and obtain P ompleted before starting the re-operation of CETP.
maintenance & stabilization work is €

d without prior permission of the
: hall not be allowe
The discharge of the member units s _ ;

e WAy R ( hearing dated 10.11,2022 as well as short
SPV shall 'c'om'r;!v with the decisions of person? L mpiemm—— ]
- S A d vide no. £8 57704 L 06.2023.
i ;:mlngs mentioned in the not::::. i‘s;l::; O re dischargs into i i A
he SPV shall construct a pro

, 7.days and also install one set of additional
; : : d, within 07-€€ = :
< ~eflyent sample can bé collectec o -

4 C 5 days: g e
: OCEMS at the sald |ecation, within 1 5% “nother oppartunity,of personal Sauiiigbatore

As requested by SPV, It shall B EXE0, o the “repesentotion ‘regarding deposit of

the Chairman of the Boar e BT
Y - o o o e e B 20 AL .:"r_."__“‘(":"-::m .‘--.‘ - atam

Environmental Engi
Punjab Poflution C(:untr'olngo'-;ergI
Regional Office-I, LUDHIANA




.+ environmental Compensation the EC of Rs. 2,33,40,000/- earlier imposed bm

delay in commissioning of CETP. o
13. Environmental Engineer, Regional Office-4, Ludhiana shall take following actions:
a) Seal the boilers of all member units of CETP 40 MLD (Focal Point Mr-

immediately. -
b) Ensure that no discharge of effluent from the member units in the conveyance s
and the wet processes of the industries shall not be operated. ‘ .
c) Keep vigil on the wet processes / operation of the industry as well as discharge «

‘ effluent into the conveyance system of CETP 40 MLD (Focal Point Module), if 1
violating the directions of the Board, then send the recommendations immediat
confirm the directions u/s 33-A of the Water Act, 1974 for closure and cancellati:
membership with SPV.

14. Consent to operate under Water Act, 1974 applied by the SPV be refused and conse
| opérate_ under Air Act, 1981 he returnad and shall be applied as & when CETP beco- |

operational and starts functioning well.
15. Consent applications.under Water Act, 1974 and Air Act, 1981 submitted by the me;
‘units under process with the Board shall be returned with request to re-submit the sam
& when CETP becomes operational and starts functioning well.
16. Legal action against the SPV (CETP 40 MLD, Focal Point Module) and its Directors (Pt
Dyers Association, Focal Point Module) as well as CETP operator be initiated in

Competent Court of Jurisdiction.
You are, therefore, requested to comply with the decisi erss ~

hearing and submit compliance report to the Board.

I

e

.- A ErI\dSt.“!\'C'.l. ------ :-_i ............ Dated ......... — .- .

A copy of the above is forwarded to the Environmental Engineer, Pun
pollutmn Control Board, Regional Offlce-4 Ludhiana for information & necessary action.

!
I
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. a o / S
- v Ra 5 * ) ) For and on behalt
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. ‘b smme | PUNJAB POLLUTT

ON CONTROL '
I ey E-648-8, ? ?jggohal Offlce-1, Ludhiana OA'RD
b loor, Focal Polnt Phase-5, Ludhiana '
Fl " ’ —M
| Mo ___lgcq_ : — — __Phone; 01614678789
. . . Dated: 34/ [0ty
HDFC Bank, |
Gill Road,
Ludhiana.

.

Subject: Encashment -of Rs..
; . 28 Lﬂkh from B
334611;:32;231320005 amounting to Rs. 1 Cror:n-k Gual’antee
. .Association (CETP* 40 MLD Focal Polnt Module] 'Tajpur Road
L'l-'ldhiana. v n A > -' "'"u,' a2 ' p L

b "".'--- -t - 'l':
5 _.,- A

Rf‘-f: PPCB, Zonal Ofﬁce 1 ’Ludhiana letter no. 804:Og dz:ted 25/01/2024

The SPV was’ given personal hearing before the Chalrman of the Board on
12.01.2024 w.r.t. show cause notice. for refusal of consent to operate under the Water Act,

1974, wherein, it was deudcd that 25% of Banlk Guarantee of Rs 1.00 Cr. i.e. Rs. 25
. lakh submitted by the PDA be encashcd

' in compliance to the ahove you are requested to encash 25 % of the Bank
Guarantee no. 034GT0223182000S5 of Rs. 1 crore i.e. Rs. 25 Lakh'in Punjab Pollution

s Conlro} Board account as under:
BT TI BAR pALH

fl

Branchis . - “Focal Point, Ludhiana K
‘Account no.: - 2. |"218001000552 » - :
’ IFSC oode: - | ICIC0002180. ¥
DA/ BG in original and copy of })r?écgd-lng;-' ' o N Q
? ‘ - : %\monﬂaﬂn Enginefr
. ' ‘ Dated.ceciivianraies
Endst no. cosieeeans o B
of the: above is forwarded to Senior Environmenta g ;
--A copy

Zonal Office-1; Ludhw.na for kind information, pleasc.

Environmental Engineer

gl ""T‘-l:;:j.:-:-—'
L * /. ‘_E:\‘--" n !
TR

Environmental Enginea
Punjab Pollutiont Control Boardy,
Regional Office-1, LUDHIANA,

L

M/s Punjab Dyers

" PPN R & TP VA SN N ' Q (Cd
Bank name: | ICICLBanK jis, o o - ' fda
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Th‘e‘ Senhr En 3 T ""'*"“ s,

Associaion (BOA) Vg :‘;T:eﬂlal Engineer,* Zonal Office-1: Ludhiana brcught out thar e Pun}ab' Dyers

g lrade cooeiiy de o l!l];t::z::nsrm under the’ Water Act,11974 valid up!o 23!09!2023 {or discharge

aalment

9 theci nl 5 Inad fof plamalmn lhrough e “nl:ﬂ.)?.lfh CETP oMO MLD 1Focal Pornl Module) and domestic

spv. mnT::: 3:'\:':\:6 lr::mmed Bank Gualanles of Rs 1‘ crore valﬁ'upm 5656 2025 as an auuranae that the

b prowssons . u‘PQw e the CETP. and achleve ths mscﬁbed standards and the mdusf.ry shall comply-with
' °-£ alef Act,! 1874/ Mr Act, .1 1981, Envlronment (Protection)’ Act, 1986 and/or another

Y
envi ronmen‘lal faw applicable to Iha }ndustry and Rules,; Circutars & Dirm:uons lm:od by the Board from time

m ﬁm . 3 Ty . F\-H-lﬂ---‘l-&- --n----ﬂ-t;ia-nl . )‘ ‘I e
' - The PDA has now applied for obtaining "“‘“""“-w o op -
| ccnnntloc
Control of Poiition) Act, 1974, A SN Ak ¢ f’?.f'h under!ht:.\.!vufi:'{Prewnmn&

The PDA has installed 8 CETP {do MLD) for the trealment of alﬂuam generﬂed from the fextie units
sfuated. in Focal, Polnt area of the Ludhians. Presentlly, 73 numbers of Industnn sre members of the ‘CETP
-and 65.na’ ollnduslﬂes are discharging their effluent to CETP." 3! -

+ vyThe CETP was visn!ed by officars af the Board on 13 09.2023 snd il was onssrvod as under:

1. 1 The CETP was in operation dunng visit and ths reatment involves following steps: : . |

! '"Gravlty Fed Efluent - Recelving Chamber : Coarse Scresn - Raw affluent collection sump - Stilling
. chamber - Fine Screen & Equaluatlon tank - pH Corratlicn (Lime & FeSod Dosing) -Reaclor Claﬁfm
 {Poly. Doslng}' - pH Camhon-ll - SBR Basln {04 in numbers)*® - - Chlotina.Contact Tank = Treated

. #3 » EMfluGnt DISPOSAL # 7.8 at. oy P Lt ¢ T TR et e,
. n.However, oul of two grit removal scroono,

usa mechnntaal ar.rean was not in apomﬂon vy
©.2. The varous stages as shown by Pt.c was no{ in consonance with the’ ‘operation ¢carnied out at the
Y . CETP/asvthere ; was mmu; ‘faull! |n

‘¥ {ha" PLC Taystem. The! PDA: has,not . fecoraed. any
‘- commenwmamlalned tecord In Inis regard'

L L T PR e i
3. During visit: PDA was guided.to pr ‘
1

the efficiancy of treatment and to avold

ovide temperalura gauges at the equalization.} tank and SBR tanks
.A!and same I"ﬂay al@n 4riE LY P PR

be connected,} w!lh PLc in order ‘16 Impiove
2 high tempatature shock InSding in SBR Ianks
PgA m: aiso guided to prcwlda log j book a'. the CETP ‘and designate’s pnrson from PDA, so that,
* whenever, any ditectof, o! PDA vinits |ho CETP. recotd of visit wik be maintainadaswa 500 -

ok 7 record tegnrdmg siudge recirculation.T
LR : --;::ﬁ?:.\:i::tat:f'ﬂ::;?aas‘mamlng = d frarifthe in!el s well as outlet of CETP and has besn
7

mples were c-al‘locla il
nalysts. )
‘sent to Zonal Lab, Ludhland for enaly od ." lha pnumalen are wALhin Pﬂt m sten dlrds ot :

As’ por analysis results of samplas coﬂar.\ g i :
MuEchc except TDS and Bio-8858Y. PCO ld drl ‘ d —_— :
PH wﬂh cyclom ss APCO and 8 ur or drylng of sludge i

8. Ithas Installed 1 nO. baller of capaclty 2 '} i has pol Soisined any NOC regarding the same. |
1

tatistion. Howwor
e
e s there. The studge was got b L § crude
" ' Mlhoul filling In bags. No "Umbwnﬂ and tagglng WBS o T e sia e s AL
g ETP ls not mainummg rac.ord of genaratlon of sludge in form-3 a8 resgll_'ad |{nder Hulniou,( 2
o Jo"" Ih;n?ar wantes (Maneg gement & Teansboundssy M°"‘“‘,’;::°R“';:ﬂ:?‘:‘?‘ ol l'ha'pw;‘“ o i
o Inslde the room tn shape of heaps; Tl0 e A proving

“4 1""Tho ‘sludge was stored
G5 st oy o i s ;1 by lhl Bosrd of the CETP sre continucusty not mesting with

'?‘*‘; % The monthly offiuent sampies cafecle sl ot lhe CETP scheme submitted to’

] rall
‘ihe ammmod “S1anderds #é per he DPR “'b“"'“‘d o m' "m' ﬂ P atarcr S wa e s Fry
g srate undar the Walorm 1074

tive. . 100 e
C fof nnagelal incent ica for tumol conunt P
"MoEF &.ﬁ,‘e Industry w;::v s:::':h:; ::Ur;: ':::ﬂmi ol' :MNOMIUG“ under the Hszardous ::\d othet Wasts
( & 8 ¥ s ee -a - '
) Oﬂd Alt Acfn 193 . - w .
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puniab Pollution Control Board.
Rg‘lonal Office-1, LUDHIANA

. —

P e

—————,



R _-O.Q -_- ___R.ﬁd cu_-ts bc____-

B L T .

YNYIHGNT ‘1-92W0 1euoibay
G . n)e0g |0.3U0D HoRNjiod n&:i
T LT DL Membu3 _chE:E_..Em

o Ny A mm

,ﬁ:..?..«...,

‘woday

[ L i b ... .A,
' ] * ..‘.uj.

“1w1 10 Adco @ .ou vOd #0 MmN o9 . ._5 ]

¥ yoa s O preM Snoﬂ.m.__m-—wounaﬂﬂ,” ﬂ-ohh:- ..:rnn_ﬂ._.&‘na-. -!__ Mm...n_: ..mccn-s u..__:_o % e

YZOZ'10'V0 U0 R0 *Ag POIDONOY 6d 10} 15 5oy i oRiuEIene’ ol _.&..mu.
Lo w0 idex® d1301° 'uoeps) Ve nion i )
aind a0 i  UoIeo1pOp 180WIS Uil Bupwiom i Aow 1801 491 I3 [8AIAIND %06 @nscco

1u gjaietod snees neg BAQ|YIR O]
01 FyOJOY!0In PUS MOUS-UNID) Joqu
ueoq SRY P SYUN ues episvl 111

0L O %02 peACIdU| BBY |BAINNG au_u. “poynaei
‘Agess-0/q pue SQL 140X nwon .B%.._”_huumvsu .
paojy2e eAasy Aoy ‘Buikip alpnss
. OW 10 SpIBpUBIS peqasesd syl jiep
m - _BH.”.__.,.oh _oqﬁﬂﬂﬁﬂﬁ-cﬂ_w%vﬂws-:_ eABY pue 1BylIBR WaY eBpnis jO (BAOWIBS m-:B 10) Mioradwon
.o.nw"_..w Fl :-.uv”.n._-:u oAy Asy L w0830 I0Wed {uoyippa z Bumeisy) £q s|e21woud jo Bupxw B&un 10§ xuey
:o___un.uumﬂucozu V) vopesew papjac:d eATY Aoy) 19w pelIgns Koy’ EouS uo .N_aeow “.“_ﬂ Mwﬂ...___-qw __._ M ) VoMUt
.c of I9YSIA ‘Y
v_o&En:-_ﬂcc u::oec (111 bou_.,_“w_-. -._o_.-_oo.ut 111 __a -._o_un:a ler | c 5 : m vﬂnn o
: preog s 0, "oy (vonniod Jo _e_cou ¥ coac?en_ 0iem 3

vo pieog oy .“o ca__E:Eu .010j9q Bupesy s o
uﬂt..—_._. O-mhnﬁo Q) juesue -0 —ﬂnshoh 19} BU:O.._ gsnE, MOUE PONSS| SBM CD:Q—UOOuﬂ 0.._— ‘@ACQR JO MDIA U]

do seyioue Bujalb 1o)e ‘pLBY 1Y __cn..a._on_ jo _o.acoo 2 co.En...!a_
R -orxcc_..za . Loa"_ S8y pue, pBIOPISUOD cnoo $By Janew oy ¥
Engas __.nca ojesndo 0} Euacoo 3 950,01 0) POPROP )
- *d 13D st io): _.__oEanou oy woy) ooznuo. Ea lei2ueuy jo _q:uanu jo ouwnm oy 18 mﬁ_uann
:ao ol v voco_EeE 88 -E.oce_w u:_ 30 110M 89 spiupuns vun._une_.n oul
acn_- n_.._.wu nﬁ _o :ﬂﬁ:nfu:a pus coauuu.o.a: ho_ ﬁnono_n punoq oup ux_ PINIWANSJOU SBYAIS - 3
. pItog oN1 JO spiEpUL cn:en “poqliancsd 41 uco»oa o8 AuSsE-0j@ PUE 0OB ‘00D

‘sal ¥ ] E:-Et-n o_..ot!. 19, 9u03" ouy, vo.nazou o_nE- 10 ==a£ !__._-:u 10d %0 "92UOH -
o EAERRA R T _'81H 98

9AON §- 719q0120 98.%
WE0| QWOS $EM LT

‘v Eu:Eo #oE c_ ;E e _?s.so Son 70 SPIEPUEIS, c%wo _E_uum :u I _o _u%c:a %09 = Aesse-019

o._uc.u.__._o_,anv..nv:zwcu_uav _o___._.___ voe_onuh.n Wc.unn =mE_.«un0m caE oo_._.uEuv:Bm .._nﬁon
jo yun v._eu.aa 1swieBe ybw 0cZ=000 VW QOLZ spitpums D0/3430W 10 Hwii paquas0id jsuiebe
vBw ziay nwah Em.»&ﬂwn, jo sauco Ul YA YMm B_n_ .a..nu;ocsa Ouw_wn} se __c.s se spiepusis
:Enun hY __i. czozzi’ _.o.._u_o. voﬁn__ou sojdwes E.;E- ) touﬂ sisd|jgus_pue EI .98 V] Wany?
%003, v _.3__ 10 JIBAIAING 24 06" 10 spispums uBjsap asnnn usyY jO [BAANS. 0L = Aesse-o1g pue wbw
o} uau.-v:q_w :n_nnv;o __E__tuunﬁaua _ue_na-_ca.__. ...:._.n_Oo e.aE 00L. = : SpIBpUT]S. uBjsap jo
2wy PIQUS: 20 1sujabe. :aE azi ﬂnou Yow 0042 .Envca_m oQumos_ JLRIT _uua.cow!q::_nuu bw |
ogwuwo » -._u_uEE-d.ﬁu:oo 2: coEi ;oqouq_zwch.u uu..umo__z onnuinn auawcn.o cm_awu

S1aM CZOZ'IE0 V0. POIRI|IoY sejdwes WGAKE JO podos $j340ua |0 UosSupdwod “piBog 95 _o. sywy

pIqusd ‘buckaq 9ie Assse-01g PUD SOL £4313WLIRd Byl "PIIAI0I adwes JO 1INsas ‘siskieve 329 5V
BT A b Y “w BN 96 U] -
“vawwengie 13 |- cani 08 uienwo | 98 upsusnwe | ey ss vy 1WONYIe | JUONY)e.%.00L |
o ANOOL M NG ?3«:_55"‘_‘4&50?:_ usy | Ui usy jo - .
| 1#AMMNS %09 | ©jO jRAlAINS u..: JeAINS Y0z | Aessuoig
; Ve 1o ®T ; 3 55H
R o TR T BT o 2 I PR ; a8 .EBEOEW .
: =L S | Sl | 1l X .En okt MBS Joa o (o i
= 2 - + PBZ.ea ] T UYST
) z - ORISR R T ...?4 ypu- | ¢ MIDOIIN, -
R e e ] Ly e *
ST L .uuz.u AS
N R i g .
~ i 5] «c.. _...x_o___oza
..Ill..%.:.“ ke :: coheii 9RO
OOt - 4% o |7 Q00 W
J.ﬂ_u.._..:s\e .. R E [ Q03
+ S Sju Captee " P & :
Ow‘l.w oL .—.._._ -. N_.Zﬁ' .. e 1110 bl ¢ ISy b5 LN I T A SOL
1 085S - ” w. i - By - SS1
T e A nd
-, WIS et legng NG T joleweied |
¥ Cﬁ-..m Hﬂ ﬁoﬂ .wo b .
e |FI|E nSn.o_. 0 “eixg |

») pmoend -aEnu jo _._88_.._3.5 U eIe e o T
! ®ljo n!uu_.__n..n DQ
uooyed n_moI %9 fom se s'ubiso
E ..z 1 ,._._ i Eo.u._.h.n.ﬂ M m..-..a.hm_o e 190N 89 o 88 1ol oya woyy uu_oo_.uu Eosa-ﬂ_ﬂﬂ._uu“ :.h_o__.sm e
e A .3 =_=> Supnp uoREs0do U) seM d13D UL N
© " “*40pun te poyoda) S

LI0Y
boutegas . o A .-:..a»unwam_eucsu_uov Bupeey o esueydwod vl
v {uonniog jo ADQE 80 92UB|IAWOD JIYE BI|JOW U0 -
: s By ._u_ ._n._wc.,,.o H..\”ﬁ.z;__ 101047 oY1 fapun Uoyeoydda. _.__co.“..oo ey v
e ,Epa__ __u..- _E. i.o_n, U d135 0y =._> I u_ae U0 *uoi0puaNiLI09s Uil wodes poysiop -
SR L *20i0 1auo oy "1oouiBug | iowewuoiaug ouL ¢

L.E-E "W v 00:0..-

-u 9 c_.._._cs -:n:...,__-.no 2-. SA0qQe

" O_rl_ﬁul 3 e o8 b_..CQ_uEG ocu Aumnsa,

490unJ inouim Uexe) 9Q HOWS
W1 Yim Kiddwjjaye vod ouL’ T
Aipedrs nS “epiepuele non_.uuoa
W orjo d139 # “
vo Eno_n " 3 vswie o t 9194040 yioys vad WUl -
HO ®iojeq Bupeey Wim 30« ..5: HODUN 18 PapPIEp gam 1) uleIOUM 'TLOT

_______-E-:oi Aispunoqeues) 9 ._:oEonoc-

v L. ova

:%3 ..:2 98y p/808 8 os .o 2353 Weieduwog -
i jou 10110l 9P _.wdeu .m. Sﬁ_-&hn SeM rem,

9AS{YI2 O] S& 08 WEYD LY3d W -

-01'00
W

L

B T —

A

f{

f—

“



. ]
‘.

Afer hearing the industry, officary of the Bo
" olthe Boerd, dacldad 83 under s LM de lnd oonllderlnﬂ mnlatfal hm on record. " Ch""”‘“"
" 4. The PDA shnll operate lts CETP o!

34

40 MLD G'ch“y togularly and emclonlly 0 an Io achlove the

ghall be taken without further notics in the matter, -
4 The PDA shali submit the time boynd pro

poanl foru - radanon and 8y menla!lon oi lha CETP aiong
with PERT Chan 50 83 to achiave the pl’ o %

within 15 days.

The PDA shall submit the proposal tor dlscharge of treated effluent onto Iand for piantat!on I Irdgallon
lo Boatd In tims bound manne.

The Envuronmantal Englneer, Ragicnal Office shall visit the CETP afler 15 days and shaﬂ submit the
detaﬂad report with recommendations on meﬁta Y I

Tha consanl application under the Waler (Prevenllon & Conlrol of PoIIqun) Adi, 1974 shall b-a dac!dad
' on maﬂts after comphance as above. W CRNE g
8. For the non—achmvament of effluent dischargs standarda parsonal ’nearmg be glven to al! the lhrae

CETPs 01 50 MLD 40 MLD and 15 MLD capaclluas

Tha Sanlor Environmental Engineer, Zonal Ofﬁoq-l Ludhaana shall Inquire lha matter rega rd mg gemng
analysis repont by the PDA.. o~ v 5 Gk

~You are, therefore, requested toensure the comphance of tho hearing dacis!ons wuhln shpulated period -
8nd submit cornphanco to the Regional Office, laihng which action under the provisions of Pallution Contsol -
‘Laws shall ba taken againsl tha ﬁssocuauon and lts responmbla person. o™ et abh 1D

i-'l -.--.-.

g .':'._.u taadoa

dd.
Endst No. ' 7, Dated
.- - A copy of the above Is forwarded to the Enwfonmenla Engmeer Punjab Pollution Contro! Board,
Reglona| Office-1, Ludhiana for information and necessary action. it is ;equesled lo send the comphanca of

] .“Eanng dec;szons in stipulated time period. e B LI, TR A

vlronm_untal Enginoer

- -
— e Pl

.. Environmenta! Engmeil , o =

ab Poilution Control Board, . T AL R AT
: S .Plf,rggmﬂ,lofﬁmhulwm E - : A
b)) . J b ‘- -

ascrlbed standsrds a8 well as the slandards 08 manuonad n -
the OPR appraised et the time of approval of financial ald recelved from lho Govemmam for I CETP,

fvironmentaf Englnaer '

A

“\T —

v

Ny

4

R, Y
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653 - % PUNJAB POLLUTION CONTROL 8oaRp ™ AT 3 5
| Cwaw Zonal Office-1, E-648-B, Focal Polat, Phase.s |, g1, 10, - '&‘-}/" IJFE i

s _ 2/ i |

Tele Fax:- 0168145737289 Wabsito:- www.DRER.AOY In emall:- ppcbzo 1ah@omad i

No. A EC L, “‘*--—-——-----—*--D.wd ;7.;?_7‘1.’—.;_}

T .
° M/s Punjab Dyers Association (Focal Point Modute),
8.65 Acre Land, Tajpur Road, Jamalpur Awana,
Ludhiana, ,
sub: Proceeding of the perasonal hearing given before the Chairman of the Bossd én
14,06.2024 w.r.t. show causc notice for refusal of consont to aparate under the Water
(Provention & Control of Pollution) Act,_ 1974, :

The following wero prosent: ) .
On behalf of Puniab Poliution Control Board
r. G. S. Majithia, Member Secretary, Punjab Poliution Control Board
Er. Pardeep Gupta, Chief Environmental Engineer, Ludhiana

Er. Paramjeet Singh, Senior Environmental Engineer, Zonal Office-1, Ludhiana
Er. Pardeep Balu, Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana

n behall of the indu

Sh. Vishal-Jain, Direclor Ve sy s
Sh. Rahul Verma; Director. X 2

E-‘-ﬁg The Add. Senior Environmental Engineer, Zonal Office-1, Ludhiana brought out that the
" Punjab Dyers Association (PDA) was earlier granted consent under the Water Act. 1874 vide no
CTOW/Renewal/LDH4/2023/22538966 dated 24/06/2023 valid uplo 23/09/2023 for discharge of rads
effuent into Budha Nallah after treatment through CETP of 40 MLD (Focal Point HModule) and domestic
effluent onle land for plantation through septic tank. = . '
The SPV had submitted Bank Guarantee of Rs 1 crore valid upto 30.06.2025 as an assurance
that the SPV will assure to upgrade the CETP and achieve the prescribed standards and the industry
shall comply viith the provisions of the Water Act, 1674, Air Act, 1981, Environment (Protection) Act
1683 andiur another environmental law applicable to the industry and Rules, Circulars & Dywections

issued by the Board from time lo time.
The PDA has now applied for obtaining renewal of ‘consent to operale’ under the Wate:

’ ] (Prevention & Control of Pollution) Act, 1974,

; . The PDA has installed a CETP (40 MLD) for the treatment of effluent generated from the textile
units situated In Focal Point area of the Ludhiana. Presently. 73 numbers of industries are members
of the CETP and 65 no. of industries are discharging their effuent to CETP :

The CETP was visited by officers of the Board on 13.09.2023 and n was observed as under:

The CETP was in operation during visil and the treatment invalves follaving steps

Gravity Fed Effiuenlt - Receiving Chamber - Coarse Screen - Raw effluent collecuon

surnp - Stilling chamber - Fine Screen 4 Equalization tank - pH Correction-f (Lime & FeSo4

Dosing) - Reactor Clarifier (Poly Dosing)® - pH Correction-ll - SBR Basin (04 in

numbers)®” - Chioring. Contact Tank - Treated Efluent Disposat.

However, out of tvsu gril removal gereens, the'mechanical screen was not in operation.

The various stages as shown by PLC was nol in consonance with the operalion carried out

4 b S £

Bt aom

2.
at the CETP, as there was some fault in the PLC system. The PDA has not recorded any
comments/maintained record in this regard,
3. During visit, PDA was guided 1o provide temperature gauges al the equafization tank zng
. SBR tanks and same may be connected with PLC in order to improve the efficiency of
-3 . reatment and 1o avoid high temperature shock loading in SBR tanks. ;
.~ 4. PDA was also guided to provide log book at the CETP and designate a person from PDA. so

that, whenever, any director of PDA visits the CETP. record of visit will be maintained.
5. The operalor is not maintaining any record regarding sludge recircutation.
Ouring visit, effluent samples vere collected from the inlel as well as outlel of CETP and has

5 been sent to Zonal Lab. Ludhiana for analysis
As per analysis results of samples collected. all the parameters are vathin prescnbed
standards of MoEF/CC except TDS and Bin-assay.
It has instalied 1 no. boiler of capacity 2 TPH viith cyclone as APCO and a drier for drying of
sludge and the same v/as yet under instalialion. However. it has not obtained any NOC
regarding the sama. '
The industry is lifting the studge into the venide of TSDF vathout providing any HDFE sneets
> and without fifling in bags. No numbering and tagging was there. The sludge was got fified in
- .acrude manner. L : o
. The CETP is not maintaining record of generation of sludge in form-3 as required under
Hazardous & Other Wastes (Management & Transhoundary Movement) Rules. 2016

B i o AL T = L R e

. ntal Engineel
Ervironme wrol Board,

poliutiont Con
PuFll-lej;:::)nai Office-1, LUDHIANA



11. The - 39 ! -
{ E‘Udga;w“’ slored inside the room In shape of heaps. Though the unit is in the proce
ol proving evapaorator for drying the sludge. - -
with th The monthly effluent samples collected by the Baard of the CETP are continuously not meelip
& committed standards as per the DPR submitted at the time of appraisal of the CETP schem
submitted to MoEF & CC for financial incentive.
The Industry was Issugd show Cause notice for refusal of consent to operale under the Wate:
Act, 1874 and Air Act, 1981 & show cause nolice for refusal of authorization under the Hazardous and
other Waste (Management & Transboundary Movement) Rules, 2016 with hearing before Chairman -
of the Board on 00.10.2023, wherein it was decided as under:- '
1. The PDA shall operate its CETP of 40 MLD capacily regularly and efficiently so as to achieye
the prescribed standards.
2. The PDA shall apply with the above said observations within 15 days, failing which aclion as
per law shall be taken wilhoul.further notice in the matter. -
3. The Environmenta! Englneer, Regional Ofiice shall visit the CETP zfter 15 days and shall
submit the detailed report with recommendations on merits.
4.’ Theconsent application under the Water (Prevention & Control of Pollution) Act, 1974 shall be

decided on merits after compliance as above. , P
In compliance to hearing decisions, the CETP was visited by officer of the Board on

03.11.2023 and it was reported as under:

1. The CETP was in operation during visit. :

2. As per analysis result of sample collected of last 9 samples. the conc. of various parametlers
i.e. TDS, COD, BOD and Bio-assay are beyond lhe prescribed design standards as well as
MoEF/CC standards.

The SPV has not submitled the time bound proposal for up-gradation and augmentat
CETP along with PERT Chart so as to achieve the prescribed standards as well as the standards as F
‘mentioned In the DPR appraised at the time of approval of financial aid received from the Government B
for this CETP.

The associalion was issued show cause notice for refusal of consent to operale under the
Water (Prevention & Control of Pollltion) Act, 1874 with hearing before Chairman of the Board on ‘

12.01.2024, wherein it was decided as under :- ;
The PDA shall operate its CETP of 40 MLD capacity regularly and efficiently so as to achieve

the prescribed standards.
25% of Bank Guarantee of Rs 1.00 Cr i.e. Rs. 25 lac submitled by the PDA be encasned. 4
The PDA shall comply with the above said observations within 15 days. failing which action as
per law shall be taken withoul further notice in the malter. ) )

The PDA shall submit the time bound proposal for up-gradation and augmenlation of the CETP
alcing with PERT Chart so as 16 achieve the prescribed standards as well as the standards as
mentioned In the DPR appraised at the lime of approval of financial aid received from the . .

Government for this CETP, within 15 days. _ ok
The PDA shall submil the proposal for discharge of treated effluent.onlo land for plantation / = -

irrigation to Board in time bound manner _
6. The Environmental Engineer, Regional Office shall visit the CETP after 15 days and shall

submit the detailed report with recommendations on merils. 5
.7. Theconsentapplication under the Water (Prevention & Control of Pollution) Act, 1974 shall be

i P decided on merits after complinnce as above.
{7.-.1 8,. Forthe non-achievement of effluent discharge standards, personal hearing be given to all the

( ’ three CETPs of 50 MLD, 40 ML.D and 15 MLD.capacilies.
¥ : 9. The Senior Environmental Engineer, Zenal Office-l, Ludhiana. 'shall Inquire the matter o~

regarding getling analysis report by the PDA. -

¥

ion of the ; &

,._i._ : _ As per analysis report received from Zonal Lab, L_u_dhlana for sample collected during surprise
gt visit on 25.02.2024, parameter TDS is beyond the.prescribed standards. . ‘ ]
a The Association is not complying with decisions of personal hearing held befo.re Chairman of

The Association was. issued show cause notice for refl;lsai' of consent to
: ; : [}
Water (Prevention & Control of Pollution) Act, 1974 with hearing before Chairman‘-:;rﬁ:z :'nc:; t:e
" 25.04.2024. But, no one from the PDA attended the hearing. However, vide e-mai d. led 24 004 202::.l
PDA has requested to give another date of hearing. ' ate ~H
in view of above, the Association was issued show cause noti g
_ﬂ‘.‘f_c_ . ., operate under the Water Act, 1974 with hearing befare Chairman of I:: B“:a:;r refusal of consenl to
Poi e R Sh. Vishal Jain and Sh.’'Rahul Verma., Dire 2 on 14,06.2024.
S : clors.of the PDA attended the h ;
* & written reply, which. was (aken on record. He submitted that the CETP is achi earing and submitted
standards except TDS (substantial TDS reduction not possible at CETP as eving the MoEF & CC .
SPV is doing its best to achieve the stringent paramelars-as pr. oposed in its %e'; design of CETP). The
changing ambient temperature (range 3°c to 46°c) not In control of CETPR' but because of over
efficiency gets affected. So. SPV is irying ils best (0 further decrease BOD 3 dagrogical treatment
e i nd COD in clarifier by ’
L4 ¥ g .'-‘\ L . "m
Environmentat Engm-egdl '
punjab pollution Control :&1‘:#-
Regionat Office-1, LUD __ ¥

.. the Board on 12,01.2024. .

i
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623: - For this; SPV
i Cvioe maximum impurities possible. For IS, Proposed to g :
amoving pent'RS. 2.50 Cr. from its pocket SPEnF’ around 5,00 Cr..for up

SO i Iready s

7radation of which it has 2 .
~ "3 The SPVis trying its best to upgrade ine C;%;P but they are

o __':‘;': H i .Ih P W iCh wa i

Rs. 5.00 Cr. bank guarantees is stuck wilth PPCE Whic s for co ;

- !;}?f];f’.;. S this bank guarantees as soon as possible, As f Aetruction-at CETP; He further
~request 10 release ! . sisation | - > 10r as proposal for discharge of
to land for plantation / Irrigation Is concerned the Goyt, was to provide Chanel for

T it
—Areated effluent on e
. ETP to discharge its effluent at outlet of STP (16 control TDS) Which can

+ ~it3He requested to allow C ' _
"~ then easily be used for irrigation/plantation by Chanel to be provided by Gout.
T % After hearing the PDA, officers of the Board and considering material facts on record, the

"~ Chairman of the Board decided as under: |
L& te ts CETP of 40 MLD capaclly regularly and efficiently so as to achieve

cing huge finangial challenges.

i'{w The PDA shall opera
'+ 3% the prescribed standards.
- 3 5 The PDA shall submit the time bound proposal for Up-gradation and augmentation of the CETP
5 along with PERT.Chart so-as to achieve the prescribed standards as well as the standards as

mentioned in the DPR_appraised at the time of approval of financial aid received from the

" Government for this CETP, within 15 days.
The PDA shall submit the proposal for discharge of treated effluent onto land for plantation /

irrigation to Board in time Bound manner ' "
. The Consent to Operate under Water (Prevention & Control of Pollution) Act, 1974 may be
- .. granted to the PDA upto adequacy of consent fee.
. The Environmental Engineer, Reglonal Office shall verify submission made by the industry
¢« and submit further recommendations in the matter.
A You are, therefore, requested to ensure the compliance of the hearing decisions within,
& §§jpglated period and submit comipliance to the Regional Office, Ludhiana, failing which action under
.l!]e provisions of Pollution Control Laws shall be taken against the industry and its responsible person.

(: /

T ;
AL
Lo Add. Senior fonmental Engineer
., EndstNo. - Dated
njab Pollution Control

.+ . Acopy of the above is forwarded to the Environmental Engineer, Pu

4, Board, Regional Office-1, Ludhiana for information and necessary action. He is requested to send the
- ¢9mplianze of hearing decisions in stipulated time period.

R

ﬂ,: ‘ - ) -
sty A '
il SR Add. Senior En\gronmental Engineer

*n 13 C".-
aoy . a *
_,11-‘-"‘:..',;‘?*‘ ¥ E g 2
FYRE
" R B * ) :
e » : ) : i

- f.f ;-_ ; En'wfonmenta! Engineg
& TN Punjab Pollution Control Board,
o B9 Regional Office-I, LUDHIANA
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

In the matter of:

PRINCIPAL BENCH, NEW DELHI
Original Application No. 546/2024

News ltem Titled "Ludhiana PPCB Réport Flags 54 Dyeing Units In Buddha Nullah’s
Catchment” Appearing In The Hindustan Times Dated 25.04.2024

Index

- Sr,
No.

Particulars - ) Page

No.

1. | Reply on behalf of Central Pollun'o'n_ Control Board (CPCB) i.e. Rcspundt:nl‘ No
2 in compliance to Hon’ble NGT order dated 13.05.2024. :

2. | Annexure- I A copy of status report filed by PPCB in compliance of the Hon’ble
NGT order dated 04.01.2024.

3. | Annexure- II A copy letter dated 27:05.2024 issued by CPCB to National River [
{ Conservation Directorate regarding Watef Quality data of Buddha Nalla drain and

River Sutlej.

4. | Anncxure-111 A copy of direction-dated 12.08.2024 issued by CPCB to PPCB,

5. | Annexure- 1V A copy of Hon'ble NGT order dated 13.05.2024.

Place: Delhi
Dated: 13.08.2024.-

¢sh Singh)
Scientist ‘E’
Central Pol!ution Control Board

Erwnronmenta't Enginee!

(Kau

36656




¥ N.C.T. of Dethi.
Regd. No. 1513

~36~

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI"
Original Application No. 546/2024

News Ttem Titled "Ludhiana PPCB Report Flags 54 Dyeing Units In Buddha
Nullah’s Catchment” Appearing In The Hindustan Times Dated 25.04.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) i.e. RESPONDENT NO 2

Most Respectfully S_hdweth; -

. That Hon'ble NGT vide Order dated 15 05.2024 and Notice dated 20.05.2024

1mpleaded the Central Pollution Control Board (heremafter referred as CPCB)
as RcSpondent no. 2. Thereby, the reply is made in succecdrng paragraphs

. That CPCB is a statutory Board constituted under Section 3 of the Water

(Preventibn and Control of Pollution) Act, 1974. It performs the functions under
the Water (Prevention and Coritrol of Pollution) Act, 1974, The Air (Prevention
and Control.of Pollution); Act 1981 and the Environment (Protection) Act, 1986.

. That, the Hon'ble NGT took a suo motto matter vide Original Application No.

546 01 2024 based on News item titled "Ludhiana PPCB report flags 54 dyeing

units in Buddha Nallah’s catchment" appearing. in the Hindustan Times dated
25.04.2024", |

- That the matter in the news article relates to the ﬁnd‘ings of the Punjab Pollution

Control Board in response to NGT’s directives in the case, Nitin Dhlman V State
of Punijab Original Application No. 225/2022 (hereinafter referred as OA) The
report reveals that the water from Buddha Nallah Ejmdh:ana- is unfit for

g

Environmental Enginac
Punjab Pollution Controt Board,
Regional Office-1, LUDHIANA

-
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irrigation due to high Biochemical Oxygen Demand (BOD) and Chemical
Oxygen Demand (COD) levels. According to the report, about 54 dyeing units
are not connected to the common effluent treatment plants (hereinafter referred
as CETP) due to geographical reasons and scale of the industries. Out of these
54 dyeing units, 12 are large scale. 16 are small category scattered at different
places and 26 units are situated at Industrial Area A. I.udhiana. It states that there
were 300 dyeing units operating in the district, out of which about 265 fall in the
catchment area of Buddha Nallah, which originates in Koom Kalan village and
runs parallel to Sutlej river on its south till it joins the river at Walipur Kalan
village. The report further addé that there are 108 dyeing units connected to
CETP of capacity 50 MLD (Full form), 67 dyeing units connected to CETP of

capacity 40 MLD and 36 dyeing units are connected with CETP that has a

capacity of 15 MLD.

. That the Hon'ble NGT in Original Application No. 225 of 2022 with LA No.
596/2023 and 1.A No.815 of 2023 in the matter titled as "Nitin Dhiman Vs State
of Punjab and Others" directed the Punjab State Pollution Control Board and

Municipal Corporation, Ludhiana to file status report to the action taken against

the non-compliance Units, present status of closure, compliance status of all.

“dyeing industries not connected to CETPs, status of dyeing industries with

regard to withdrawal and utilization of groundwater, wastewater generated by
dyeing industries, wastewater of dyeing industries received in the CETDs.
production capacity and share in CETPs. Punjab Pollution Control Board
(hereinafter referred as PPCB) has filed the status report in compliance of
Hon'ble NGT order dated 04.01.2024 (in OA No. 225/2022). The copy of the
status teport filed by PPCB in compliance of the Hon'ble NGT order dated
04.01.2024 is annexed as Annexure-1. Q/ i

Environmental Eingmec;‘
Punijab Pollution Control Boarad,
Reggional Office-1, LUDHIANA
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6. That, it is humbly submitted that, the 18" meeting of Central Monitoring

Committee (CMC) was held on 11.01.2024 under the Chairmanship of
Secretary, Department of Water Resource, River Development and Ganga

Rejuvenation, Ministry of Jal Shakti, wherein following was directed:

"The water quality testing of Budhha Nallah may be taken up by CPCB and State.
PCB in order to ascertain the improve:ﬁem in water quality in the drain and
ensuring the ejfeérfveness of the completed STP projects. NRCD is to review the
Buddha Nallah Rejuvenation project separately before the next CMC meeting".

7. That in compliance of directions of t};c Central Monitoring Committee (CMC),
CPCB has carried out inspection and monitoring of the Buddha Nallah and River

Sutlej on 02.04.2024. Accordingly, CPCB vide its letter dated 27.05.2024 provided

the water quality data of Buddha Nallah ahd River Sutlgj to the National River
Conservation Directorate (hereinafter referred as NRCD), Dept. of Water
Resource, River Development & Ganga Rejuvenation, Mi_nistry of Jal Shakti. The

major findings of the said monitoring are:

i. The monitored water quality paramctcr.s of Buddha Nalla, when
compared with the Gcnerél Standérds for Discharge of Environmental
Pollutants prescribed under Schedule-VI of Environment (Protection)
Rdlcs, '1986, for "inland surface water and land irrigation, reveal that the
water quality was found non-complying w.r.t BOD, COD and TSS

. parameters for the inland surface water staridatd and non- complymg
w.rt BOD and TSS parameters for land .irrigation standard.

ii. The anaiysis results of River Sutlej upstream.(U/s) and downstream (D/s)
~ of Buddha Nalla were compared with the Primary. Water Quality
- Criteria for Outdoor Bathing and it was observed that River Sutlej D/s

"

tal
gqvironmen Boaru
Contro
punjab P‘a’}‘gﬁﬁn , LUDHIANA
Region
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— of Buddha Nalla was found non-complying w.r.t. the criteria.
— . iii.  Comparative analysis of water quality of Buddha Nalla and river Sutlej
-~ at D/s of Buddha Nalla for the year 2022 and 2024 reveals that

- - concertration of BOD, COD and TSS increased from the year 2022 to

¥ i 2024,

The true copy of the letter-dated 27.05,2024 is annexed as Annexure-1L.

8. That, it is humbly submifted ﬂ.’fag CRCB also carried out the inspection of 04

common effluent treatment ptant (C_E"-I_"PS)' located in Ludhiaha during. April 22-

o g 23,2024 to verify the-corﬁp'ﬁancc status. It was observed that out of 04 CETPs,
” 'J 01 CETP of 500 Kilo Litre per day (KLD) is a 7ero liquid discharge (ZLD)
" , Pplant and 03 CETPs were found exceeding the discharge standards. As per

environmient-clearance {hercinafter .r.e;’ferrcd as 'EC") gréi_nted to the CETPs. the
treated water shall not be discharged into Buddha Nél‘la_h, however the three
(03) CETPs are r@ﬁoﬂédﬁy disehatging into Buddha Nalldh and not complying
with the disposal cordition stpulated 'm the environmental'clearance issued by
Min.is‘tﬁ* of Environment, 'j:'é‘orcg't'an'drcﬁma‘té Cbange: (hcrci'naﬂ'gr referred as
‘MoEF&CC'). The 'ovefai_i complianéestatusof the three CETPs afe-iabljl_ated

below:

BhNe: 1 1 ; 2 | 3

Location of CETP . - . |CETP 50 MLDICETP, 15. MLD.

o "~ |CETP 40 MLD{Tajpur Road. NearBahadur =~ Kc¢  Road.

= : oo (Focal poinitiCentral Jail [District l.udhiana
g {Module)  TajpurfLudhiana Punjab. {(Punjab).

# I ._ ; Road Near Central
: , © Dail,  lLodhiana
: (Runjab)
[}
i = e gtk = — e o Bt 7
~ | Industrial Area Dyeing Dyeing | Textile & Knitwear

; Tndusttial’area | industries |~ Dyein g units
~ S | TFotal Point | TdjpurRodd | Industrial Zone-
' o ~ {(Phas¢ 1to . Ludhiana | Bahadur Ke Road,

5 _ I : = Phase8) | Ludhiana

. . : Environmentat £

- ', o : - Punjab Pollution Control 8.
Ty : oy * Regionai Office-I, LUDHIANA, -

40
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Treatment system of Physico- Physico- Physico-chemical
CETP chemical chemical |followed by biological
fotlowed by followed by (SBR) process
biological | biological
(SBR) process | (SBR) process
SBR :
Designed capacity | = 40 MLD. 50 MLD 15 MLLD
Status of operation Operational Operational Operational
during inspection
OCEMS Yes Yes Yes
_ Installed = ' ' -~
‘Validity of Water | No . No No
!Conselit/AuthorizatiOnL :
Compliance Status -{Non-compliance Non- - Non-compliance
(wrt BOD, -| compliance (w.r.t BOD, COD,
CODand .| (w.rtBOD, Chloridé and
Chloride, COD and Sulphide) and
sulphide chloride  [discharge condition of
parameter) and { parameters) MoEF&CC
- discharge " -| and discharge
condition of | condition of
: : MoEF&CC MOoEF&CC
Final discharge | Buddha Nallah |Buddha Nallah| Buddha Naliah -

Further, it is humbly submitted that based on the observed non-compliance in the |

CETPs discharging into Buddha Nallah, CPCB has issued Direction dated

12.08.2024 under Section 18(1)(b) of the Water (Prevention and Control of

Pollution) Act, 1974 to Punjab Pollution Control Board to take appropriate acnon
mc}udmg 1mposmg efivironmental compensation. The true copy of the direction

dated 12.08.2024 issued t6-Punjab PCB'is annexed as ANNEXURE-111.

r

9. The answering respondent craves leave of the Hon’ble Tribunal to file additional

g3

Environmental Enginee
Punjab Pollutiort Control Board,
Regionai Office-1, LUDHIANA

reply, in future, if required.
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10. That in the light of the. above submission, it is respectfully submitted that this
_ Answermg Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Ttibunal in the instant Original Appl:catlon

| Scientist ‘E’
Central Pollution Control Board
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VERI F]CA'i‘ION
5 AUG 2024

2024 that the contents of the above reply

) Verified at New Delhi on this day of ____
are correct and true on the basis of the records of the case as mentioned in the day-to-

’. . . X
day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated

FHAN ﬁl? / Kamlesh Singh

'/ Sclentist 'E*

ﬂwﬁ’m mtn Frd=ror @
- Central Pollution Control Board
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~ Wo Env, Forest & Climate Change, Gowt. of India
wRdn e, ¢ ol R, Reed-110032
) Périvesh Bhawan, Easl Adun Nagag Oeli-110032

2 : ; ' Environmental Engineel
. ' Punjab Pollution Control Board,
B : Reglc)nai Office-1, LUDHIANA
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B BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
= - *{PRINCIPAL BENCH)
 Original Appiication No. 225 of 2022
with
_I:A"No. 59672023 and 1.A No.815 of 2023
k _In the matter of | |
~ Nitin Dhiman ] .
..... Applicant
. | ' Y/
s State of Punjab and Others. -
...... Respondent
Statiis Report af'-PU‘njéh Pollution Control Board through Er.-Gurmit
) Singh, Environmental Engineer, -Reglonal Office -3, Ludhiana in-compliance of order
dated 04.01.2024. -~
= RESPECTFULLY SHOWETH.
D 1) Toak teisilect il case s pendingor st befoceste ot
s N, Nation3l Gréen TAbiral: The Hontble National Gregi Tribunal was pléased to

‘piss.an order dated 04:01:2024 thereby-dliettiig $he Punjab Poution Control
‘Board to take samples from Buddha Naflah at differenitiocations in the District
- Ludhiana and get the same analyzed for-quakity with respect to-all parameters
' prescribed. for treatment of -seWwage/industrial efuents and file its report
regarding the same orie' Week before the date of hearing fixed hereinafter. At
‘the same lime; thé- Hon'ble Tribunal has' directed the Punjdb State Pollution

X |
;’ En\nronmental E{\ggﬁen
ab Poflution n A,

_ pui{ggiona% Office-1, DHIAN ﬁ

Annexure- |

t
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Control Board and Municipal Corporation, Ludhiana to file status report in
tabular fonnat_r.‘étating' to the action taken against thie non-compliant units,
present status B closure, tompliant status of all dyeing Industries not
conhécted to CETPs, status of dyelng Industries with regard to withdrawal and
uilzation -oF .groundwater, ‘wastewater generated by dyeing Industries,
W ;tewaté‘r of dyelng industries recelved (nthe CETPs, Production capacity and
$hare in CETPs. The' Punjab State ‘Pollution Cantrol ‘Board anid Municpat
Corporation; Ludhiana have been further directed to Include thelr response to
the observations madé by the Amicus Curiae in his report, In this regard, the
nelev_ar;t extract -of para no, 18 and 19 of the order dated 04.01.2029 is
reproduced herein below for kind perusal and reference:

18. As per réport submitted by the PSPCB, all CETPs are
discharging their treated effluent into Buddha Nallah leading

-~ to River Sublej. The PSPCB is directed to take samples from
Buddha Naflah at different locations in.the. district Ludhiana

®  -and get the same -g@nalyzed for quality with-respect to all
parameters prescribed for treatment of sewage/industrial

-~ p effluents and-file-its report regarding the same one week

before the date-of hearing fixed herelnafter.

19, The PSPCB and tfi& MC, Ludhiana are directed to file status
reports i tabular-format regarding (1) action taken against
all the noi- compliant units; (1f) present status of units which
are stated to bedlosed as to whether the-same have been
‘temporarily or‘permanently closed; {iii) detailed compliance

Qto status of. a‘l!.ﬂie dyeing industries which are -not connected
to the three CETPs; (iv) the compliance- status. f ail the
dyelng'industries with respect to withdrawal and utifization

i . ‘&Eﬁfﬁﬁﬁ&*%t@?wéﬂﬂ" ‘compliance with conditions, .if any,

Imiposed. at:thig i of grant of permission by. the Punjab
State’ Ground. Wiater Authority particularly  condition
Tegarding recharge’ of ground watér; and (v) the
*wés'fe'watl!r;--ganefatw by -each of the dysing: irdustries
- | gl

- ' E"i\"i'!'(}fll'}"re,;tﬁ-‘ =T
unjab Poliution Controj fas.
; _ Bo.
] - Regional Office-1, Lupigany
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& toniiected with ) the three CETPs, the wastewater from
' each of the sald dyeing Industries received In the CETPs, the
. production capacity and the share I the CETP of each of the.
-sald dyelnig industres. The PSPCB and the MC, Ludhiana are
also d!recied to. Include In thelr status report thelr response
to the observations made by the Amicus Curiae in his teport
filed vide emall dated 03.08.2023,

COLLECTION'AND ANALYSIS OF SAMPLES

2) That in compliance to ofder dated 04:01.2024 .of the Hon'ble Tribunal, it is

© submitted that the Punjab Polition Contro) Burd had collected water samples

from variots ot ationis of. Butidha Nallahi I District Ludhiana on':19:01.2024.

- The samples-so tol’ie}:"tec_! were ‘got analyzed . for -quality: with respect to

parammeters presciibed for treatment of séwage as well as industrial effluents.

The examination of the analysis report has revealed that the coricentration-of

different parameters-of i‘ga'tgr:ﬂbwing In-Buddha Nallah are more than the

presaibed standards for STP, this mmaking the water not fit for irrigation w.r.t.

parameters fike cofiform, COD ‘and BOD etc. Analysis report of the samples

tollected from Various locations of the Buddha Nallah is endosed herewith as
-AhnexuresA. -~ : '

3) That in further.compliance to order dated qg,.01.'2024 -of the Hon'ble Tribunal,
tis respectfully Submitted that abaut 300.(315) dyeing units are operating in
i afea of Ludhiai District, out of which-about 265 uhfts fallin the catchment
,area of Budfﬁia_:'ﬂa’l!aiij which -originates i \ﬁﬁag_e‘ Koom:Kalan of District

‘ Liidhiaiia arid funs garaliel to River Sublej on its south il Buddha Nallah feins-

- /’4(" River Sutlejat Village Waflpur Katan, District Ludhiana.

 For the- treatment-of wastewater .of the-dyeiig industries, 03
“Common- Effiuent-Treatment Plarits. (CETPs) of tdtal capacity 105 MLD have
_sbeen'ingtalled at Ludhiana by the Special Purpose Vehicles (SPVs). The detsils
regardiig dyeing cllster, capacity of CETPs, site of installation, technology with -
tiame of SPV and-existing member units are given herela-below:

oL,

| : 'Punjab ES’TI*cri,rLcnmz Liy
. | o ] ution Control Boarg
Regionaj Office-1, LUDH?E?HT

Ly
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" g s
f“ TSN, | Dyelng - Gupadly [Ste  of [Name of 'iﬂa's-eg-;*""ﬁmrﬁin-; Bisposal of ;
' Quster of { of CETP | instaflation | Spectal | Technology | Member | treated
Ludhisha Purposs Units wastowater
Gty - | Vehide (5PV)
1 |Baheduke | ISMLD | Bahadurke | Bahndurke | S8R 36 Boddha
® Road. Road Tedde and Nallsh
' Knltwear
Assodiation |
{BKTKA), : ‘
Ludhiana
£2 [ TajpurRoad | SO MLD | Tajpur Road | Punjab Dyers | SaR 108 | Buddha
! i ‘ Assodiation ; ' |_u'al|ah
I (PDA),
Tajpur Road, |
_ _ Ludhiena
‘3_ FocalPoint | 40 MLD | Tajpur Road | Punjab Dyers { SER 67 Buddha _
Assodiation Natiah
(POA), Focat | -
point, '
_ Ludhiana A
. |Towl {3 105 MLD |03 - 21
4). That apart from-the above mentioned 211 dyeing units, about 54-dyeing units
- are.such which could.not join the CETPS due to geographical resssins and scale
of the industries. Qut of these 54 dyeing. units, 12 ults :are of ial;ge-sca'le _
category, 16 unlts are of small category scattered at different places and 26
units are situated at Industrial Area-A, Ludhiana, All these 54 dyeing-units are
n

having their own captive.éffluent treatment plants for the treatment, of
wastewater and discharge thelr treated wastéwater into public sewer-for which
standards have been'laid down by the MOEF&CC, Government of India:

5) ‘That after the installation and comtissioning. of CETPS-for the iWastewater
treatment .of dyeing,Iidustries, thie domestic and industrial effiverit of these
Industiies. stands Segregated from the domestic sewerage. 6f Lughiana ctty.
However, the treated wastewaterlof 54 dyeing units which-are HiaVing captive
effiuerit treatment. plants ¢ Being discharged and further tréated In Sewage

o

Environmental Engineer
Punjab Poliution Control Board,
Regional Office-1, LUDHIANA
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-

"freat_rneﬁt"Pla'nt-s, installed by Municipal' Corporation, Ludhlana for domestic
sewage.

i — s -
—— ———

= i - —

i —— .

6) Thatthe three Cominion Efffuent Treatment Plants {CETPs) are being monitored
-on monthly basis by the Punjab Pollution Control Board and recently the effluent
samples of the CEYP 50 MLD, 40 MLD and 15MLD were collected by the officers
of the Board In the month of February, 2024 and March, 2024. The analysis
résults of the samples collected by the Board officers reveals as under:

'2) The CETP of 50'MLD capagli'y .was"-fduiic_! to be athleving the presceribed
standards of MOEF&(CC, Government of Thdia except the parametér of TDS
only.

b) The CETP of 40 MLD capacity was found'to bie aithieving the prescribed,
standards of MOEFRCC, Govemment of India except the paramtars of TDS
only.

€) The CETP of:15 MLD capacity was found to be achieving the:prescibed
standards of MOEF&CC; Government of Indla’ except the parameter of TDS
oy, -

7) That reply o the queries raiseit by the Hon'tie Tribunal in paragraph 19 of the
onder dated 04.01 2024 contlning the directionof the Hon'ble TribGha! and the
reply of thé Punjab Poliution Control Board may kindly Be read a5 under:

i) ACTION TAKEN AGAINST NON-COMPLIANT UNITS

12 number of dying units were found to be in Viotation of the provisions of

the Water (Prevention and Control of Pollution) Act, 1974. Notices were
-issued and-appropriate action in the form of levying of environmental
.compefisation; 'Bank Guarantee; directions for shifting of the industries to
- CETP compatible area was t'a_khn;_.__l'.i_st of 12 number of non- cofmpliant units
.along with present status s enclosed as Annexure-B.

i), ¥ msﬁ-sﬁrﬁ‘s‘-‘dfﬁﬂns WHICH ARE STATED TO BE CLOSED
AS TO WHETHER ‘THE sms HAVE BEEN TEMPORARILY. OR
PERMANENTLY CLOSED!

Environm
Punjab Poliution
Regional Office

ental Enginee;
Control Board ;
-1, LUDHIANA
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Total 04 nurtbier 6f dyaing units have been closed after the Issuance of
directions by he Punjab Paliution Control Board. 03 units have been closed

' permanently. and one unit has been- closed on temporary basis due to
vatious 'vlolatim\s ofvibe-}\!atgr {Preverition and Control of Poliution) Act,
1974: The list of 04 units is endosed as Anrigxure-C.

if) DETAILED COMPLIANCE STATUS OF ALL THE DYEING INDUSTRIES
WHICH ARE NOT CONNECTED TO THE THREE CETPS;

About 54 dyelng units are such which <ould not Soin the CETPs due to
geographical reasons and scale of the industries. Out’of these 54 dyeing
units, 12 units areof large-scale €ategory, 16:units are of sniall category
scattered at different places and 26 units are situated at Industrial Area-A.
All these 'S4 dyelng nfts are Kaving théli"own caplive efuent tréatment
plants for e teatiment of Wasteivater and discharge their treated
wastewater into public sewer for which stendards hive bien laid down by
the MOEF&CC, Governmerit of 1dia; 1t 1§ pértirient to mention here that out
of 54 dyeing industries, 05 units have been permanently dosed. The list of
54 dyeing industries:is ericiosed as Annexure-D;

iv) THE COMPLIANCE STATUS OF ALLTHE DYEING INDUSTRIES WITH
RESPECT TO ‘WITHDRAWAL -AND ‘UTILIZATION OF GROUND

WATER AND'COMPLIANCE WITH CONDITIONS, IF-ANY, IMPOSED

AT THE-TIME OF GRANT OF JPERMISSION BY THE PUNJAB STATE
GROUND WATER:  AUTHORITY® ‘PARTICULARLY t:nuomou
REGARDING RE-CHARG'E ‘OF Gnouun WATER;

1tis submitted that 'ti_ie:'ﬁdard'-ﬁas considered the ¢ase and otisérved that
whenever NOC for abistraction’of ‘Ground Water is-granted to-any project
propanent / ihhusilv, ar condition Is' Imposed to provide ground water
Jecharging system in. t:he premises. Such candltlon to recharge the ground
water by way of raln Water harvesting: systen] Is not viable /-advisable in the
case of ‘trade- ffﬂuaﬁt gener:ating lleUStl’iBS It Is apprehended that such

En'hr(.}"l"“" it T Wi EWA]

Pun}ab Pollution Controi Board,
Regional Office-I, LUDHIANA "
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svsbem can easlly be usad for-discharge of treated or untreated trade
effiuent by the eming / defaulting industries, which will be very difficult for
the Bosrd to detect / prevent. Suth rain water harvesting / recharging
system will act-as "by-pass”® in the Industries.

Thie Board hs taker up the matter sepatately with the Central Ground
Water Authority (CGWA), recommeniding thiereby thé non-imposttion of
condition, t provide rain water harvesting recharging system in the trade
effivent generating industries.

In view of above facts, the Board has Issued letter bearing no. 19049-
74 dated 19:06,2018 to &l the officers Including Reglonal Officers advising
them to efisure that.no red category trade effiuent generating: Industry is
alidwed to provide the rain water harvesting recharging system. A copy of
the letter no. 19049-74 dated 19.06.2018 Is enclosed as Annexure-E.

v) THE WASTEWATER GENERATED BY EACH OF THE DYEING
' mousmas conwscn—:n WITH ALL THE THREE CETPs, THE
WASTEWATERJFROM 'EACH OF THE SAID DYEING'INDUSTRIES
RECEIVED IN THE CETPS; THE PRODUCTION CAPACITY AND THE
SHARE IN THE CETP OF EACH OF THE SAID DYEING INDUSTRIES.

Presently 108 dyeing. urits are connected with CETP SO MLD, 67 dyeing _
units are connected with CETP 40 MLD and 36 dyeing units are connected
with CETP 15 MLD. The facts gjiven In para no.3 above may kindly be read
as part of this reply. The detall of industries connected with all three CETPs,
alongwith" production data, consented discharge and the shareholding is
given In Annexure-F.

8) That "3part™from the iabove the ‘Hon'ble Tritunal vide:the said ‘grder dated
24£1.2024 ﬁ’as also dIrad:ed the' Punjab State Pollution Conitrol Board and thé
Mmﬂdpal COrporation, {udhiana tu1ndt1de In their Status Report their Respbhsve

to the Observaﬁons made by the Amicus Curiae In his report filed vide email

_dated 03.08.2023, In thisfrega_rd,_}ﬂ;e reply of the Board has been givenin a

QL

- Env r{}f o
- Punjab PoHut:on Con ol Bou..
Regionai Office-, LUDHIANA 15
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sepafaté annexure. endased heréwlth as Anﬂexure-ﬁ‘ The same may Kindly
be perused,

9) That the status-report on behall of Punjab Pollution Controf Board s hereby
submittid In compliance to order-duted 24.01.2024:for Xind conslderation and

appropritte orders. -
Submitted by
‘Date: 3 Lond Y- 2 4 : '[thﬁit-élngh)
Place: £ e Ao s, & Environmental Engineer,

Punjab Pollutfon Control Bord
Reglonal Office-3, LudHland

On behalf of Punjab Pollution Control Board

QL
- @\ﬂm&r‘ﬁﬁ-i«;‘ % w"% <
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“"'é':‘ﬂ —\3 IFE g ENTHAL POLLUTION CONTROL BOARD
,/ Lifestyle for w“‘ ategor, @ U warg uftads waeE, e @
GPCB ENVIFONMENt e su o s s MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE, GOVT. OF INDIA
Speed Post
F. No. A-14011/1/2024-WQM-1 | 97 ) 27/05/2024
To
Sh. S. K. Shrivastava,
Scientist ‘F’, .
National River Conservation Diiectorate .
Department of Water Resources, RD & GR
Ministry of Jal Shakti, Pt. Deendayal Antyodaya Bhawan .
CGO Complex, Lodhi Road, New Delhi- 110003
Subjept: Water Quality data of Buddha Nalla drain and River Sutlej
Reference: Your Letter No. F.No. J-24018/1/2020-NRCD-II dated 15.02.2024
Sir, ‘

With reference to above, this is to .info:-m that Central I’oI.lu_tioﬁ Contro! Board has
conducted water quality monitoring of River Sutlej and Buddha Nalla jointly with Punjab
Pollution Control Board during the month of April 2024,

"Accordingly, a brief note on water quality of ‘Buddha Nalla and River Sulléj upstream &
downstream of Buddha Nalla monitored during April 2024 and also monitored on September
2022 are attached. In addition, water quality data of River Sutlej ﬁpstream and downstream of
Ludhiana for the:year '20"'2_3 monitored under NWMP is also attached herewith for your kind
reference. ' L

Yours faithfully

(Vlshﬂ] Gandhi)

Scmnt:st -E, WQM-I

AY

Encl: As above

“aftayr s’ gdl e TR, feweft-110032
Parivesh Bhawan, East-Arjun Nagar, New Dethi - {10032
TN/ Tel: 43102030, 22305792, a'dﬂﬁ?/Website(} .cpbe.nic.in
. o !
Emvironmental Engines
Punjab Polfiutiont Controf Board, -
Regional Office-I, LUDHIANA
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BRIEF NOTE ON'WATER QUALITY OF BUDDHA NALLA AND RIVER SUTLEJ
AT UPSTREAM AND DOWNSTREAM OF BUDDHA NALLA

In pursuance to communication received from NRCD regarding water quality of Buddha Nalla
Drain, CPCB has carried out water.quality monitoring of River Sutlej and Buddha Nalla jointly
with Punjab Pollution Control Board during the month of April 2024. Further, the water quality

data of River Sutlej U/s-and D/s Ludhiana for the year 2023 is attached as Annexure.

Water Quality of Buddha Nalla and River Sutlej at Upstream (u/s) and Downstream (d/s) of
Buddha Nalla with respect to Physico-chemical and Biological parameters are placed in table

land 2. -
Table 1: Analytical results of Buddha Nalla
s Parameters
Moiitoring| Sarmuling pH (BOD cOoD TSS .| Chloride| Fecal
Sr. no. Locaﬁonsg D:'le 8 17 N(mg/| (mg/L) | (mg/L) | (mg/L) | Coliform
L) | (MPN/100
' ml)
General, Effluent Discharge |- kI _
Standards as per Schedule-VI of |5.5-9.0° 30 250 100 -
E (P) Rules, 1986 . : w |5,
L Puddhe 02.04.2024 | 72 | 161| 456 | 328 49 x10° °
[Nalla , _ [ ,
~2. [Buddha 29.092022 | 67 | 77| 322 |-322 | 2m .
Nalla : . ®
Table 2: Analytical -Results of River Sutlej
s : Parameters :
: t
:l: Mj_o,ollla:)i::g Sampling Dat¢ DO BOD Fecal Coliform
S : ' (mg/L) (mg/L) (MPN/100 ml)
Primary Water'Quality Criteria for » o | <2500 MPN/
Outdoor Bathing >Smg/ly 6585 * <3 mg/L, 100mL
I IRiver Sutlej Uss | * . _ ik
2 |River Sutlej Dfs | - ;
BuddhaNalla | 02042024 | 47 B 13 x10°
3 |River Sutlej U/s , o
4 |River Sutlej D/s .
BuddhaNalla | 22092022 | 55 3 230

L

Enwrenmehtal Enguneéa
Punjab Pollution Control Board,
| Regional Oﬂ‘ic_e-l, LUDHIANA
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Close examination of Water quality data reveals followmg observations: .

3

1. The water quahty data of Buddha Nalla were compared with the General Effluent

Discharge Standards as per Schedule-VI of E (P) Rules, 1986. The analyhcai reveals

that the water quality was found non- complymg w.r.t. BOD, COD and TSS.
2., The analyms results of River Sutlej U/s and D/s of Buddha Nalla were compared with
the Primary Water Quahty Criteria for Outdoor Bathing and it was observed that River

Sutlej D/s of Buddha Naila was found non—complymg w.r.t. the criteria.

- 3. Comparative analysis of water quality of Buddha Nalla and river Sutlej at d/s of Buddha

Nalla for the year 2022 and 2024 reveals that concentration of BOD, COD and TSS

increased from the year 2022 to 2024.

. H-tt*t*ﬂw*#t*t*tqb, :

Environmental Enginex: '
~ Punjab Potlution Control Board, -
" Regionai Ofﬁce—l LUDHIANA
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NWMP WATER QUALITY DATA OF RIVER SUTLEJ U/s & D/s LUDHIANA

2023:
' - Fecal -
| .BOD | Coliform;
| (mg/ly, | (MPN/100T
Jan 8.0 8.0 | 1(BDL) 260
Feb 8.8 8.1 | 1(BDL) 780
Mar 8.4 8.2 | 1(BDL) 310
_Apr _ 7.6 8.1 | 1(BDL) 460
May RIVER 7.6 7.8 | 1(BDL) 320
; Jun | SUTLEJAT 6.3 80| 18 330
Jul | LUDHIANA 6.8 8.1 | 1(BDL) 380
Aug uss 7.1 7971 1(BDL) [ 270
Sep = ' 7.0 76 | 1(BDL) - 230
Oct 6.8 7.8 | 1(BDL) . 310
Nov o 7.6 8.3 | 1(BDL) 260
Dec : ; 7.2 8.2 | 1(BDL) 130
Jan | S il 13.0. 47000
_Feb 1.6 7.4 25.0 260000
Mar 3.9 72| 450 330000
Apr . 0.3(BDL) | 7.4 75.0 11700000
May RIVER 0.3(BDL) | 7.6 32.0 490000
" Jun | SUTLEJAT | 0.3(BDL) | 7.3 45.0 940000
Jul LUDHIANA 5.7 7.9 23 | 46000
Aug D/S . 6.6 7.9 4.5 20000
Sep : 3.2 7.4 8.0 79000
Oct ' 3.9 741 4.0 17000
Nov 64 |73 7.0 49000
Dec 6.0 7.6 7.0 39000

Environmental Engines!

i d
iab Pollution Control Boarg,
puPr.ggPonal Office-1, LUDHIANA
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~Speed Post
CPCRIPC-VIVCET 1 himm!-/?& Datedy).08.2024
; 3N _
- To

The Member Seeretary

Panjab Pollution Control Nonrd
Vatavaran Bhawan, Nabha Raad
Patialn Punjab

T

Subject:  Dircetions nnder section 'l!l(i}(h} of the Water {Prevention and Control of
) - Pollution) Act, 1974 reganling non-compliance: status of fonr CETPy
= & T nmmely A, o) MLD CETP- near Centes) Jail, Tagpur Road (Focal Point
Module), Ludhinna, Punjub, B. 0 MDD CETP Tajpur-Rahen Rond
T Cluster, Luabiang, ncm"(_.'r:::iml il 'I'a‘_ipir:"l!elf]_tj; Ludhianas, Panjah, C.
15 MLD CETP- Bahadurke Rondl, Lasilsianp, Punjab and D, s00 KLD
CETP, Plot No. D-260-261, Phase-VI11, Feat Point, Ludhizna, Panjab,

. WHEREAS, amongst ofhers, under Suciion 17 ol the Water (Prevention & Control of
-y Pollution) Act, 1974, one ol the linctions ol the Staré Pallution Control Board (SPCB), (or
' Pollution Control Commitiee for Union "Territories) eohatitiedunder the Water (Prevention
& Conlrol of Pollition) Act, 1974 is 1o plin ascomprehensive programme for prevention,
control’or abatement of pollution of SIIH'IIIH and wells Iomh d in lhc State and to sceure the

- execulinn.therefore; and *

WHEREAS, amongst others, under Scetion 16 ol L Waler (Prevemion & Control of
Pollution) Act, 1974 apd the /\‘I_I (Provention und Conlial e‘-l"l’nlhillnuj Aut, 1981, one of the
functiops of the Central’ Poltution: Contral Bowrd (€1C1), constitpted’ imder the Water

e (Prevention & Control- ol Pollution) Act, 1974 is 1o coordigate :u,livit‘ik.r. of the' State
Pollmtion Contrel Boards and Pollution Cantrol. fmmnullee‘: and 1o ,jamwclc technical
nssistance and guidance 1o SPCWPC Cayoand 7 -

v R * . b
i i

WHER FAS amongs! athers, under Secjion 16 ol lh‘. Wrﬂtzh (Pu‘vcn[mn & Control of

$ .
Pollution) Act, 1974, onc of the functions of the Central Pquuh J;Imj Board (CPCB),
is.to- pmmme cleanliness of siretans. and.welly i i diffisrent-prens. Qj‘lhc-ﬁml.c, nnd
» WHEREAS, lhc Central  Glovernment: rﬁd\ |‘:;:l'ilql.l__ { T N!.'ll'llg& of
t:nwmmnen!nl | pollutants from various l.xtll.'s_n:t‘lL.\IJrIlldl.hl[lt‘h‘fC(mlm{m‘ I'.I'ﬂuf:nl‘ I‘malmcm :
Plnn{s [(.I: I P.‘.l) tl“fJ 90\\&"(} Indll“(‘l“ Planis (S I |]5) llﬂlILI lhﬂ {amqmmm.lﬂ (nmlﬁcllon)
Act, 1986-and the rules framed there wnler: amd
" ’ . LA - -—n-‘--1 .""."‘“j" . ) '. I * 1 lu
4 mﬁaz;gﬁ:} SR KIS i _@\V i | T L
Wld,ug"n ' v “bn‘n-l " i . i . ’ *
Saer 1&\08 - Uﬁavr - gl 3T T ﬁ“frﬂ 1100%2 ;
,:} X3 T A
L ) ' L\ Panvesh Bhawan Easl Aijun Nagar;:Now De!hi 110019 -
QAT el 43102030, 27105797 ﬁd’HTﬁfE/Websne www cpbc nicin “
g e ? : }..'r ; .’aé,” M *
"‘-' " z&/ I .? . _.4’;; t _.2‘.1

- . 1

Environmental Engine-
Punjab Pollution Control Boan.
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WHEREAS, there is a need to inculcate the habit ol self-monitoring within the CETPs for
complying with the prescribed standards and this can be achieved by installing Ounline
Continuous Effluent Monitoring System (QOCEMS); and

WHEREAS, four CETPs namely (i) CETP - 40 MLD ncar Central Jail, Tajpur Road (Focal

Point Module), Ludhiana, Punjab, (ii) CETP - 50 MLD Tajpur-Rahon Road Cluster,

Ludhiana, near Central Jail, Tajpur Road, Ludhiana, Punjab, (iii) CETP - 15 MLD

Bahadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KLD CETP, Plot No. D-260-261,

! Phase-VIN, Focal Point, Ludhiana, Punjab were inspected by CPCB officials along with
officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of ?
the Central Monitoring Committee (CMC) with CPCB. Following major observations were :
made:

A. CETP - 40 MLD, near Central Jail, Tajpur Road (Focal Point ‘Module],
Ludhiana, Punjab (berein after rel‘erred as CETP):

I. During the visit on 22.04.2024, the CETP was found operational with the flow rate

of 29 MLD. The CETP receives effluent through dedicated unde;grourad pipeline |

and the treatment is based on Sequential Batch Reacior (SBR) technology. It was

informed that the CETP is discharging the mreated effluent into Budha Nallah (which

meets River Sutlej) through underground pipeline from CETP. However, as per the

Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013, ]

“the treated wastewater will be used for irrigation” and it is also mentioned in the
- .. special {erms-&-conditions-that - *“There-shall be -no-discharge into Budha Nallah".

-
e
-

4
b

1l " The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Authorization
under the Hazardous and Other Wastes (Management & Transboundary Moveme rit)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However,
the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewal ofconsent to PPCB on 07.09.2023. i

———

P

{Il. It was reported that 72 Dyeing and Printing units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

IV.  Grab samples were collected ﬁ'om the CF'I‘P during monitoring. The analysis result

of samples collected from CETP outlet reveals that BOD:54 mg/l (Standard: 30

mg/l), COD:262 mg/l (Standard:250 mg/l), Chloride:2284 mg/! (Standard: 1000

" mg/l)) and Sulphide:2.4 mg/L (Standard: 2 mg/l) exceeds the notified effluent

discharge standards for CETP. Remaining monitored parameters are within the
prescribed standards.

Environmentai gn inee
Punjab Pollution Control. Bgr:oandl
Regional Office-I, LUDHIANA ’
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Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661
mg/l (Designed range: 5000-7000 mg/l) and concentration of MLVSS: 3000 mg/|
(Designed range: 3500-4200 mg/1) are less than the designed range, which indicates
the poor operation of the SBR.

The CETP has installed Online Contintious Effluent Monitoring System (OCEMS)

* at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with

connectivity to PPCB & CPCB servers, During the visit, the OCEMS was found
operational and variation in QCEMS reading compared with the monitored results

was also reported which indicates the improper worki:;gi validation / calibration of
QCEMS system.

The CETP has pro\{idt_:'cl sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had

disposed 3517.235 MT sludge (as per the log book records) during the year 2023-
24, :

- CETP - 50 MLD, Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail,

Tajpur Road, Ludhiana, Punjab.

During the visit on 22.04.2024, the CETP was found operational with the flow rate
of 46 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) thrbugh underground pipeline
froi"CETP. However, as per the EC issued by MoEF&CC to the CETP dated
03.05.2013, "the treated wastewater will be used for irrigation” and it is also

mentioned in the special terms & conditions that, “There shall be no discharge into
Budha Nallah”. . e :

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operation of 50
MLD CETP. However, the Authorization under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023

- and the consent under the Water Act, 1974 was'valid till 22.08.2023. The CETP has

applied for renewal of consent and authorization to PPCB on 31.08.2023.

It was reported that 110 Dyeing and Prfnting units have obtained merﬁbership from
CETP. It was alsu_infonned by the CETP operator that inlet norms for CETP is not
prescribed in the consent.

Grab samples were collected from the CETP during .moni-loring. The analysis result
of samples collected from CETP outlet reveals that BOD: 128 mg/] (Standard: 30

T

| . Emvironmengar £ .
~ Punjab Pollution Egrtfénﬁngégfsf

Regionai Office-1, [ pypaard
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mg/l), COD: 382 mg/l (Standard: 250 mg/l) and Chloride: 1713 mg/l (Standard: 1000
mg/l) exceeds the notified effluent discharge standards for CETP Remaining
monitored parameters are within the prescribed standards. -

Grab -sa.mple were also collected from the chuenlial Batch Reactor (SBR) tank for

MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 300

mg/l (Designed value: 5000 mg/1) and concentration of MLVSS: 215 mg/l (Designed
value: 4000 mg/l) are less than the designed. values, which indicates the poor
operation of the SBR.

The CETP has mstallcd Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated wastewater for the parameters- pH, TSS; COD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found

operational and variation in OCEMS reading compared with the monitored results -

was also reported which mdlcates the improper workmg / validation / calibration of
OCEMS system. § . :

During the visit,-it was observed that the CETP has provided sludge storage facility

and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
- Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT

sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises,

C. CETP - 15 MLD CETP- Bahadurke Road, Ludh’iéna, Pl'lnj_ab.

Ik

I

During the visit on 22.04.2024, the CETP was found operational with the flow rate

of 11.26 MLD: The CETP receives effluent through-dedicated underground pipeline.
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was

informed that the CETP is discharging the treated effluent into Budha Nallah (which
meets River Sutlej) through underground pipeline from the CETP. However. as per

EC issued by MoEF&CC on 08 12, 20]4 ‘the CETP is required to establish a ?'ern
Liquid Dlscharge system -

The consent under tbe Air Act, 1981 is valid upto 31.03.2025 for the operation of 15
MLD CETP. However, the consent under the Water Act, 1974 was valid till
04.01.2023 and the Authorization under the Hazardous dnd Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.10.2022
for wh:ch the CETP has apphed for renc_wal to PPC.B.

It was reported that 36 Dyemg/Prmtmg{washmg ‘units’ have’ obtamed membership
from CETP and connected to the CETP at the time of visit. Tt was also informed by

- the CETP operator that |nlet norms for CETP i is not prcscnbed in the consent.

" - Engines
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T g poltonConl e
Regionatl Office-1,

60

24




,"f_

61

V.

VL

"VIL

HIR

—60~

Grab samples were collected from the CETP during monitoring. The analysis results *

of sample collected from CETP outlet reveals that BOD: 243 mg/t (Standard: 30
mg/l), COD: 587 mg/l (Standard: 250 mg/l). Chloride: 1904 mg/l (Standard: 1000
mg/l) and Sulphide: 16 mg/l (Standard: 2 mg/l) exceeds the notified effluent
discharge standards for CETP. Remaining momiorcd parameters are within the
prescribed standards.

Grab samples were collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The sample analysis results reveals that the concentration of
MLSS: 2639 mg/I' (Designed value: 4840 mg/l) and concentration MLVSS: 1179
mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates
the poor operation of the SBR. '

The CETP hias installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit; the OCEMS was- found’
operational and variation in QCEMS reading compared with the monitored results

was also reported which indicates the improper werking / validation / calibration of .

OCEMS system.

During the visit, it was observed that the CETP has provided sludge siorage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge." The CETP had disposed 602.685 MT
sludge during lhe period of 02.04.2023 ‘o 3).03.2024, through TSDF.

. CETP - 500 KLD CETP, Plot No D-260-261, Phase-VIII, Focal Pmnt

Ludhiana Punjab.

During the visit on 23.04.2024, the CETP was found operational with the flow rate
of 450 KLD. It is informed that the CETP receives effluent through dedicated tankers
from member units through-vehicles (56'in number) equipped with GPS system for
carrying effluent. The CETP comprised of physico-chemical process followed by
filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per the consent and EC condition.

The Air’ consem is valid upto 30.06. 2028 and the Water consent is valid upto
30. 06.2027 for the operation of 500 KLD CETP. However, the Authorization under
the Hazardous and Other Wastes (Management & Transboundary Movement) Rules,
2016 was valid till 16.06.2021. It was informed that the CETP has applied for
renewal of author:zanon to PPCB on 0! 10.2021.

[t was reported that 1613 Electroplating industries / Metal Surface Treatmeﬁt L;nits
have obtained membership from CETP and connected to the CETP at the time of

p

o % Enwronmental En znee.
| Punjab Pollution Control Bgoam‘

Regional Office-I, LUDHIANA
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visit. It was also informed by the CETP Dpt.rntor that inlet norms for CETP is not
prescribed in the consent.

On the day of visit, it was observed that the flow meters are installed at RO Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed differential pressure gauge system at Cation-Anion
‘and Carbon filter systems which can be used to indicate the choking/scaling of
filtration system.

-During the visit, grab samples were collected from the RO outlet of CETP. The

analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent from the CETP premises was not observed during
visit. It is reported that treated effluent (RO Permeate and Condensate) is used for
cooling tower makeup water, plantation, gardening, watering to MC pa.rks DC
office, NH-95, construction work. The CETP has also made agreement with M/s
Vardhman Special Steels Limited C-58, Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankefs for using in different purpose as per
reqmrement ' Furthermore, ‘the CETP ‘operator has maintained the records of the
treated effluent taken by the users for gardening, construction activities & 1ndusrrtal
use and others. The CETP has established an Environmental laboramry

~ The CE'I'P has installed OCE'MS {EIecrromagnelic ﬂow meter, PTZ camera) at the

final outlet / RO permeate wh:ch is connected to CPCB/PPCB purtaf in. comphance
of CPCB directions.

The CETP has msmlled 05 I(LD STP with Moving Bed Blof‘lm Reactor (MBBR}
for treatment of domestic wastewater, + %

AND ‘NOW, THEREFORE, in exercuse of powers conferred under section 18(1) (b) of

& 5 . _ the Water (Prevention & Control of Pollutlon) Act, 1974 and Air (Prevention and control of
' pollunon} Act, 1981, Punjab Pollution Contrul Board (PPCB) is hereby directed to take

appropriate action 1ncludmg imposing environmental compcnsat:on and to. ensure that
= CETPs are operated ensuring.

a. Operatxoufaugmenm:on of the treatment system, appmpnately so as to meet the

prescribed discharge standards and to comply with the disposal condition mentioned
in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, to stop discharging

of treated effluent into Buddha Nallah from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

" Environmental Englnéfa
- Punjab Pollution Control Board,
Regional Office-I, LUDHIANA
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= b. With valid consent under the Water Act-1974 / Authorization under the Hazardous
. and Other Wastes (Management & Transboundary Movement) Rules, 2016 from
= PPCB and comply with all the conditions mentioned thereof.

c. Undertaking regular calibration, mairtenance and validation of the _OF:EMS
analyscrs as per standard operating procedures/recommendations of the suppliers, so
as to ensure generation of continuous & reliable data.

Further, PPCB is also hereby directed:

- a. To prescribe disposal condition to respective CETPs in accordance with the
Environmentat clearance by MoEF&CC dated 03.05.2013 and 08:12.2014.

= b. To prescribe the inlet standa:d for CETP in accordance to 1hc CETP. nonf‘cat:on
- : dalcd 01.01.2016. ’

il c. To regulariy undertake venf‘canon of mcmbcr mdustrles of the CETP for cnsurlng
proper operation of PETP/ETP by individual 'membcr mdustry
The action taken by PPCB be mumalcd to CPCB wnhm 15 days of . recc1p| of these -
- directions,
" (Bharat Kumar'S-ha'rmn)
. Member Secretary
AT ‘
Copy to:
- 1. The Chmrman .f(_}'r_ informaiion, please.
. Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
- Patiala Punjab '
2. The Additional Sécretary (CP Division) for information, please,
- Ministry of Environment, Forests & Climate
S Change,
: Prithvi Wing, 2™ Floor, Indira Paryavaran
L Bhawan, Jor Bagh Road,
_ New Delhi-110 003.
.
! - | §nvironmental Engineer -
r : ~ Punjab Pollutiont Control Board,
o Regional Office-], LUDHIANA
T - o | = 27
| ) ‘ _ . ' . ' - . .
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The ‘R_cgionnl Director (Chandigurh)
Central Polluiion Control Board
BSNL Telephone Exchange, 2" Finor.

+ Seetor - 49C, Chandigarh : 160047

Divisional Head, WQM-1, |
CPCB, Delhi -

Divisional Head, IPC-VI1,
CPCB, Delhi .

Divisional Head, IT
CPCB, Delhi

Environmentai t.lwg
‘Puniab Pollution Conitrol Boait.,
Réglonal Office-1, LUDHIANA

64
for follow-up, please.

for information, plcasc.
for information, pleasc,

for uploading on CPCB
website, please,

v/
(Bharat Kumar Sharma)

Bre
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6q _ Annexure-lV

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

. Original Application No. 546 /2024

News item titled "Ludhiana PPCB report flags 54 dyeing units in.Buddha
Nullah’s catchment" appearmg in the Hindustan Times dated 25.04.2024

Date of hearing: 13.05.2024

comﬁ: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo-motu on the basis of the

news item titled "Ludhiana PPCB report flags 54 dyéing units in Buddha

Nullah’s catchment" .appearing in the Hindustan Times dated

25.04.2024.

2. “The matter relates to the ﬁm{ings of the Puhjab Pollution Control

Board in response to NGT-’E? di_r'ectiv{:s in the case, Nitin Dhiman V Sta'te
of Punjab (OA No. 225/2022). _'Eht;: reﬁort reveals that the water from
Buddha Nal'lah in Ludhiana is unfit 1;0r irr‘igation.due to high Biochemical
Oxygen Demand (BOD) and Chemical Oxygen Demand (COD] levels from
dyeing units. Howevcr res:dents of the area have claimed that the colour
of the water is pitch black and showcases the chémical mixed, but the

reports of the PPCB show concentrauon of COD and BOD which do not

L}

involve the dyeing units waste._

3. According to the report, about 54 dyeing units are not connected to

the cumn{on"eﬂment. treatment plants (CETP) due to geographical

reasons-and scale of the ind_'ustries.‘Out of these 54 dyeing units, 12 are '

(7

Environmentat Enginee:
Pun iab Pollution Control Boaro
Re]glonai Office-1, LUDHIANA
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large scale, 16 are small category scattered at different places and 26

units are situated at Industrial Area A, Ludhiana. It states_that there

‘were 300 dyeing units operating in the district, out of which about 265

fall in the catchment area of Bﬁddha Nallah,l ﬁrhich originates in Koorr}
Kaian village and runs parallel to Sutlej river oﬁ_iis south till it joins the
river at Walipur Kalan village. The report._ further adds that there are 108
dyeing units connected to CETP of capacity 50 MLD, 67 dyeing units

connected to CETP of capacity 40 MLD and 36 dyeing units are

connected with CETP that has a capacity of 15 MLD. o

4, The article alleges that despite substantial investments in the
rejuvenation of Buddha Nullah, environmental activists have raised

concerns over the findings of the report and stated that the NGT should

conduct sampling from the independent body and with the presence of .

locals, without any prior warning to’ the industriali'sts..']‘he article alleges

that the PPCB is not doing its dut)lr. It comes up with, baseless. reports

- which do not match with the current status and it always does inspection

and checking at dyeing units after prior information.

' 5. The news item raises substantial issue relating to compliance of the

environmental norms :

6.  Power of the Tribunal to take up the matter suo-motu has been

‘recognized by the Hon’ble Supreme Court.in the matter of “Municipal

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021

" SCC'Online SC 897.

7. Hence, we implead following as resp.ondents in this matter:
(i}. Punjab Pollution Control Board, Throughl its Member
- Secretary Head Office, Vatavaran Bhawan, PPCB, Nabha
Road, Patiala ,
Enwronmentat Engine |

Punjab Poliution Control Bogra
Regional Office-I, LUDHIANA'

L
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(ii). C_‘entra] Pollution Control ‘Board, Through its Mémber

;._.Sec:ela::y_Ea::iuesh_Bhawan,—Easl-Arjun—-Nag@r;-—Bclhi-
110032

(iii-}. Deputy-Com.missioner, Ludhiana Deputy Commissioner

Office, Ludhiana- 141001

8. Let notice be 1ssued to the above Respondents for fllng their

response, at least one week before next date of heanng

9. Another matter bcmg O.A. No. 225;‘2022 is pendmg before the

Tribunal involving thc same issue,

10. This OA be listed along with O.A. No. 225/2022 on 14.08.2024.
Prakash Shrivastava, CP .
Arun Kumar Tyagi, JM

: , Dr. A. Senthil Vel, EM
May 13, 2024

-‘ OA No. 54672024 | _ .
HB ' : _ ;

Environmental Enginee:
Punjab Pollution Control Boara
Regional Office-I, LUDHIANA
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y L - e, 3 i 2
i ST 4 Yp Ll A wguer frager ard
. 'i' & -“ E_ i H~§: ‘&.-J’L-;C.w...- CENTRAL POLLUTION CONTROL BOARD
TWLEY gy = .
k\ Lifestyle for ey wafimn, wet (@ werany fteds gamen, wwa /o
K --c‘:' Environment B e e St ] MINISTAY OF ENVINONMENY, FOREST 8 CLIMATE CHANGE, GOVT. OF IHD12
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~Speed Poss

CPCWI!’C-\’IIJ‘CI?,"I'I‘»I.mll;i:mm‘-‘fgﬁ B Dutedy2.08.2024

[

To

The Member Seerefary

Pungnb Pollution Coniral Board
Vatnvarnn 3hawan, Nabba Raond
Patinla Punjab

Subject:  Directions nnder section HI(1)(h) of the Water (Prevention and Cantrol of
Pollution) Act, 1974 rveparding non-compliance status of four CETPy
namely A. 40 I\:ll,l) CE'TP- nénr Centrad Jail, Tajpur Rond (Focal Point
Module), Ludhinng, 'I’u'njnh, B. 50 MLD CETP Tajpee<-Rahon Rond
Clu._\‘tur, Latliinnn, -near Centeal il Vagpir Road, Indhiana, Punjab,

: TS Tmisih. Cl":l"l‘ Bahndurke Ruad, Lnibinng, Puajab and N, 500 KLD.
CETP, Plof Na. D-260-261, Phanse-VHT, Foeal Paint, Ludhiyna, I"un_jnh

WHEREAS, amongst nthers, under Sueiion 17 of e Water (Prevention & Control of
Pollution) Acl, 1974, one of the' funciions ol the Stne Pollution Control Ronrd (SIPCR}, (or
Pollution Control Committee for Union Territarics) conatituted underthe Water (Prevenfion
& Control of Pollution) Act, 1974 is tp plan a comprchensive progsanyne for prevention,

contral or abaiement of"pollution of stremns and-wells lognied in the QI:\Ir and 1o secureithe
exectition therefore: and-

. .
WHEREAS, ﬂmongél others. ander Svelion. 16 ol the Waler (Pravention & Control of
Pollimtion) Act, 1974 and the Al (Prevention-und Conlral of Palfution) Acl, 1981, one of the
functions of the Central I'o_l_hltimi Coutrol Boapd (CPCID, constinaed under the Water
(V'revention & Control of Poltution) Act, 1974 is 1o coordinate autivites al the Siate
Pallution Control Boards and Pollwtion Contenl Commitlecs and to provide technical
assistance and guidance 10 SPCRS/APCCS; and

WHEREAS, amongst others, under Seetion 16 of the Water (Preventinn & Contrgl of
Pollntion) Act, IQ'M one of the functions ol the Cemnd Pollution Conlrot Board (CPCB),
i510 promole Lleunlmcw of sireams.and wellsTiy d:lh u-nl mcn: nf‘t[w. Slnlo, .mq o

WHEREAS, 1he (‘cn[ral Governmenl has uotiticd: th, qwmlam[s im tll'\::hm&g of
cavironmental pollutanis from various cateuories ol ingdusiries, (.nmmnu{ [Mient-"Freatment
Plants-(CE Ps) and-Sewnpe lnmimml Plants (5T0s) under the anmnm-;m metecllen)

Act, 1986 and the uiles framed- thcu- undder: and

6 VT T‘imw W .D\ il L

T{Tt& vt Lo ﬁ"&w LR Cil C'Jﬁ{“rT TR, Ia"e-ﬂ 110032

‘ '"."('.\7‘ ‘“Parwesh Bhawan, Eas! Arjun Nagar, Néw Delni - 110032
T /el 43102030, 22305792, ﬁEIT(F‘E’/Web‘slte wwwicpbe.nic.in

g, T

e ru""‘

E'TV!FO: unental Engiress
Punjab Pollution Control Boarc
Regional Office-1, LUDHIANA
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WHEREAS, there is a need to inculcate the habit of seif-monitoring within the CETPs for
complying with the prescribed standards and this can be achicved by installing Online
Continuous Effluent Monitoring System (OCEMS); and -

WHEREAS, four CETPs namely (i) CETP - 40 MLD near Central Jail, Tajpur Road (Focal

Point Module), Ludhiana, Punjab, (ii)) CETP - 50 MLD Tajpur-Rahon Road Cluster,

Ludhiana, near Central Jail, Tajpur Road, Ludhiana, Punjab, (iiij) CETP - i5 MLD

Buhadurke Road, Ludhiana, Punjab and (iv) CETP - 500 KLD CETP, Plot No, D-260-261,

Phase-VIIl, Focal Point, Ludhiana, Punjab were inspected by CPCR officials along with

officials of Punjab PCB during 22.04.2024 and 23.04.2024 based on the communication of _

the Central Monitoring Committee (CMC) with CPCB. Following major observations were ' 2
made:

- A. CETP - 40 MLD, near Central Jail, Tajpur Road (Focal Point Module),
Ludhiana, Punjab (herein after referred as CETP):

. During the visit on 22.04.2024. the CETP was found operational with the flow rate
of 29 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Batch Reactor (SBR) technology. It was
informed that the CETP is discharging the treated effluentinto Budha Nallah (which
meets River Sutlej) through underground pipeline from CETP. However, as ‘per the
Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013,
"the treated wastewater will be used for irrigation" and it is also mentioned in the

o=t -e--Specialderms-&-conditions-that-There-shall-be no discharge into Budha Nallah.

Il The consent under the Air Act, 1981 is valid upto 29.12.2024 and the Authorization
under the Hazardous and Other Wastes (Management & Transboundary Movement)
Rules, 2016 is valid upto 19.12.2024 for the operation of 40 MLD CETP. However,

‘the consent under the Water Act, 1974 was valid till 15.05.2023. The CETP has
applied for renewal of consent to PPCB on 07.09.2023.

Ill. It was reported that 72 Dyeing and Prin'ting units have obtained membership !'rorﬁ
CETP. It was also informed by the CETP operator that inlet norms for CETP is not ‘
prescribed in the consent, '

[

. IV, Grab samples weré collected from the CETP during monitcring. The analysis result

' of 'samples.collected from CETP outlet revesls that BOD:54 mg/l (Standard: 30
mg/i), COD:262 mg/l (Standard:250 mg/l), Chloride:2284 mg/l (Standard: 1000
mg/1)) and Sulphide:2.4 mg/L (Standard: 2 mg/l) exceeds the notified effluent
discharge standards for CETP. Remaining monitored parameters are within the

prescribed standards. .

- Environmental Engineel
Punjab Pollutiori Control Board,
Regional Office-I, LUDHIANA
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Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for
MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 4661

mg/l (Designed range: 5000-7000 mg/!) and concentration of MLVSS: 3000 mg/! -
(Designed range: 3500-4200 mg/1) are less than the designed range, which indicates ‘

the poor operation of the SBR.

The CETP has installed Online Continuous Effluent Monitoring System (OCEMS)
at the final outlet of treated effluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found

_ operational and variation in OCEMS reading compared with the monitored results

was also reported which indicates the improper working / validation / calibration of
OCEMS system.

The CETP has provided sludge storage facility and obtained membership from M/s
Re-sustainability Limited (M/s Ramky Enviro Engineers Limited). The CETP had
disposed 3517.235 MT sludge (as per the log book records) during the year 2023-
24,

. CETP - 50 MLLJL Tajpur-Rahon Road Cluster, Ludhiana, near Central Jail,

-"I_'gjpur Road, Ludhiana, Punjab.

During the visit on 22.04.2024, the CETP was found operational with the flow raic

. of 46 MLD. The CETP receives effluent through dedicated underground pipeline

and the: treatment is based on Sequennai Batch Reactor (SBR) technology. It was
informed fthat as per the consent, the CETP is permitted to discharge the treated
effluent into Budha Nallah (which meets River Sutlej) through underground pipeline
from CETP. However, as per the EC issued by MoEF&CC-to the CETP dated
03.05. 2013, "the treated wastewater will be used for irrigation™ and it is also

“mentioned in the special terms & conditions that, “There shall be no discharge into

Budha Nallah™.

The consent under the Air Act, 1981 is valid upto 31.03.2026 for the operaiion of 50
MLD CETP. However, the Authorizaiion under the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 was valid till 04.12.2023
and the consent under the Water Act, 1974 was valid 1ill 22.08.2023. The CETP has
applied for-renewal of consent and authorization to PPCB on 31.08.2023.

It was reported that 110 Dyeing and Priting units have obtained membership from
CETP. It was also informed by the CETP operator that inlet norms for CETP is not
prescribed_ in the consent.

Grab samples were collected from the CETP during menitoring. The analysis result

" of samples ‘collected from CETP outlet reveals that BOD: 128 mgfl (Standard: 30

3

M
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punjab poliution Co LUDHIANA
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mg/l), COD: 382 mg/l (Standard:'250 mg/l) and Chloride: 1713 mg/l (Standard: 1000
mg/l) exceeds the notified effluent discharge standards for CETP. Remaining
monitored parameters are within the prescribed standards.

Grab sample were also collected from the Sequential Batch Reactor (SBR) tank for

MLSS & MLVSS. The analysis result reveals that the concentration of MLSS: 300
mg/l (Designed value: 5000 mg/!) and concentration of MLVSS: 215 mg/l (Designed
valuc: 4000 mg/l) are less than the designed values, which indicates the poor
operation of the SBR.

The CETP has installed Online Continuous Effiuent Monitoring System (OCEMS}
at the final outlet of treated wastewater for the parameters- pH, TSS, COD, BOD
with connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found

operational and variation in OCEMS reading compared with the monitored results

was also reported ‘which indicates the improper working / validation / calibration of
OCEMS system.

During the visit, it was observed that the CETP has provided sludge storage facility
and obtained membership from M/s Re-sustainability Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludge. The CETP had disposed 1597.20 MT
sludge during the year 2023-24 through TSDFand further, as per log book records,
about 173 MT was stored in the premises. '

C..CETP - 15 MLD CETP- Babadurke Road, Ludhiana, Punjab.

I.

.

During the visit oh 22.04.2024, the (;ETP was fourid operational with the flow rate
of 11.26 MLD. The CETP receives effluent through dedicated underground pipeline
and the treatment is based on Sequential Baich Reactor (SBR) technology. It was

informed that the CETP is discharging the treated effluent into Budha Nallah (which -

meets River Sutlej) through underground pipeline from the CETP. Howevér, as per
EC issued by MoEF&CC on 08.12.2014, the CETP is required (o establish a Zero
Liquid Discharge system. y

The consent under the Air Act, 1981 is valid upto 31.03.2025 for the operation of |5
MLD CETP: However, the .consent under the Water Act, Ir9?4 was valid tili
04.01.2023 and the Authorization under the Hazardous and Other Wastes
(Management & Transhoundary Movement) Rules, 2016 was valid till 04.10.2022
for which the CETP has applied for renewal to PPCB

It was reported thm- 36 Dyemg/?rmtmg‘[washmg units ha\;c obtained me;'nbership
from CETP and connected to the CETP at the time of visit. It was also informed by
the CETP operator that inlet norms for CETP is not prescribed in the consent.

~ Environmental Enginee
Punjab Pollutiort Control Board,
Regional Office-1, LUDHIANA
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Grab samples were collected from the CETP during monitoring. The analysis results
of sample collected from CETP outlet reveals thal BOD: 243 mg/l (Standard: 30
mg/l), COD: 587 mg/I (Standard: 250 mg/l), Chloride: 1904 mg/} (Standard: 1000
mg/l) and Sulphide: 16 mg/l (Standard: 2 mg/l) exceeds the .notified effluent
discharge standards for CETP. Remaining momlorcd parameters are within the
prescribed standards.

Grab samples were collected from the Sequential Baich Reactor (SBR) tank for
MLSS & MLVSS. The sample analysis results reveals that the concentration of
MLSS: 2639 mg/l (Designed value: 4840 mg/l) and concentration MLVSS: 1179

~mg/l (Designed value: 3872 mg/l) are less than the designed values, which indicates

"

the poor operation of the SBR. -

The CETP has installed Online Contlnuous Effluent Monitoring System (OCEMS)
at the final outlet of treated ¢ffluent for the parameters- pH, TSS, COD, BOD with
connectivity to PPCB & CPCB servers. During the visit, the OCEMS was found

operationa! and variation in OCEMS reading compared with the monitored resuils -

was also reported which indicates the lmproper working / validation / calibration of
OCEMS system. .

During the visit, it was observed that the CETP has provided sludge storage facility
and 'obtained membership from M/s 'Re-sustamab:h!y Limited (M/s Ramky Enviro
Engineers Limited) for disposal of sludgc The CETP had disposed 602.685 MT
sludge dunng the period of02 04.2023 10 31.03,2024, through TSDF.

. CETP - 500 KLD CETP, Plot No. D-260-261, Phase-VIIl, Focal Point,

Ludhiana, Punjab.

During the visit'on 23.04.2024, the CETP was found operational with the flow rate
of 450 KLD. It is informed that the CETP receives effluent through dedicated tankers
from member units through vehicles (56 in number) equipped with' GPS system for

carrying effluént. The CETP.comprised of physico-chemical process followed by

filtration, two stage Reverse Osmosis (RO) followed by evaporator to achieve ZLD
as per-the consent and EC condition, :

.The Air consent is valid upto 30.06.2028 and the Water consent is valid upto

30.06.2027 for the operation of 500 KLD CETP. However, the Authorization under

the Hazardous and Other Wastes (Management & Transboundary Movemcnt) Rules, .

2016 was valid till 16.06.2021. 1t 'was informed that the CETP has apphed for
renewal of author:mmn to PPCB on 01.10.2021.

It was repor(ed that 1613 Electroplaung industries / Metal Surface Treatment units

have obtained rncrnbershlp from CETP: and connected to the' CETP at the time of

: Enwronmentai E;"Igll\ﬂ&.
p b Poilutiori Control boara
iélmeg;kmai Ofﬁce-I, LUDH'I.ANA

25




WL o T

visit. It was also informed by the CETP npemmr that inlet norms for CETP :<; not
prescnbcd in the consent,

IV, On the day of visit, it was observed that the flow meters are instailed at RO Feed,
RO Reject, Evaporators Vessels feed and Evaporator concentrate. It was reported
that the CETP have not installed differential pressure gauge system at Cation-Anion
and Carbon filter systems which can be used to indicate the choking/scaling of
filtration system.

V. During the visit, grab samples ‘were collected from the RO outlet of CETP. The
analysis result reveals that treated effluent is complying with the notified discharge
standards. Discharge of effluent fromthe CETP premises was not observed during
visit. Tt is reported that treated effluent (RO Permeate and Condensate} is_ used for
cooling tower makeup water, plantation, gardening, watering to MC parks, DC
office; NH-95, ‘construction work. The CETP has also made agreement with M/s
Vardhman Special Steels Limited C-58, Focal point Phase-3, Ludhiana, to take 100
KLD treated effluent through tankers for using in different purpose as per
requirement. Furthermore, the CETP operalor has maintained the records of the
treated effluent taken by the users for gardening, construction activities & industrial
use and others. The CETP has cs:labhf.'héd an Environmenta) laboratary.

V1. The CETP has installed OCEMS (Electromagnetic. flow meter, PTZ camera) at the
" final outlet / RO permeate which is connccted to CPCB/PPCB portal in compliance
of CPCB dlrectlons ;

Vii. The CE.’I’P has installed 05 KLD'STP wiih Movmg Bed Blof'lm Reactor (MBBR)

for treatment of domiestic wastewater.

AND, NOW, THEREFORE in exercise. of powers conferred under section 18(1) (b) of
the Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention‘and control of

pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is. hereby directed to take

appropriate action including imposing’ envuronmcnta] compensatlon and o ensure “that

——CETPs are-operated ensuring.

a. Operanon!augmematmn of the lrcatrnem system, appmpr:ateiy S0 as to meet the
prescribed dlschargc standards and to comp]y with the disposal condition mentioned
in the. Envuonmental clearance by MoEF & CC dated 03.05.2013 and 08.12.2014 in
the aforesaid 40 MLD, 50 MLD and 15 MLD CETPs. Further, 1o stop discharging
of treated effluent into Buddha Nalldh from the 50 MLD CETP, 40 MLD CETP and
15 MLD CETPs.

62 692
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b. With. valid consent under the Water Act-1974 / Authorization under the Hazardaus
and Other Wastes (Management & Transboundary Movement) Rules, 2016 from
»  PPCB.and comply with all the conditions mentioned thereof,

c. Undertaking re'guiar calibration, maintenance and wvalidation of the OF,EMS
analysers as per standard operating proccdurcsfrecommandanons.pflha suppliers, so
as to ensure generation of continuous & reliable data.

~ Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance ‘with the
Environmental clearance by MoEF&CC dated 03.05.2013 and 08.12.201 4.

b. To prescribe the inlet standard for CETP in accordance to the CETP notification
dated 01:01:2016. . '

¢. Toregularly undertake veriﬁcatiun of membqr industries of the CETP for ensuring
proper operation of PETP/ETP by individual member industry.

The action taken by PPCB be intimated to CPCR ‘within 15 days of receipt of thesc
directions; ' : ' ) .

(Bharat Kumar Sharma)
Member Secretary
Copy to:
c "
‘1. The Chairman
- Punjab Pollution Control Board

Vatavaran Bhawan, Nabha Road -
Patiala Punjab

for information, please.

.

2. The Additional Secretary (CP Division) :
Ministry of Environment, Forests & Climate
Change, ..

5 : Prithvi Wing, 2™ Floor, Indira Paryavaran

Bhawan, Jor Bagh Road,

New Delhi-110 003.

for information, please.

: -'Erfwronmen;af £ o
L ; - - ' Punjab Pollution Conty Nginee:
i - 1 - : ) ' Reglonaf Off ontro| Boa

iC

ce-L, LUDHIANA
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3. The Reglonal Director (Chandigarh)
Central Pollution:Control Bourd
BSNL Telephone Exchange, 2™ Floor
Sector — 49C, Chandigarh - 160047

4. . Divisional Head, WQM-I,
CPCB, Delhi

won

Divisional Head, IPC-VI,
CPCB, Delhi

6. Divisional Head, .l.T'

‘CPCB, Delhi

' Enwonmental E
®unjab Pollution Contrblng:)g?g’
Regionat Office-I, LUpHIANA"

o\ﬁf

64 go4

for follow-up, please.

for informalion, please.
{or information, pleasc.

for uploading on CPCBH
website, please,

(Bharat Kumar Sharma)

@")‘}’
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;,1&:;3 f and domesuc effluent onto land for plantation through septictank. " ang. = Ten e,‘ =
;}f&:-; ":"i; . Ay » The SPV was earlier given personal hearing before Chairman of the Board on 12.06.2023,

? 25 fféq%where:n it Wa: was decnded that of the basis of: best assessment and }udgment an m(ehm emoun’t e : ,':1
I.‘?“;H:a a};;vo‘fgﬂronmental Compensat:on {EC) of Rs. 75 Iacs tSeventv Fwe Lacs] be :mposed oni the SPV ""ﬁ"""“g i1
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ALy
. 2, Tt g B “h....
A e - RRR1?22355034085 dated 21 05 2023 & Rs 35 Lacs \r:de RRR1732355120611;gated 22.06. 5023*’ o5 ew;
- iy e, T

,_,:';L“The Central Poﬂuhon Control Board (CPCB} has'jomtlylcamed out the: insp*eac'trion va,g J?*" v- B

Common effluent treatment plant {CETP- 40 MLD Focaﬁi Pomt Module]!ocated in Ludhuanaot;frng‘ "g e ‘“ ’:
) ?{ Apr:l 224 23 2024 alongwnth PPCB ofﬁcers to vernfy the comphance status Th‘é obs*e?n':aaon's"of; W

g a- g ar G
e the t team areasundert t*...“n ,&.‘ %& f}&"?sfvjh%’r Doy 2 "n'r.:.h -7:-3“ ,_;
:}E . qb',- f' ("1 o ;t:he CETP is desngned to treal 40 MLD capacatyfor treatment of efﬂuent generated frfa"m‘r 4-; ' 47
vl 9 S "y g AL G LT
IR, Suy »;IﬂYe"'fB & Drlntins urlits Iocated at focal polnt {Phase 1 to708] However presently, CETP %s"’“&’m;
& a":.!vq;";"”;:tm&pfﬁd s ﬂ°“{ .,a’at,f 2200 MLD The CETF IS utﬂlzmg 73% of Its capacutq@'i !q..” SRR *ﬂf\:?
o W e 5t LT LA Y XY _
LA _32 “ane CETP receives efﬂuent through derﬁcated under'é?oﬁﬁd plpeﬁfﬁ'e from memher unlt
i 0 he CETPIFRRIA RNy W L TR g {5
E,b?i;"r'éﬁé'a‘tﬁfent-s‘\}stea ha‘gl}f& {“‘;’" Wode T Y00 Gl "3” ' ,.,a.. i
s b, i e*_'-i"dwidqa!_;member units*tevel prior to’ send g y_-

- "“Mw;;*?ﬂp i""’t for. Ue‘“me"t’aﬁ |"f°rmed by the CETP: operator o3 S W gl
'. eam,obsewed thatc

n;*“‘*ﬁ#'{ B PN
Elfoperatot hau{tstalle;i El&ﬂromfgnet[enow Meterat Ibcatiolﬁ"ii = -,’. "J
Tl %ﬁqyallzbtloma o il itk afcerp iy g 'g\_,

056 £Z-T° ca Pﬁwsﬂ.bv b—-QJRﬂl@H&BB}*pmcgss'« The ¢ CETP fﬁ _
%28& %.b-a.,Cni'xs,é':“Sqre‘eﬁ‘ {Ms;hagjcai Manug,[ iRaw _-.' 5; _
N ftl iﬁn rﬁﬁam_,_gn';zo 83& m’) >*ane Screen -3, .;;
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040" m J ST COI(EC},{Q{I Tank-14( 555 550‘-m~111m8 % FeSOA?dosmg, o a;; ;
Fea

h,. : mq%ciatiflet thlméli m3. ,fo]p ﬁsln&‘m'.z 23 hr]3‘> p}i o
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w-mv(‘.orrectlon Jank II {138 890.m3, RT-5 mm] > SBH Basins (04), Chiorine Contact Tank
—{83333 m3; RT—30 mm} Treated Effluent Dusposal > Centrifuge > Dryer.

696

2l ~* 6. The samp!e analysis result of collected’ sampies from Equalization tank, final outley of
v " CETP.are tabulated below:'
;i ; Parameters Sampling I.ocatlons Standards |
¥ - ' Inlet of Equalization | Final outlet of CETP
. : Tank
. * Tph 8.2 83 69
15§ R ET 28 100
IS T 4972 . 4636 =
Chioride 2551 2284 1000 !
. Flugride 313 .. s M 0.9 2 !
Sulphate,  ~ - 1295 " - - * 1461 1000 '
Suiphide B L & 2 2 1
. Phosphate.as P - 0.7 . 020 - 5
- Ammonical Nitrogen 15 | 0a ¢ 50 Ed
‘Nitrate-N 9.3 j 4.7 10 |
5 TKN 20 _ 06 50 i
3 Pheno$as[CaHdDH) 02 23 0.1 3 1 !
Oll & Grease #’ 27 LA g BDL 10
. | oD 376 - .. . |54 30
. o jcop .. 943 262 . e 250
> r I T All values are’in mg/l except pH ;
. 7. :fts e\ndent from the abcwe anal\ms fesults thal the .CETP Is not complying with the
S prescribed MoFF &cc efﬂuent norms SWirt t BOD COD Snlphlde and Chloride.
i s 8. :During monitormg, the blomass concentration in the SBR basins MLSS 4661 ing/! (against
the designed rangé 5000-7000 mgﬂ] MLVSS 3000 mg,fl {agamst the designed range 3500- i
% 4200 mg/l) were respectively. . 5 " ey o
_ 9. The MLSS .and MLVSS: were found less agamst designed range which indicates poor
- L r operation of the bloicgrcal system. 3 R
10 Taam collccted samples, of heavy metals. from mTel and final outlet of CETP to verify the
stnpulated norms. The analysis resuns of heaw metal samples are gwen as below:
T ) Sampling | Sample | 7-Cr | Cd u - {mn Pb . In. Ni | As :
Location | Code A : b -
I/t __ol Eq. | 40 Al 0.034 |BDL * 10081 [0117 | BOL 0.151 r0.01 BDL ¢ \
Tank = ; el ¥ 3 !
Final O/L -4{0A6 BOL 1 BDL 11108 |0.107 -{8OL :}0.015 {0.005 - 8L 7 &
' s Prescribed norms - .02~ | 0.05 |03 02 01 los - Vo3 oz 1. = = ) ‘
: i : ' 17 = =, = < 1! A ] _ i
;-l * M All values are In mgjl except pH . ¢
' 11 The analysls results ‘of heavy metalsrreuealed that the CETP is complymg’ wnth the . | ‘
: prescribed effluent norms. .
/ 12. Online Continuous Effiuént monltorlng system OCEMS is Tnstalled athuiet‘an—“.‘% a'@%}é'
) of CETP for measurinig lnﬂuent andeffluentwanewaterquaiity n ie‘ av e "0“
1 OCEMS at Inlet and final outlel of CETP were found Opemlo.fa }As
! operalor OCEMS of final outlet is connected to PPCB}CP{;B servers

‘values observed at time of: sampitng The. :elat‘gv ot
. laboratory anaiysls data aLe presentecrsélow

'_Samptlng
; 7
. rlnal,:autlet ‘La '“-.22 24
: [ of.cETp: T | : *?ai
L g - .‘
'._ i u i L Y
) i e % Varlaliop'w 1AL abaral 7 2
Y
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m’ted‘ba LI%SB tB"a'—ﬁfae CETP.Installed- inine Cnnﬂnuous -Efflugnt Moniior[ng-Svstem “}

!

]

T, .""TOCEMSI afﬁnal Gutiet of treate'é"muem for the p parameters-pH T857COD, BOD with'”

E"{z"p;‘f’:‘: r;}ﬁ c°““““""‘y ‘° PPCB &Crea servers Durlng the'visit. the OCEMS Was Tound opemtranal
;- " ;_‘,;e__}_ 05 4and vnrlatiun ln OCEMS readlng compared With: ‘monitored ?esuhs was also reported
Vs Duapet ""'“‘Wh‘:h lndlcales “10 impro;rer WOrkln_g]vﬂfdatlonfcaHbratlon of OCEMS .wstem. i

5’*‘rg ;.3 34 As informed by CETP, operator 7 that BIo'S sludgo generaled from SBR basln Is collected Ir;t;P:
' L _- ot ‘l'a “sludge su sump s Turther fed into centrlfuge for dowaterlng whereas chem!cal siudgerﬁ’“

14 r- = Senerated from Siudge Blanket Clarmer Is fco:lecled |nto chemlcal sludge sump and it is ,,_’_J Sl
VN e i i ff-'d into centrl!’uge for dewetering of the same. . The mlrate of. decanter is enrouted to pH -n-w"”_ .o
b ’";.q Veu, T 9 Correctlon Tank“1 for furihertre'r!menl R o : s
-y K *;_ «1 15 At the Hme af vlslt team  observed that The CETP has made Shed for storage of the CETP ,
.;3,}--&-«:.-‘.— i 2 sludge As’ pcr 103 book records CETP .,iudge 3517.235 mT during {FY 23-24) vsas sent to g i " !
e . TSDF: M/s Re? sustaimbi!ity lelted {Mfs Ramky “Enviro” Engineers Limited) for final - A'f- s ;
s '...t,;: Sisposah, - M £ CLkaw b pe v T e oTe rerala
b "16. As per, EC Issued (MoEF&CC dated 1'3}0512013] mentfoned in speclalTerms & cnndruon o ‘_ ¢ ..._.';
s & “2that the CETP shall not disdlarge rnto Budh‘a Nallah, However, treated efﬂuenl of CETP is L ' ; .

A drscharged lnto Budhn Nallah through underground plpellne 1'km: The 8uidha Nallah I:;“" P 2 0
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L gt ¥, ,s The' Punjab Pollution Control Board is regularly monltoring g the quallty_-r:ftrhe offivent: rat? e
E-w"_ ;', the Inlet&outlet ofthe CETP and the latest results are as under.t) g ﬁ_m,__ B ﬁ%*ﬁ&t@yn i
L5 [ pate 11.01.2403.02,2425.02. znz:uazeha.ue 2405.04.2402.05. zelososzr.m n?.zalozoe:a Standards | : Designi.|. .
e ook T e wn]es s L EaGE T bl X [P LAET | 5L S TER L | stendards | o9 -
F’ "« | Parameter Oulfet Outlet | Outlet | Outiet | Qutlet { Qutlet | Outlét ,_Ou!!et Qutlet | Outlet |aMoEFfcC |-~ < o~ - "'_I‘
pofbegmd i oapH - o1 8.1.5}78.3 7| 8271182780 80"} 82 |.°82'1[s 8- | 826 |.6.0-9.0" 5.59.0 " 31
a1 TS5 | 120 428 2|85 o|w387 |20 {40 u|< 34 |59 3141507 | . 43| =2100 .. 50, 2y
*o«| TOS 2409 1 3541 74636 | 5688 | 3341 | 3953 - 3639 13982 .7_1234.:117.: 721007 'ln/lat;[;:, _
. 2y PR N IS T s O VT ot IRl (B 3 P e e i P T !
A O E s L8, ’i.i"h}' ekl e ""?: "':‘E. T e A S “variadon® | M E '
I‘;-"",}-j.-g:-. : 1000 ]| 120 .f ‘112f 180" |#352- 0148 . 12336, (4148 o] 1139..}'-76 [ 142=]r250 | .k100 w| |
.*‘," CTBOD:T | 173W 36 W|r:22 ) -2740F227%0 %20 | 28 j:277 ] 14 . [%.26. [" 30 R
G| =08G..) 80x] 585548 ]2 {62 [766:] 58~ 54.7]i56. 1562 [~ 10 | .10 .o .
;‘*’“__,_",_,_4 # Phenolic - ,SDL" sBoL F}'“"’L ;o8 -1s feBoL 11 < 2 1" {22 =1 ¥~ 44
iq‘ﬁ?_-,:“; Compound | awe ' o e | e o | b el . s
&;‘;‘“_ . Sulphides -}’ BDLZ:| 5BDL |: 8D~ .BOLw] -BOL. |.. 0.6 =|: BDL+] :BOL 4] BOL%|= 11+
oS mAamm e 2559 -a7 [hsa L | BDL; -34 28.« o] 416
S 3 R N ol b i IOl oo ol ol e .
X P Tsan- |35 | 34 | 3816 .41 205 [-360:[r358 . BoL | oL Trent - €,
Ces | aTotal  {%BOL[BDLA «BOL | 0.4 -] 05 veot" .| BoL-{#373 |- 180% 2292
T Chiomium [ 7.2 Wik 1, 8 [ 5 - | Ga e | o @) VS ] B S e
12 7% g[vsnsc w7367 7.92. |- 88| 764 | 636-|w68 5 6.96 22 044 f{x03%
ot efrsioassay [ -90% v 200% [ 7100X"|100% | 100% | 100%] 100% [~50% ;] So% .| 0% -
*“«.’: ~ . ,.?'3’ © [ survivat | survivat [ survivat | survival survival | survival | survival  survival | sorvival ninrl\F_a'I " survival g !
V%L I lﬂshl? f fish Injof fish Inof fish lnlof fish |nT:f nsh'lnlorﬁsm of fish infof fish Injof fish jn Ehishind | tlshin’ ?..
g _'}{. ‘;.- J00%"} 100%,| 200%:(1100% 1 100% | 100%;{"100%|:100% | 100%. mms-"'mmg,r sg100% ) ¥
n‘n: - “;l 3 lenfl’;r;e}n{: ;.;I’l;.;e:t ;ergl.;e:: le!f:;e:t ;aff;use_nt ‘eff;:’enl effluent eﬂluenl effluént e[lluem elﬂuent £ efﬂuent., 4
o ryn n rimn, =X
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3 3 (b thhe Waler {Pre\rentron & Control of Poliutlon} Act 1974 and Alr IPreventfon | control of

2y oL andcontml of -“J: '3.
= Ipo[%o':r) Act} 1981; to lhe PUn]ab Pollutron Control Board (PPCB) tu take approprlate action ¥
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W,D* 50 MLD and 15. MLD CETFS Ft.frlher, to stop dlschargmg nf trealeq 1\

'foreaald.no ;

Adha: a@efmm&emeeﬁw “30 MLD CETP and 15.MLD CETPs. .

; h%mwlld'mmMMe_r the Water. Act-1974:/ Auttiorization under the Hazardous afd”
N ggﬂm%%ms Management - &"’[ransboundary Movement) Rules, 2016 fror PPCB and

T

COmpIY With'all the conditions mentioned thereof.

- Undertaking regular calibration, maintenance and validation of the OCEMS’ analysers as.
per standard. operating procedures/ recommendations- of the 5uppliers soas to’ ensure

generatlon of continuous & relrahle data. | :

Further, PPCB Is also hereby directed '

To prescribe disposal condition to respectfve CETPsin accardance with the Envrrnnmental

Clearance by MoEF&CC dated 03.05. 2013 and 08.12.2014.

.. To prescribe the Inlet standard fer CETP In ac:erdance to the CETP noltﬂcatlon dated

01.01.2016.

To reguhrly undertake veriﬂcation of mernber lndustrie, of tHe CETP for ensurlng proper

operation of PETP}'ETP by 1ndiwdua| member Industry

W1

A joint Jn:pectran was also r.onducted by the Board ofﬁcer.r. and MC officials on

25.07.2024 in response to a news Item reporting ‘the discharge of dyemg effluent omg the ruad
in the Nichl Mangli-area. During the rnspectlon, only rainwater was found stagnated. The 02
dyeing industries namely M,{s BPR Zippersand M/s Pacific Dyers lotated in Focal Paint, Nich
Mangli, Ludhiana in-the viclnitv were also-checked, and their- discharge was conﬁrmed to be.
flowing into the dedicated PDA sewer line. The MCL officials informed that the colored efﬂuent

had temporarily overflowed onto the road from the PDA sewer houdi due to high pressure frem

7 lhe dyeing efﬂuent The rnatter is regarding overflow of the PDA sewer line.

2. The ‘complete conveyance line flow map alongwrth the elevation, size of the pipellr‘e anrl

The PDAis required to produce followlng documents during the hearlng -

' dyelng unit to avold Immediate and sudden discharge of effluent thereby Incapacrtatmg
- the dedlcating conveyance line. :

other requisite details Indrcallng clear cut directions of effluent flow from Focal Point area
to the CETP at Tajpur Road. . ' ©

3. Stipulated flow rate prescribed for the above 2 units alongwnth the record of the dtschalge

as well as the average flow rate of last three months.

5 - 4. The record of discharge recorded by SCADA system installed at the extraction points of

Act, 1974 alongwlth notlce “for- rmpesrtion of Envlronrnentai Compensatron (EC} with heerlng :

the above 2 dyeing units along with the record of the same for last three rnonths

fn \ﬂ'ﬁr of abdve, the CETP Was issued notice to issue drrectlohs u/s 33-rAuf the Water du:t °
i9?4 aswali as show ca

Buse notice for- revocatlon of consent to opérate granted underthe Water

o before Charrman of the Board on 13 08.2024, postponed to 18 09.2024, But no one fromrthe
&9 CETP attended the hearing,

It 'was observed . by the ‘Competent Authorrty that the SPV was earlier granted_‘-
Envlrenmentai Ciearance by the MoEF & CC on 03,05, 2013 with a specific conditton that there *
shali be no- discharge into the Buddha Nallah. The SPV fs cunstantly being pursued by the Board -

to submit prupesal ffensmiirty report to re-use the effluent onte land for i irrigation as a condition
of consent to operate granted temporarily under the Water. (Preventlen & Control of Pollution)
Act, 1974 as well as in varlous hearings afforded of the SPV by the Chairman of the Board. But,

the SPV has falled to submit any proposal In this regard and thus the' SPV is viofating the' :

provisions of Envlronmental Clearance obtained by it frem the MoEF&CC Further, the SPV Rass
~been Imposed:, Env’lronmentaf Compansauon for vioiatlun of - th
{Prevention &Lontroiiof Pollutlon) Act,
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1 Mechanrsm adapted by the PDA to control the mpulated flow rate from each of the

F O

e- provisions. of the Water __,-,
1974 as.observed from time to time, but, the SPV. is still-. A

v vlolat!ngthe provisions of the Water (Prevention & Control of Pe!lutlon) Act, 1974 as contiuded -
s bytheCPCBwitsreport v P R A

698




- v e representatives of the SPV h P - 3
T W MR e g P . Bvenellhg[an 3
= reply.In writing Yo t5@ Sbservations falsedilﬁ.thergﬁgﬁ‘ég-zgz%;tl; eathng W it g . |

- 699 “artc dammesninstheglvun. clreiny: zibre. e T R~ T g
; =1 e cireUmstantes; the B5hrd hasBeea’lefi withid other alternativé 67 Gption " -

L2s ﬁlﬁﬁ”’ﬁrﬁ%ﬁed?xpme Invihe ease and 18%ake dechslons 6i-thE BESST tiie 5
beashig Rerel w860 ES . o cz-r; Telc slons 0 the BASIS O tite Svallable varomrasims.
_ and In case of fallure of the CETP to comply witt h. 5 e -
R Sl p Y:r 1 the decisions mentloned below, further stringent
S A Liilharsits .cc:r ance with the provislons of faw.
considera{ion‘;mas o ns and hearing the officers of the Board and taking Into
: neluding the serlousness of the issue, the Chairman of the Board
observed that the. objective to restrain the discharge of effluent Into Budha Nallah cannot be '
achieved except with the Issuance of directions. it Is a fit case to.invoke tﬁ'e'provlslnns of section
33-A of the Water (Prevention and Control of Pollution) Act, 1374 for tssuance of suitable i
dir_ecuons to the SPV operating the CETP of 40 MLD capacity 2t Tajpur Road, Ludhlona. Hence, °.
the Chairman of the Board in exerclse of the powers fonlerred u/s 33-A of the Water (Preventlon '
and Control of Pollutlon) Act, 1974 decided 10 Issue the {ollowing directions to the SPV of CETP

of 40 MLD capacity: )
1. The consent to operate granted under the Water {Preventlon.& Contr

-

ol of Poliution) Act,

- 1974 be revoked. .
2. The 5PV shall meet with the prescribed discharge standards and to comply with the

disposal conditions mentioned in the Environmental Clearance granted by the Ministry of

Environment, Forest and Climate Change dated 03.05.2013.

- 3. The SPV shall Immediately stop the discharge of effluent from th
capacity Into Buddha Nallah or any other surface water body.

/s 33-A of the Water (Prevention and Control of :

Apart from the Issuance of directions u
Pollution) Act, 1974 to the spV of 40 MLD CETP as mentioned above, the concerned 1

-Environmental Engineer of Regional Office-1, Ludhiana may also be directed by making

endorsement of the above order to carry out the following actions: :
To calculate the Environmental Compensation since the start of CETP considering . " '

e CETP of 40 MLD !

g

a.
continued violations being committed by the SPV by way of discharging its effluent intc« LA
the Budha Nallah In violation of the conditions of Environmental Clearance granted bythe *‘;
Minlstry of Environment, Forest and Climate Change by adjusting the period / amount of ’
the EC already imposed by the Board and deposited by the SPV.
b. To personally ensure the compliance of above said decisions and submit report with
recommendations without any defay. L
You are, therefore, requested to comply with the decisions of the personal h_eéringwithi_n
stipulated perl'fzd and submit compliance report to the Board.
for andOn behalf of .
Punjab Pollution Control Board- ,
Endst. NO'.“.._-:-.::....,... ' v Dated Oy SR .
. A copy of the above is forwarded to the Member Secreiary, Central Pollution Control '
Board, Parivesh Bhawan, New Arjun Nagar, Delh!- 116032 for kind informatlon & necessary action, £ 3
L please. ! ' " ; ' .
i k
1 for and?h behalf of t i
B e T R R SRS o 1
: -A copy of the above I$ forwarded to the _Envirhn}&é,n't'ﬁl Englneer, Punjab Pollution
i Control Board, Reglonal Office-1, Ludhiana for Information & pec‘e's_?a:r? action. TR
A i I8 T » :
I o 9 @ ‘ ot
f L n behaif of ¢ )
Pynjub Pollution antrof Board’, I
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* M/s Punjab Dyers Assoclallon e 2o (L. ,2,3,4
8.G5 Acre Land, Tajpur Road, j

Ludhinna

Focal Point Madule),
amalpur Awana,

Sub:- Noflce to Issuo directions ufs 33-A of lha Water { ve or

Act, 1974 ns wall as show cause notice for ravocalitin olgonsentto opmagu fﬂﬁ

under the Water (Provention & Control of Pollution) Act, 1974 alongwith notice for
imposition of Environmental Compensation (EC).

Wheieas, il I8 mandalory on the pant of the CETP to abtaln consent.to establish of {he

" Board uls 25/26 of Water (Prevention & Control of Pollistion) Act, 1974 & w/s 21 of Air {Preven{nun

& Control of Pollution) Act 1981 be!ore the establishment/ expansion of the unit

And wherens, il Is mandatory on the part 6f the CETP to obtain consert lo operate of the
Board lo operate an oullet ufs 25/26 &' Water (Prevenilon & Control of Pallution) Act, 1974 for
discharging of effluent from ils industrial premises.

And whereas, the Parliament of India had enacied the Water (Prevent:on & Control of
Potluuon) Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the Environment
{Prciechon) Act, 1986 and certain rules under the _provisions of the Environment (Protection Act,
1986 to protect and improve the environment and for prevention of hazards to human beings,’

other living creatures, plants and property and for malntammg of resorllng the wholescmeness oi
water and to preserve the quality of air.

And whereas, the National Green TnbunaT (NGT} New Deihi through its various orders! :

Judgrnen!s (orderdated 3.8.2018, 19.2.2019 passed in Original Application no. 597 of 2017, order

* ., dated 6:12.2018 passed in Original Application No. 125 of 2017 and M.A No. 1337 of 2, arder.

_dated 13.12.2018 passed in Original Application No. 1038 of 2018, order dated 12.3.2018 passed
in Original Application No. 710 of 2017 Original Application No. 711, 712 of 2017) has empowered

" the Central Pollution Control Board (CPCB) by laying down the methodology to assess and: .

t-

J \
AN, I S B S8 PRt s PRGN, SRR SR J

recover compensation for damage to the environment and utilize such amount in terms of an
action plan for protection ‘of the environment. The CPCB has formulated the methodology for
assessing Environmental Compensation on the basis of formula submitted to the, NGT as

mentioned in-its order dated 19.2.2019 passed in original application No.. 593 ‘of 2017 and the

Punjab Pollition Conlrol Board has adopted the.said methodulogy X .
And whereas, the Punjab Dyers Association (PDA) was eartier granted consen‘t under the -

-.-'_-‘Water Act, 1974 vide no. CTOW/Renewal/LDH1/2024/23519336 dated 28.06.2024-valid upto -
S 30.06, 2026 for- discharge of trade effluent into Budha Nallah after treatment through CETP of 40
- MLD (Focal Point Module) and domestic effluent onto land for plantation through septic tank. . :
" . And whereas, the SPV was earlier given personal hearing befora Chairman of the Board "
" on 12. 06: 2023, wherein it was decided that on the basis of best assessment and judgment, an

interim amounl of Enwronmenta! Compensation (EC} of Rs, 75 lacs (Sevemy Five Lacs) be '

| ‘imposed on'the SPV (CETP 40 MLD, Focal Point Mndu!e) for violations made by the SPV and

* the SPV shall mmedlale!y daposit the same in’ the 0!0 Enwronmental Engmeer Reglonai Oﬁice-'
" 4, Ludhiana; wi!hm one week,

L

And whercas,.the CETP has daposned Enwronmental Compensation amounhng to Rs. o
- 40 Lacs-vide RRR1722355084085 dated 21.06:2023 & Rs 35 Lacs vide RRR1732355120611

dated 22.06,2023.

L

And whereas, the Central Polluttcn Conlrof Bcan:l {CPCB) has ]oinny carried out_the

. g lr}specllon of Common afﬁuanl treatment plaht (CETP- 40'MLD Focal Paint Module)- located in S8

‘Ludhiana during April- 22-23, 2024 alongwith PPCB ofﬂcers 0 vanty the comphance siasus The -
: observallon sof lhe team a[.e as under ::

e ,.-

5 1 'The' CETP is de,sagned to treat 40 MLD capaclly fortrealmenl -of 9ﬁ'luent generated from

*

operaled a{ flow ;atg. 29 00 MLD Tha CET P, umi?,ing 13% af.its capacnty
t throligh d 'Ipé\

-

4. Team: ubserved thai CETP opetator has m alled Electrcmagnehc Ficw Meter at Iocauons

of Inlet:ecewung chamber outlet of E uahza‘ton Tank and ﬂnal outlet of CETP, [ =

b L «d - "

Environmental Engineel
oynjab Pollution Control Board
Regional Office-1, LUDHIANA

Sy dyemg & punt@g Uﬁls localed at. focal point (Phase-1. to: 08). Hnwever presently. CETP__ i
I

I|na from member 'unlls K

\ ls tevel pnor to'send CETP

-2 NPT e RO
“t-‘,%PUNJAB POLLUTION CONTROL BOARD . | i

£ .Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana ® - ki
* | Tole Fax;- 01614673780 Wabslte:- www.ppeh figy,ln - &n})l pg;bzoﬂdh{.})mm" com
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o O o .%The CETRIs based on phys:co che%lc‘alrft;ﬁd&éﬂ. g S
et B W B BAxY compnsed of Recewmg Chamber f20.’§§ Lr?iE)';.’é
L .&.‘wfefﬂuem Coliecllon Sump" (416 670 m?) 5

; (mechgnlcal ¥ manual) Manual Grit Cham

oarse Si:?eé;"i (Méché?ﬁéEI Ma
Shlhng Chamber (20 830 m ) > Fin

ne Screen ]
ber (2 No 81 0 m’j > ol & Grease :

O, dosmg,-;
223 hr] >PH 3
Cont_ac_t Tank , 3

"RT-Z{) mln) > Sludge Blanke! Clarmer (3?21 374 m3,. Pcry Dosmg. RT-
_Correchon TankeIl" (138 890 'md RT 5 mm) >SBR Basins (04), Chlorine
-{333;33 m3, RT-30 min} Trealed Efflient Disposal > Cenlrifuge > Dryer. ™

. - 4
e i~The sample analysns resull of collected samples from Equalization tank, final outllet ‘of
v «ﬁf;.-- HCETP are tabulated below: ' .

T idne Db o S— S
Pk v‘a"‘.;n: arameters Sampling Locations Standards 2
: L @'*""’ o WL | . Inlet  of ~Equalizafion | Final outlel of CETP
i) T Tank . . _
Ph . we - i - T |83 3 = 6-9
| 1SS -+ - '".'-'-"f-'u-f 481 et Bty © e[ DB “esugat - A n, | 1007 e~ 7 oni on
| TDS . S - Ll 3008E 0 407 g gewe AT 4636'_:'.7'."—-("'-’.-"1,‘. T B DI N P i N -
;| Chloride it .r _seger 5. ‘2551 IS | 2284 40, o ke e r 1000 R ,*
Fluorida .o i wr [ 4907 2. w5 5 morp m 0.9 s wreens (200 OF v p
.| Sulphate < "< 471205 WiAR o v | 461 rerers e e meen| 1000 % bR ey
- Sulphide ™" e » | . SesIthy Ve w24 xe Ly r b w2l R N
2t Phosphate as P 2 sx-n | 0.7 2% pm maowy 020 mormaimes v mai[ S 6 b § ek ton
Ammonical Nitrogen [ 15 == 3im. v 7 v ao| 04 . mor Pt o [ 50 n s st
o Nilrate:N= »» =g 2l 83 70 4 wemt v snition | 4.7 Bl 2 .0 e e SO I 11 R O ey T

TKN ™ ¥ ,3 %2 wdbe i 20 SN WE R ks, < 0B - Lwiin T E .i 5057 i P i w0
;|Phenol’ as¥. [CaHsOH) 02 somgesnte [01e s ‘1 PR e G
5 ":\:‘.wﬁ'zw\-ﬂ foe b 3V %ﬂhﬁ» - *s"t ‘13’;“ fu et " "%‘:.' M

»e3id | Oil & Grease v 29t i3 | -7 o v mbr’ =201 5| BOL - o 10 e
11, "BOD == 1o oo '. -3?6_-.;.:_:'.'-1:‘*—:1' T - ST 30. '

% COD  w* i |43 ¢ o ., %2~ ~v - 1250

L

Pepds

._lf .5

E=)

e

el

% b ot -* All values are in mg/l excapt pH - ]
.ff';v "ﬁiv“-? -rfit is ewden! lrom the.- above analys:s results that the CETP is not complying with me.. ’x.*'
». ;-'i'.: iy “ prescnbed MoEF & CC effiuent norms w.r.t BOD coD; Si.lh)hldE and Chloride.  * - %37

nE Dunng momtcnng the biomass conceritration In the SBR bas:ns MLSS 4661 mg/l (against < "v“

; . 'FLIhe desagned range 5000 7000 mgll) MLVSS 3000 mg/l (agarnst the designed range 3500- .
%1 4200 mg/l) were respectwely “ £ g < .ot ¥

"9 "The MLSS and MLVSS ‘were found less agamst des!gned range whuch indicates. .ooor _" ]
R E:,'Eoperatjczr\ of thé b:olog:cal system? SRy e Sk e ki A A%~ of .

\.’ ‘.r

i o dwio .Team collected samples ‘of heavy metals from Inlet,and ﬁnal outlet of CETP, to verify ihe ':'_'_“,’.-t{
s . stipulated norms. .The analysis results of heavy metal samples-are given as below' ol f’ ,‘i
¢ Sampling 4{ Sample _ TCr}. Cd .n[Cu = Mn sy, [ Pb n Zn_k.._,; NJ":‘-, ’
%7| Location ;2 | Code 2| S iu? | Sztiys |17 oo | J will AR 0 280 L PIS 5 ‘«s-'.
ianof Eq 40A1,\, 0034 BDLg:( 0.081, [ 0.117F QD_L_*';,! IO.”15_11 0.01x B?Llr 51 S
Tank Wpl e g 4 5 -ﬁi‘.l“g;' a‘ffv"f N i P .7 N Srafe Lehtay
Final O/L 40As-~ BOL - {.8DL 31,108 0.107 - BOL 0]
YD iﬂ:{ IS SR PP W Aaad ;Q-‘;?.t.,‘\:‘.' tass LACHN N Sl
“23| Préscribed norms 1+ | 0213 | 0.05:75] 03 ~oa| 02+ | 0.4 - 5| 053 |- -
IR It E o i PR ) EPR o Rl A TN O B o : ""‘ixj
QS‘ﬂ’ ‘E,Eé'li-?i;;““ Rl _:‘_. u.,AII values.are in mgll except thﬁn'ﬁ!} “"‘f’ A ‘_q'ﬁ?‘ 2 ] ;‘z_
‘“’11 The: analysns resulls of; heavy.metals revealed«mat ithe QETP |51aomplymg with fhe ot Fd
: o ‘;{;;r‘é;cnbed effluent r no.'mg i : 3 3{“{_,{‘, ", T‘l@‘,.g e g ,a..,
12 Dnlma Conlmuous Efﬂuen! morntonng syslem OCEMS is ms!a!lad al inlet and fi nai ouﬂel. i
o uf CETP for measuring Inﬂuent and afﬂuant wasla walar qual:ty on lhe day of i mspecuon '(\ ¥
‘:‘k. & OCEMS at Jn!el and ﬁnal ouﬁet ‘of CETP were lound oparallonal As mformed by the'CETP.v% ‘.. £
o D operalor OCEMS.of fnal oullet IS*oonneclad to" PPCB!CPCB sewer The fnal omial;?wm :
: Y ; S 3‘i.C)CMES valiés observed al trme of samphng The feiaiive dtl‘ferenggﬂbetween onlrne data '-4-
o= v o , ;ard laboratofy.analysis data-are. presenigd below; « "‘*ﬁ-"“'ﬁ”' RIS ﬂ"
_ B e i “. ‘L .Anawﬁs“hogtemqeﬂﬂ Para“hnlami&:‘ e ‘\io Cyajus kil
: uf}%‘;'q “{*Eﬂ‘a“au%n# lﬁ:gl:s‘{ Az 00 mﬁu %3'53.,:1-\\;‘_‘ 53 D%ﬁj@:@« ’ 5
RSN 2 T bR o ? JATSS g ] CO _
;E'-- v 4y v ’F‘G # "’L%l‘ k" % 33"5 ‘u-.%g 252 ﬁﬂﬁ ;g:‘-é ‘:
e A% 28 334 sl 54 n
-.g€|’wgl“|-abnal;y¥ 22104(203 33%}@ ..LEF:B _4I'_ﬂ_m€§_.-.;' ﬁ;ﬂ;}&'&‘
: 12024°2] 7.8 7 71| 46, ant_x. | 1188 257 e |, s 37
..:’?..‘:t?.—i‘j J,Onmedalaaa.*%ﬁ - "»v?—*r‘ ' ‘-‘ * "12 ot Ffz‘. -m -rh .F.ip#l" f.m_u gl
3%;Variation,w.r.t’Laboralory, Data) . *. [']505 £ (1164.282 1 )232“&":‘ S0 TRSTE
,.::.;;gnm..z. .»m*—.,. AR L el | BTG o
' TIRTE iy % TR0 L 4 50 1AL WY
-a"\‘.r'ziue recﬁ{;ad&on line mon doﬁqﬁis,ysmm valuas of pH,lBOD COD i «cowar than lhe i
ab as dal'é'hnv?aetf’a ug’aj.TSSJis hag er |ha71]|ab anJTys:sfdals Further itthas 4% g
o Radn e il s S A o e R B o

'. |BD.L;£< :.r‘_."""_:;;?
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L mme o e e + i ST G,k —
o it (OCEMS )BT fial outiel’of realed efiue, '?'Om"‘\'e' Continuous Effluent Monitoring
w b T opgaton iy, fo PPCB & CPCB-sarvers gy i 185,000,800 * + - 702
. WRTTEnoperationdIand Variation in OCEMS | - Buring:the Visit, the OCEMS was found «
"y B réported-which Indicates the | o e eeai i) Sbrkoled s was-:lzé |
14. AS informed by, GETP operator thal b working/validatiop/calibration of OCEMS system. '
e 0 at Bio sludge generatéd from SBR basin Is collecied i o "
Gt o :SJ {:: dg:d{;er{e{: (i;n}o_cenlriiuga {or dewatering whereas cham&cal‘sludr;:.
ok (105 2 tf anket. Clarifier Is collected into chemical sludge sump and It is -
ge for dewaterlng-of the same. The fllirate of nteris -enr v
- 16 iftrrrie.cll?n Tank -1 for further treatrhent. -+ - I i
- 15. Atthé time of visit, team observed that The:CETP has'made Stied for storage CETP
: <leam o d that The'CETP has'made Shed for stdrage of the CETP'
. fludge. As per log'book records' CETP sludge-3517.235 MT durlng'(FY 2%—24) wzs E:rf:
;s;SDT M’s Re sustalnebllity Limited (M/s Ramky Enviro Engineers Uimitéd) for final -
Jisposal. T e . '

E e ey . .
; 16. As per EC Issued (MoEF{;CC dated.13/05/2013) mentioned In special Terms & condition’
i !hai_ the .CE_TF{ shall not discharge into Budha Nallah. However, treated effluent of CETP
i is discharged into Budha Nallah through underground pipeline 1 km. The Budha Naltah is
' . ultimately méeting into River Sutlej. .
» b . & ’ ! i ‘
i And’ whereas, the CPCB vide its letter dated 12.08.2024 has’Issued Directions under. ‘

Section 18( 1Y of the Water. (Prevention and Control of Pollution) Act, 1974 to Punjab-Pollution
Control Board lo take appropriate action including:imposing-of efwlronn‘neniall'compe_nsation' on.

= . .. the Common Effluent.Treatment plants(CETPs). - = ' o .
[ o And whereas, the Punjab Pollution Control Board is regulaily monftoring the quality of the "
| " effluent at the inlet & outlet of the CETP and the latest results are as under; -~ - o * . ¢
¢ ‘Date’ .nx.-ou;hg.o;.zahls.oz.za!u.os._zaoa.oa.:ans.oa.uh_:._os.'ubs.os.zmm.umuz 208,204 Standards | Design.
H ’ ) w'y D8 o \d av. y P - - . T T . T il ‘, AT standards
- Pararmater T Outlet | Outlet | Outlet | Outiet |'Outlet | Outlet | Outlet | Outiet | Outlet . “Qutlet |-MoEF/CC | - ¥ ° _ ¢
( pH | 81 | 83 | B2 .1 82| 80 { 807 B2 | 82.1 8  |:826° | 60-:90 | 5590 )
TSS 12 | 28 | 85 39 -f- 20. | 49 | 34 9 . %0 43 [+ "100 ' 50 v O
Tos | 2400 | 3541 | 4636, | 5688 | 3341 | 3993 |-3639 | 3984 | 2923 | 4074 2160 | Infetds.| .
il okl N ; _ _ | | e | 0% | Lo
* ’f_ ) PR e l_.-!l R . . * varlatiorl
v [ con .1 120 4| 11295140 [ 152"} 148 | 136 148 139 76 142 b 2s0 4100
780D |17 .|+.16 | ‘22 ‘|- 27 -] 22 .20 | .28 . 7 14 |- 2 30 10 "
|_osG.<| 80.[Ls8 |.48 j-:72 .62 | 66 | 58 5.4 s6 | 62 | 10 "1 | § e :
; " [TPhenotic +| 8dL f<80L | 10 | 08 | 15 | 6O = I T 1 2" 3 |8 dut s F W g,
- 7 * - .Lcompound - 3 it ) 4 P v o ot s L B -
. ‘[ Sulphides ] 8oL | BOL | .80t | 8oL [ 8DL | 06 | BOL } "BOL 8oL 11 2 £ N | IO
N “Amm. | 25| &7 | 54 | BOL | 3.4 .| 28 | 28 12 BOL 16 | S0 F I a4
Nitrogen - " Sl 5 . ' .
AR | 335 | 34 | 3646 ] .41 |. 208 | 360 | 258 |- 8ot | 8Ot | BOL - b- . -
~Towal | BOL | eot |80t -[0.14 | 015 | BOL'{ BOL.}, 379 180 | 292 - . i
Chromium L GO P N ) et v
~asc | .736 |. 792 | 88 [.784 | 636 | 68 | 696 2 -1 044 03 Bl K _ i
Dlo-assay | 90% | 100% | 100% | 100% | 100% | 100% | 100% | 30% | 90% 70% C T 90% | S0N L
* | survival | survival |survival | survival | survival | survival strvival survival of [survival ofjsurvival of] survival of suvivalof | .7
« lof fish infof fith iffof fish inof fish injof fish injof {ish Inof fish iy fishin | fishin }s fishin *fishin |- fishin o o
= 1100% | 200% | 100% | 100% | 100% | 100% | 100% | 100% ©100% | 100% 100% | .300% { ..y
effiuent [effluent jeffiuent|effluent | effluent jeffluent cHluentlefftuent inleffluent InfefNluent in|~ effluent | - effuent 7.+ <
In 96-Hr |in 96 Hr [In 96 Hr|in 96 Hr}in 96 Hr in 96 Hrlafter 96| 36Hr 1 96 Hr 96Hr | in 96 Hrs. in'96 Mrs. ‘
R R e hours | = " 1 0 i ' £ =, i
‘ R J“, "Arid=whe’teas.;équnﬁhlqpeclion was also conducted by the Board officers and MC officiais z
' " on25.07.2024 Inresponse to & news item reporting the discharge of dying effluent onto the road . .
. £ 7' . _jn.the:Nichi-Mangli area. During-the, inspection; ‘only rainwater was found stagnated. The 02 F
| . -dyeing industries namely M/s'BPR Zippers and M/fs Pacific Dyers located in Focal Point, .Nic[pi; .
o "~ Mangli, Ludhiana in-the vicinily were also checked, and theiridischarge was confirmed to. be
b - .. flowing -._i_nto‘th‘que‘,di_&l’é(i-i?&k sewer line, The MCL officials informed that the colored effluent
* whad .teﬁjé‘;;r'gﬁ[y_i av_emoﬁg'q ontg the-road from the EDﬁ.sewer'hOU_?l'.due_lo high pressure frorp-.
A -.i_ri"g -ngiﬁ'g;éf,ﬂuéni. The matter.s.regarding overflaw of the PDAJsawer line. "~ T, et
} - - 'Andwwiheréas; the RDA isequired to praguce following documents duringthe hearing:-, ~ .
- 1. .Méchanismedopted by-the RDA'to control the stipulated flow rate from each of the t_‘lygiﬁg i
. dnit.-lo avoid immediate and sudden discharge of effluent thereby lncap?cllating_t!;e Ty
LT T dedicating.conveyangs line. . _ A T
2 The-c_gmpiete-cp_rjyeyance line flow map alongwith the elevation; size of the pipeline and *"© - 1}
il 4 ; o_]hg[;;gilj[ﬂ{@ d‘e:r_t_éi_lé-lgdicallog_claap cut directions of efﬁuan:,(lo;.v._from Focal-Pointarea , 4. - =
s todhe,GETP. ai¥Tajpur Road: oo B ¥ L
w8 T S R o 8 B o S T EEVETR e o iRl 3
e irrmann e iy X2 O e G

Enviranmenital Enasrie
. VRGN
F‘un}a.b Pollution Contro| f'i:)r;r.-. .
Pegional Office-1, LUDHIANA -
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3= Stiptlated TioW ratE prescribed for the above 2 unils alongwith the record of the discharge

703- .« +% . -,aswellasthe average flow rate of last ihree months
. e B " x = »
e 4, Thel.rgcord of discharge recorded by SCADA system installed at the extraction points of
the above 2 ‘dyeing units along with the record of the same for last three months.

And.whereas, the CETP is not complying with iSi ;

Control of Pollution) Act, 1974. ARG S i Posmtion &

- —- - . Andwhereas, the matter has been considered by the Competent Authority and it has now
decided to revoke consent to operate granted under the Water (Prevention & Control of Pollution)

Aci.‘ 1974, to impose the Environmental Compensation on the CETP for degrading the
environment and to issue following-directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 to the CETP, after giving an opportunity of personal hearing before Chairman

of the Board:-
1. That the CETP will dismantie and remove ali oullets and stop forthwith discharging ils

trade effluent into Sewer or drain or through any other mode.

2. That the CETP will'not restart any process unless all necessary waler pollution cortrol
measures are taken and conceniration of various pollutants in its treated trade effluent ‘
conforms to the effluent standards laid down by the Board for such discharges.

3. That the consent to operate granted to the CETP under Water (Prevention & Controt of ;
Pollution) Act, 1974 will be revoked. .

4. That the CETP will not restart discharging effluent until it obtains the consent of the Board

ufs 25/26 of the Water (Prevention & control of Pollution) Act, 1974 as amended in 1988.

That Punjab- State Power Corporation Limited (PSPCL) authorities will be directed to

disconnect the supply of electricity available to the CETP.

6. Thatthe CETP shall deposit Environmentai Compensation due lo environmental damage
cause by it. ) !

As such, responsible person like Proprietor/Director/ Partner from the CETP, whoisina .

[ _ position to take decisions, regarding compliance.of the provisions of Pollution Control Laws,
d at Vatavaran Bhawan, Nabha Road, Patiala ;

F
2 =) f--ghouid_appear_berore the Chairman of the Boar

yog & B 5 A A8 2N . . i .
t{k' _":;.._;f‘05‘1_:_3*;‘(}3;20_24'3!'10;30'am to_expldin the posi
£ " "§proposed action <shall bextaken’and directions  shall

tion in this regard, in person, failing which the
be confirmed, without_giving further

£ ~ .7 opportunity/ notice. -, ™ .

o bt . ! X .
- ' o ‘. ; ; C . Add. Senior Environmental Engineer
% ¢ AEndstNo.Uqpy - Dated \|q | 24

-

\? g
. A
‘ . : A copy of the' above is fonwarded to the Environmental Engineer, Punjab Poliution C_:omrol
/ “  Board, Reglonal Office-1, Ludhiana for information & necessary action. He is requested to inform

the POA regarding venue, date & time of hearing and send report to this office.

I Add. Senilo iro Engineer

¥ . -

“Punjah. Polfution Control Bodr
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?“- fﬁ. ‘*Ludhrana dursng Apnl 22— o 2024 *alongwhh PPCB ofﬁcers to verlfv fhe wmphance status. The" P, e
R i

s ’#‘?"f? Ky sl

il e *PUNJAB. OLL_UTION«CONTROL«gBOARD*‘“-‘r:-# n--"{ .
T-:-"-"é‘}]-"ﬁ ‘(,z';,, &-Zonai | Office-1, E-648-8, Phase-V; Focal Polnt; Ludhiana. . | «  °
wd g | Tale Fax:- 01614673788 = 4" Wobslite:. yww,opeb ggv,rn.‘,aa&.,mﬂ.. 'Eeézoﬂdh@ama" o | . 4
PIER 15 .

Aoy No. a7 a4 e el Spood posRegd. s 7 'Wm RS
TRV D -*r wl vl L N i sri2,3,47 :

‘"'}g" e L MJs Pun]ab Dyers Associatlon {For:al Point Module);” . = o it —

"I'. . -~. .865 Acre Land Tajpur Road JamalpurAwana, . " % T ) - i
vy r Ludhlana S . = 2, -
Cagr priEes S o . . : A1 . ‘
B L e - ek -ﬂﬁﬂﬁ.-.-— . e, : ?th\!“ 5
o Y e s sdh. DIrer.t!ons u!s 33-Aof !he Water [Prnuentlan & Cantro! of Polmuun] Act, 19?d as amend EE B

b '4\;.": 1938. . ; S i a;.. %, o N 54 X €

?Jﬁ@' 5 "14 A > *«r--.:".&,-i‘*‘* B N T P S

P ,ga . *‘wnereas, the Punjab Dvcrs Assoc'aallon {PDA} was Ear{ler granted consent under the Watey *-‘ﬁ pa g
_i i .“r S'ct 1974 vide no. CTOW{chewal/lDH1/2024!23519336 dated zs 06.2024 \ralid upto 30 os 2026 % "_4 ¢l

b, J{» for dlschal‘se of trade elﬂuent lnlo Budha Naliah after trealment through CETP of 40 MLD {Focal' '

. = = L4 AN k-
i - Pom: Mcduie} and domestic elﬂuent onto Iand for plantatron 1hrough septictank.  « -~ -3 .
. S L% And whereas, the 5PV was ear[rer given personal hearrng before Chalrman of u-.g Board on P i‘

> [ 4 ¥ .

T a 2 06.2023, wherein it was decnded that cn the bas!s of best assessmenl and judgment an mtenrn J

ﬁ o amaunt of Enwronmental cOmpensaonn IEC] ‘of Rs. 75 lacs’ (Seventv Five Lacs) be Impnsed on the * }

o *3 '_ A SPV (CETP 40 MLD Focal Pomt Modu!e} “for vlolations made bv the SPV and 1he_ SPV shall =
. %L immedintely depos]i the same |n the Ofo Enulronrnental Englneer. Regronai Office-4; Ludhrana, %, i
i Ly T e -:- ; i Y ' o & 3 "y ¥ .'\- k -

B et wnhlnoneweek‘?’x e T 'tq”w ’ e "}H'q' 51 srE

'f;? $ _4'_; n " ‘And Whereas the CETP, has depoBIted Envlronmehial Compensaﬂon amaunxlng to Rs. 40

pa. "‘. Lacs wde RRR1?22355084065 dated 21 06 2023 & Rs.*35'Lacs vide RRR1732355120611 da%ed

M L ST ghy T s e AT Tl R SRR

Pt - 22052023 s ""‘“‘ “ s F ," -_"‘.J*h.. LR g e "’ i e

t ‘.‘ Py "d r o XA L - s o~ Ne oy e WE. . .

VT g i And whereas,_therCentrnl Polluﬂon Contro[ Board {CPC&} has ]o[ntly carrled out the" .r-'.JL

e, » - 2
2 sg*“’lnspectron of Common effluent lreatmenl plant [CETP- 40 MLD Focal Puint Module) 1323195 m, S £ i

:S - el WPTARATL . o [3
o -1- 7l - i} ".
ohservatmns cflhe team’ are as under - "‘E Wy S d ,,rw-" -‘ . L

"';"-) ‘E - g, B c‘y 'T"rt-

R I e
. v wf_"‘ yelng & pnnting units Iocated at focal’ polnt {Phase 1 m 08! J-Iowever, p?esemly, CETP "‘ E.i s Sl
b operatcd at liow rate 29.00 MLD, The CETP :s utllirlng 7396 of Its capadly. ﬁaf} “;-r r{" { } o
o ;2. The CETP recelves effluent thrcugh_dedfcated underground p!pe Ilne from :ggrnber unitsto - 3 4 °
L ‘:_—bthecm”’ W, B RE Ged B ok " R jﬁ:’mf‘ Gl
s K= 3 pretreatment system has not instal!ed at Indiwduai member units Ieve[prror tosend CETP * =
g ‘ &L‘_f"mletfort;eatment as Informed bv lhe CETP operator.a ;_f{%:\w .,m”;‘: G Tes -;; e 7
s : _Team obsenred thaE (EE:I;P ?pg_ratur has irLstalied E!ectromagnetrc FlowMeter at locatlons af Bat = 3’;
: : '-;b'rln!et receivlngchamber, outlet nquuaItzaluonTank and ﬁnal outlet of- CETPj? SRRl ¥ --"’ 2
.' % %NS 'ﬁre {CETP IS based on physlco chemital folIowad by biologacal (SBR)? process, The' CETP oy, . ‘ "
: Ao E* 2ccrunpru.r:diof Rer.eivlng Chamher (20 83 m‘) > Coarse ScreerﬁMechamcal Manual} Raw ,,_k_:’,,ﬁ
:3 ,;:_I‘ {,efltuent Col!ect:on Surnp (416.670° m‘] > St'lllmgiChamber t20 830 m']'>'Flne SUBEH‘“‘" ::‘ :
N ‘fﬁ{mgitl?“nm In'aqgglj Manual Grit C.‘hamber (2 No.,, 81.0: rn‘] > Oll & Grease Sk[mmer - 3 -_ oy i
W Q&*'Equalszauon Tank {20040 m)> PR C Correction Tank-i {555 550 m'-‘ Lime & feso., do;lng. nr~ :-;;ﬁ
’:%v _ d,:zo min) >’ Sludge Blaiiket C!ariﬁer (3721374 ™3, PolyD Dosing RT3, 23 hr) > pH Correction J; é—}}“
= 4 > kgn Tank‘ll (138 890 mi RT-S mln} > SBR Baslns (04}, ChIor‘i%%&Sunlact Tank {aa;e:’. ‘1‘.3, ‘RT:BO ; ':
?_;;r 1‘:;}& ‘ﬁg mln} Trealed Elﬂuent Disposal > Centrrfuge > Dryer. iR *‘f*.. "% ‘,r“'r_n ;* ! .g.. ~ % a;:!

‘ _»6 tThe samp]e anaivsls result nf collecled samples frorn Equallzatlon tank, final outlet of CETP ¢, *X

R T “‘ ,‘ \‘ vk ,f e ﬂ-l,. oy . e 'f, i

“_N. aré tabulated below...._,_“f: 8 » I ﬁﬁu"ﬁwd*h é;m?.ﬁi >

i;- Parameters g*:,  x4.~| Sampling locat!ons s b 7 B . . G2] Standacds Zas RS S0
R o N

?E""“«r“" & =% Mnlet, cof Equallzat‘on Final outiet of CETP | %P5 e R
LA of T s W e 1y
i g 3 S L vank PR s W | . c‘?ﬁ:“»‘% - A "'-a..‘!!’&'@"“! 44

] Ph e ="8r  wa @2 82400 v B i B.IFasel ¢ npepmimea| 6.0 “MpmofT PR
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punijab Pollution Control Bea
Re]glonal Office-1, LUDHiAiw

1 The CETP s daslgned to treat 40 MLD capaclty for treatment of efﬂuent generaled frorh ’4‘“' e A
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L ok el SuphalE STy 295 oz il 46T
et A |Sulphide . = "= T RO ETR T

T .., .l PhosphateasP 7 "~ [07 -_10.20 5__

Lk -| Ammonical Nitrogen 15 04, . . ‘50

' Nitrate-N NEER ] 4.7 10

N T 20 106 50

Phenol as {CeHsO13) 02 - i lox |3

Oil & Grease 5 80L - 10

BOD.. :376 - |54 30

cob 943 262 250

All values are in mg/1 except pH .
7. RS evident from the above. anaiysls rdsults that the- CETP is not complying whh the
prescribed MOEF & CC effluent norms w.r.! &0D; COD, Sulphide and Chloride.
. 8. During monitorlng. lhe blomass concentration in the S8R baslns MLSS 4661 mg/l [agamst Lhe.
- designed range 5000-7000 mg/l) MLVSS 3000 mg/l {against the designed range 3500—4200

mg/l) were respectively. . v, _
9. The MLSS and MLVSS were !cund less aga!nst designed range whnch fndlcates poor operation _'
of the b!ologlcal system. ; : v :

10. Team collacted samples-of heavy metals from inlet and mal outlet of CETF to verify the.

- stipulated norms. The analysis results o£heaw metal samples are'given as below

Sampling | Sample | T-Cr cd Cu Mn- | Pb Zn | Nit {As
Location | Code - | . T et e e
I/Uof Eq.[40A1 [0034 |BDL ~ (0081 |0.1317 |8DL . |0.53 |0.0% |BOL
Tank = % . s . - CT _ « i, !
Final O/L [40A6 | ®OL |BDL | 1.208 |0107 |B8OL .| 0,015 ] 0,005 | BOL !
. _, 31 - . . o "
E [ Prescribed norms .+ 02 . [oms Z uz e [ERNTE —Te3™ |z
O ; : L AT N

~ Alfvalues ére in mgf I'except pH

.11 The ana:ysis results of hcavy metals revéaled that the CETP is cumplwng w:th1he prescruhed g

effluent norms.

S

-rl,

Y
..

+ 12 Online Continuous Effiuent menltoring system OCEMS Is Instai!ed at lnlet and ﬂnaI dutlet of
.CETP for meas::rmg influent and effluent waste water quahtv On the dav of InSpectmn, Hy
OCEMS at Inlet and final outlet of CETP ‘were found opera:lonal ‘AS Infarmed by the CETP
operator OCEMS ‘of final outlet Is connected to PPCB/CPCB server The final outlet OCMES
values obsenred at time of Sampllng The re!anve dlfl’erence between Onllne data and

Iaboratory analysis data are presented below:

¥ oo

1

Parametqrs i

{Sampling  [Analysis Date/time
tocatlon . |results © |1200PM [ 4 . - Pa ¥ & X
' e pH. . - 785 . CoD T [BOD
Final outlet | Lab Data 22/04/2024 [ 83 ' .7 |28 262 54,
ofcerp . - R ST S i
i i Online data | 22/04/2024 | 7.9, a6 . | 188 L]
9§Variatiun wr.t. Labcr:_amry Data - {}505 Hsa,zs. {-)ziz,z‘a‘ . -52.40

- : i ow PER

13. The value recarded on line monltoring sys[em values of pH, BOD, COD :s lower than the Jah
analysls data however, value of TS is higher than. lab analysis data. Further it has been .
reported by CPCB that.the CETP Instailed Online: Contmuous Effluent Moﬁutorlng System *
(OCEMS) at final outlet of treated effluent for the parame{ers pH TsS, COD, BOD with
connectivity to PPCB\& CPCB servers. During the visit, the OCEMS was found operatlonaland :
variation In OCEMS reading compared with: monitored results was also réported which - -
Indicates the improper working/validation/callbration of OCEMS system.”

14, Asinformed by CE}' P operator that Bic sludge generated fran}_saﬂ basin s coflected lnto bro-
sIudge sump_Its_fiither fed” Into cenl.rlfuge for dewatering whereas chemlcal sludge
sen&ra!Ed from SlUdsE Bfaﬂkelflaﬂfne- Is coflected into chemncal sludge sump and'it is féd .

- = § .
S,
.

-+ Environmental Engiree;
Punjab Pollution Control Boarc
Regional Office-1, LUDHIANA
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9""‘"“‘“‘33 f°‘=de-"ﬁ‘9ﬂﬂs fof- thersamrw'rh‘e"ﬂhr%te of”detanter is enroutedmspﬂ'

=
Y 1; J(u:‘t:u'recth:m Tank -1 for further treatment.- Vit C b
£2% - t :.h! tl f
e slud A':e °fl“5": team observed that The CETP ﬁas made Shed for storage of the CETP
POy M/ sne. perlogbook'records CETP sludse 3517235 MTdurlng{FYB 24y was sent 1o TSDF- d
}. £ - Ass ESusleinabllny Limited (M/s Ramky Enviro.Engineérs Limited) for final disposal. :
l, : _ perEClssued {MoEF&CCdated 13/05,’2013] meﬁtlonedlnspecml?wms&condﬁiun that
J the CETP shall not discharge Into :Budha Mallah. However, treated effluent of CETP is
. . dlscharged into Budha Nallah through underground plpeline 1.km. The Budha Nallah is d .
s uktimately meeting Into River Sutie],
P And Whgreas, the Punjab Pollution Control Bdard Is regularly monitoring the quality of the: .
. effluent at the-inlet: & outiet of the CETP and the latest resulte are as under: _ . ™0
Date  pL.01, 24oa.oi.-zazs.nz.zatu.aa.zabs.oa.zabs.oa.u 1.05.24106.0&24 01.07.24/02.08.24] Stondards | Deslgn ‘
: : - L : . ' A Standards '
Parameter { Outlet | Outlet | Outlet | Outlet | Outlet | Outlet | Outlet | Outlet | Qutlet | Outlet | MoEF/CC i
pH 81 |.83 8.2 82.{ 80 | 80 | B2 82 |.'8 826 | 60-9.0 | 5500 | ! -
T3S 12 | 28 | 85-] 39 20 | 49 | 34 5 1 50 43 100 50
. TDS © | 2409 | 3541 | 4G36 | S688 | 3341 | 3993 | 3639 | 3984 | 2923 | 4074 2100 Intet TDS I :
P : 2N ¢ ' ' ks & _-_I *!—10;?’5 N
- - L E . ; 5 ' variatlon 3
COD | 120 | 112 | 140 | 152 [ 148 | 136 | 148.] 139 ] 76 .}-142 |- .2%0 - 100° |,
BOD 171 16 | 22, | 27 22 20 | 28 ] 277 ] 14 26. 30 10
o&G | 80| 58 | 48 |, 722 | 62 | 66 [ 58.| 54 i 56 {62 | 10 . 10
Phenolic -| B0OL | 8oL~ | 3.0 ] 08 | 15 ['8ot | A [ 1 | 1 | 22 1. -
Compound i 5 RO i 2 : :
Sulphides | B0OL | 8oL | Bot, | 60 | BOL | 06 | BOL -| BOL | BOL-| 31 { 2 - ‘
CAmm. | 257 [ a7-[.54 | B0l [ 34 [-28 | Z8:| 12./:8OL [ 16 50. 2. 1
Nitrogen (D (oM VI (e DS N R - . .3
SAR 325 | 34 - 3616 | 41 ] 209 | 360 | 258 | BOL .[' BOL | BOL . :
e v o Tomal 8oL | 8OL. ] 80L {:024 | 015 | BOL | BOL | 379 | 180 | 292 . . :
¢ i --'C!iromium i el NG VRN [ -t - ; - .
- AT msc~ | 736 | 792 | 86 | 7ea [ 63 | 65 | €6 | 2 [ oas | 03 : 5 .
b S - 0% |-100% [ 100% | 100% | 100% ] 100% [ 100X | 90% | 90% | 70% |. 90% 90% | ° '}
tb 5 [Survival squaI survival | survival | survival | survival survival | survival =su{vlval_l:urvMI survival of -| survival of ' “ *
o * " brfish Inpfﬂsh ln1ufﬁshln f fish In fﬁgh'lnornsh injof fish Infof fishInfof fish Injol fish Iy  fish in fishin i '
RS ", 100% | :100% .100% | 100% { 100%'| 100% | 100% | 100% | 00% |* 100% .| 100%' : R
5;..'.__ L $ . effluent [efiuent efl‘_luem effiuent[effiuent|eflloent[efluent eflluent eﬂluenl effluent{ éffivent | effluent ) i
' ' ; . |in96Hr{in 86 Heln 96 He|in 96 Hr|in 96 Hr{In 96 Hr[ofter 96]In 96 Hr 1A 96'Hr [in 86 Hr| Tn 96 Hrs. | inS6 Hrs. | - : :
E'.v‘ L S . I -] hours TS - o :
b : And \-:hereas, the SPV is violaﬂng lhe prowsions of the Water (Preventlon & Cuntro! nf_ @ o > ‘ﬂ
Pollu:lon}Act, 1974.. '. DA L T & \n:
% And whereas, the CPCB vide its !etter no. 3471 dated 12.08 2024, issued drremons undef' ¥y o - {
. . r 4
" section 18(1} Ib] of the Water [Preventmn & Cantrol of Po[lut!on} Act, 1974 and Air (Prevention and,.-
" a

control of pollution) Act, 1981 to-the Punjab ‘Pollution Cnntrolﬁoard (PPCB) to take apprupnale
action Includmg imposing Envlronmentai Compensatlon and fo ensure that CETPs are operated

P -ensurlng S . : . 2 - . 1
- Operation/augmentation ‘of the treatment system,,app{opriate]y‘ o'as to meet the' - e
" "7 prescribed discharge standards and to cnmpfv with the disposal condition mentioned inthe + .
. =y B Environmental Clearance by MoEF & CG dated 03.05.2013 and 08.12.2014 in the afuresaid % 5
4 ' -+ 40 MLy 50 MLD and,15 MLD CETPs. Further, to stop. dlschargmg of treated effluent Into' i
= Buddha Nallah Irom the: 50 MLD CETP, 40 MLD CETP and 15‘MLD CETPS ; g
0" _b, With valig consent under the Water Act- 1974 / Aulhorlzatlcu Unier. the Hazardous and '+ .
é _ . Other Wastes (Managemcnt & Transboundary Movement} ﬂules, 2016 fmm PPCB and § 4
- “ ' complywuth all the conditions mentioned thereof, A A ' 4 ]
; 4
i c. Undertalung regular cahbration, malntenance and va]ldatlon of lhe OCEMS ana!ysers as per‘ b,
i .. standard operating pr;ocedures/ reccmmgndauoﬂ‘g of the suppllers, 56" 35 10 ensure, "! .
: generation ofmntlnuous&reliable data. B e sy T Ty
" T e » $ p
Fur_thér, e Iialsoherebydqun'éd: e e R e e ol K g8 8 :
) "2 c B v S = S ' -I: --.. f e --.i--‘.' ‘4 i LY ! i y :
L R R R R4 '-I‘, 7 s R a - = K- e
T e L g DAY ettt VR

- en
Pumab Po!lutron cﬁrﬁﬁ"&%ﬁ?
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achleved except with the issuance of directions. it |
Irections o

i A of the Water [Prevention and Control of Polfution) Act, 1974 for issuance of sultable ¢
the SPV operating the CETP of 40 MLD capacity at Tajpur Road, Ludhiana. Hence, the Chalrman o
the Board In exercise of the powers conferred u/s 33-A of the Water (Prevention and Control of
Pollution) Act, 1974 declded to Issue the following directions to the SPV of CETP of 40 MLD capacity:

1. The consent to operate granted under the Water (Prevention & Control of Pollution) Act,

1974 be revoked.

2. The SPV shall meet with the prescribed_discl‘;arge standards and to comply with the disposal
conditions mentioned In thé Environmental Clearance granted ‘by xhé Ministry of
Environment, Forest and Climate Change dated 03.05.2013.

The SPV shall immediately stop the discharge of effluent from the CETP of 10 MLD capaclty

into Buddha Nallah or any other surface water body.

m——

And whereas, the proceedings of personal hearing held before the Chairman of the Board
on 18.09.2024 has been conveyed to the CETP and consent to operate under the Water (Prevention
<& Control of Pollution) Act, 1974 has been revoked. i y

Now, therefore, the Competent Authority of the Punjab Pollution Control éaard, in exercise
vention & Control of Po!lutiori] Act,'1974

of the powers conferred upon it u/s 33-A of the Water (Pre

as amended in 1988, issues the following directions: _
1. That, the SPV shall meet with the prescribed discharge standards and to éompfy wi{h the

disposal conditions mentioned in the Environmental Clearance granted by the Ministry of

' % - Environment, Forest and Climate Change dated 03.05.2013.
2. That, the SPV shall immediately stop the discharge of effluent from the CETP of 40 MLD

-

. Tz capacity into Buddha Nallah or any other surface water body. _ _
le for action u/s 41 of

; % In case of failure to comply with the above sald direction, you are liab
the Water (Prevention and Control of Pollution) Act 1974 as amended in 1988.

; 4
For an@f‘ﬁ{ialf of -

Punjab Polluﬂori_ContruliBoard' 3
Endst. No. $3Y8 Dated 26 !e'd)ﬁ '
d to the Environmental Engineer, Punjab Pollution Control ~ _~

A copy of the above is forwarde
Board, Regional Office-1, Ludhiana for information and necessary action. It 1§ also directed to submit

report regarding effective compliance of above said directions, within 3 days positivel

' For an f of
: unjab Pollution Con Md
'}ﬁ\ o
Environmental E:wgg&em
iab Pollution Contrd ar. ‘ .
P nai Office-1, LUDRIANA - G
- i
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= PUNJAB POLLUTION CONTROL BOARD
Z~ Zonal Office-I1, 3rd Floor, Savitri Complex-I, Dholewal Chowk, G.T. Road,
' Ludhiana.

Website:- wwa.ppeb.gov.in

Industry 1D:R15LDH32539341 , ' Date :20/05/2015
Application No :2549370

To

M/s Punjab dyers association (focal point module)

8.65 acre land. tajpur road, jamalpur awana

{Ludhiana east

141008

Tehsil: Ludhiana east
District: Ludhiana in

~Subject : Grant of 'Consent to Establish' (NOC) for an industrial unit u/s 25 of Water(Prevention &~
Control of Poliution)Act, 1974 and u/s 21 of Air(Prevention & Control of Poilution)Act,lQ'Sl.

With reference to your application for 'Consent to Establish'(NOC) an industrial plant u/s:25;0f
Water(Prevention & Control of Pollution)Act, 1974 and u/s 21 of Air(Prevention & Cér_iifé:]:j-of
Pollution)Act, 1981, you are, hereby, permitted to establish the industrial or an expansion addm%% to
discharge the effluent(s) & emission(s) arising out of your premises subject to the fol]owing.cor{ai{ic‘)ns:

A. Particulars of the Industry

LB

{:_\_I_ame of the Applicanl - | Vijay Mehtal_’ti ' - _ ) .- 1 ;3%
Address of indusirial premiscs M/s Punjab dyers association (focal point hodﬁg)}

8.65 acre land, tajpur road, jamalpur awara
Ludhiana east- - ;
141008 a
Tehsil :Ludhiana east
District :Ludhiana iii

T T

| Capital investment of the industry 7135.0 lakhs
Scale of the industry . Large
Officé District zonal Office-11, Ludhiana A
NOC fée details 5 .
Environmentsl Enginee: ")

Punjab Poliution Controt Soard,
. " Regional Office-I, LUDHIANA
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Fee For Bank Branch braﬂ Date Amount
Name Name No./Mone (In Rupees)
y Receipt
No.
GCTE State- SME 343607 02/04/2015 70005.0
Bank of Focal '
India Point
Branch,
Raw Materials name with quantity per day Waste water (Discharge from varions dying
‘ industries). @ 40000 K1.D
Products with quantity per day Treated Water @ 40000 KILD
By-Products, if any, with quantity per day -
Details of machinery and process CETP for Dyeing units

Details of Effluent Treatment plant -

Mode of Disposal Trade effluent from CETP @ 40 MLD through
dedicated conveyance system leading upio the outlet
of STP, Jamalpur installed by Municipal
Corporation, Ludhiana for mixing with treated
domestic waste water of STP.

Domestic Effluent @ 20 KLD into sewer.

Standars to be achieved under Water(Prevention & | Sr. No. Parameter Value
Control of Pollution) Act, 1974 1. pH 6.5-8.5
s 2. TSS, mg/l 20
3. BOD, mg/I 10

4. COD, mg/l 50
5. TDS, mg/l 2100
6. Oil & grease, mg/l Nil*
7. Total Chromium, mg/l Nil*
8. Phenolic Compounds, mg/l Nil*
19. Sulphide, mg/i 0.01
10. Bio-assay- Survival of

fish after 96 hours of

100% effluent 90
11. SAR 7
12. RSC megq/| 3

Sources of emissions and type of pollutants One DG set of 1600 KVA capacity with canopy
Mode of disposal of emissions with stack height | -
Quantity of fuel required in TPD -,

- Type of Air Pollution Control Devices to be installed |-

N -

QP " Environmentsz; Enginee)
, un}a_b Pollution Contmt Boarc
Regional Office-], LUDHIAN &
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Standars to be achieved under Air(Prevention & .
Control of Pollution) Act, 1981 ;

B. Particulars of Consent (o Establlsh (NOC) granted to the industry

No. R15LDH3CTE2549370 Date of issue 20/05/‘2015
Date of expiry :19/05/2016

C. Main Conditions :

I There shall be no discharge into Budha Nallah.
2 The farmers shall be made aware that the water supplied to them is treated effluent.
3 The Association shall sct up separate environmental management cell for effective implementation of the stipulated
environmental safeguards under the supervision. '
4 The funds carmarked for environment management plan shall be included in the budget and this shall not be diverted
tor any other purposcs.

5 The Association should develop g1 ecn belt all along the periphery of the site with plant species that are significant
and used for the pollution abatement. .

6 All the recommendation of the EMP shail be complied wnh letter and spmt

7 All the mitigation measures submitted in the EIA report shall be prepared in a matrix format and the compliance for
cach mitigation plan shall be submitted to MoEF along with half yearly compliance report to MoEF-RO.
8 The Association shall comply with all the conditions imposed in the environmental clearance granted by MoEF vide

.. F.No. 10-92/2010-IA_I1I dated 03-05-2013.

>

D. General Conditions :

The Punjab Pollution Control Board, has "No Objection” for setting up of 40 MLD capacity Common Effluent
Treatment Plant (CETP) for treatment of waste water from the cluster of textile dyeing and printing industries located
in Phase I to Phase VIII, Ludhiana with Regd. office at 34 I!342-D,, Phase- V111, Focal Point, Ludhiana, subject to the:
following conditions:- . - ' :

1. The NOC is valid only for rcgistrauon of apphcauon and i 1ssue of demand notice for electric connection by
P.S.P.C.L./Water supply connection/loans etc. However, The, Association shall obtain a clearance certificate from the
Board to the effect that it has installed proper and adequate pollutlon control eqmpmcnts for the purposes of rclcase of
electric connection by P.S.P.C.L. and drawing the last installment of-loan from financial institutions. L

- 2. The N.O.C. is valid for period of one year from lhe date of its issue or t111 the commms:omng of the CETP

whichever is earlier:

3. The Association shall apply for consents of the Board as required under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air- (Preventlon ‘& Control ofPollunon) Act, 1981 along with the appllcatmn
for authorization under-the prowsnon of Hazardous Waste (Management and Handling) Rules, 2003 two months
before the commissioning of the plant or at the time of submission of clearance application for the release of load,
whichever is applicable. ‘ ' ‘

4. The Assocnat;on shall prowde adequate arrangements for fighting the acmdcntal lcakagesfdischarge of any air

pollui'lnlf'g’lsf_llquldb, from the vessels, mechariicpl u:pments etc. which are likely to cause environmental pollition.

Enu:mnmen‘cal Engineet

b M i : e PN
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Punjab dyers association (focal point module),8.65 acre land. tajpur road. jamalpur aw?:‘
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5. The Association shall comply with any other conditions laid down or directions issued by the Board under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution)
Act, 1981 from time to time. :

6. Nothing in this N.O.C. shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities or penalties to which the applicant is or may be subjected under the provisions of
the Water/Air Acts respectively. ; '

7. The project has been approved by, the Board from poilution angle and The Association shall obtain the approval of
site from other concerned departments, if need be.

8. The Association shall plant two rows of suitable varieties of trees along the boundary of the premises as green coner.
9. The Association shall operate pollution control devices (common cfflucnt treatment plant) regularly so as 10 achieve
the standards prescribed by the Board for such discharges.

10. The Association shall ensure that the effluent discharged by it, is toxicity free.

11. The Association shall provide terminal manhole at tke end of each collecting system and a manhole upstream of
final outlet (s) out of the premises of the common effluent treatment plant for measurement of flow and for taking
samples.

12. The Association shall, for the purpose of measuring and recording of quantity of water consumed, affix meters of
such standards at such places as approved by the Environmental Engineer, Pollution Control Board, Regional Office-
111, Ludhiana '

13. The Association shall keep the height of exhaust pipes with ventilation equipments etc. at least 3 meters above the
roof level.

14. The association shail discharge all gascs through a stack of mininusn height as specified in the standards laid down

by the Board. ,
For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel used for the -

corresponding steam generation.
Stack height for diesel generating sets:

Capacity of diesel Height of the Stack
Generating set
0-50 KVA Height of the building + 1.5 mt.
50-100 KVA -do- +2.0mt.
100-150 KVA -do- +2.5mt.
150-200 KVA -do- +3.0mt.
200-200 KVA -do- +3.5mt.
- 250-300 KVA -do- +3.5mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
~ H=ht0.2(KVA)O0.5 . .
Where h = height of the building in meters where the generator set is installed.

15. The association will provide canopy and adequate stacks to the D.G sets so as to comply with the provision of EPA
1986 & GOI notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF, New Delhi.

- 16. All amendments/revisions made by the Board in the effluent and/or emission/stack height standards shall be
applicable to The Association from the date of such amendments/revisions. L
15 The Association shall install separate energy meter fer its effluent treatment plant / air pollution control device and
maintain the record on daily basis regarding consumption of energy for the rupning and maintenance of effluent

1
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treatment plantrecirculation system. .
16 The adequacy and efficacy of the effluent treatment plant and air pollution control devices will be the entire
responsibility of the Association. '
17 The Association will make adequate arrangements for regular operation of common effluent treatment plant in case
of the failure of power.
18 The Association shall put up display Board indicating Environmental Data at its main gate.
" 19 The Association will monitor its common effluent treatment plant regularly on daily basis.
* 20 The Association will develop environmental page on its web site to display the results of the common effluent
treatment plant regularly.
21 The Association shall install the common cfﬂuenl treatment plant as per the feasibility report submitted by it.
22 The Association shall subinit the name & addrésses of i llS member units and the name of responsible person of each
member unit. _ ' ’
23 It will be the combined responsibility of the Association and the individual member units for the proper operation
and maintenance of the common cffluent treatment plant to achieve the prcscnbed standards.
24 The Association shall establish a lab with full facilities for the analysis of the effluent.
25 The Association shall appoint an Environmental Engineer and competent staff for'the operation of common effluent
{reatment plant. )
26 The Association shall install common efﬂuem treatmcnt plant based on zero liquid discharge (ZLD) technology i in
second Phase and reuse the treated effluent back into the process of member dyeing industries.
27 The Association shall provide rain water harvesting system in its premises to carry roof top rain water into
underg1 ound strata.

28 No %urfdce run off or any other rain water ﬂowmg in lawns/ garden be allowed fo enter into the rain water °

. harvcstmg system.

29  All the pipes provided for the rcchargmg system should te visible and properly coloured with light blue colour.
30 Theé CETP shall achieve the following standards:- '

Sr. No. Paramecier Value '

.pH 6.5-85

. TSS, mg/t 20

. BOD, mg/l 10

. COD, mg/1 50

. TDS, mg/1 2100

. Oil & grease, mg/] Nil*

. Total Chromium. mg/l Nil*

. Phenolic Compounds, mg/l Nil* .

. Sulphide, mg/1 0.01

10. Bio-assay- Survival of fish after 96 hours of 100% effluent 90

11.SAR 7

12. RSC meq/i 3

31 The Association shall discharge its treated trade effluent of CETP with above said standards at the outlet of STP,
Jamalpur installed by the Municipal Corporation, Ludhiana. ‘ .

The following parameters as mentioned below shall be maintained after mixing of treated waste water from the CETP
and treated domeslic waste water of STPs of L\ldhiana so that the values of SAR, EC and RSC as mentioned below is
achieved dtall the times. The Association shall &;&lre the achievement of the parameters namely SAR and RSC at all

D
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the times at the confluence point of treated domestic sewage and treated CETP effluent:-
Parameters Concentration
Sodium absorption ration (SAR) 3.5

_Residual Sodium Carbonate (RSC) meg/Itr 2.5

However, the Electrical Conductivity (EC) shall be maintained 2,000 uS/cm.

32 The treated effluent of the CETP shall be mixed with the treated sewag;: of STPs and finally it shall be utilized for
irrigation purposes in an area of about 80,000 Acres.

33 The Board reserves the right to revoke the NOC granted to the Assuciation at any time in case the Association is
found violating any of the conditions of NOC or any provision of Air (Prevention & Control of Pollution) Act, 1981
& Water (Prevention & Control of Pollution) Act 1974 as amended time to time.

“ This is computer generated document from OCMMS by PPCB ”
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Office Dispatch No :

Registered/Specd Post
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-II, E-648-

B, Backside CICU Office, Phase-5, Focal Point,
Ludhiana

Website:- www.ppch.gov.in

Date:

Industry Registration ID:  RI5LDH32539341

Application No: 11632383

To,
Vijay Mehtani
341/342-d, Phase Viii, Focal Point
Ludhiana,Punjab-141010

Subject: Extension in the period of validity of

"Consent to Establish (NOC)" from Pollution Angle under the

provisions of Water (Prevention & Control of Pollution) Act, 1974, Air Prevention & Control of Pollution)

setting up of 40 MLD capacity Common
Point, Ludhiana. . .

Act, 1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules,

2016 for
Effiiient Tréatment Plant (CETP) for dyeing industries of Focal

1. Particulars of Consent to Establish (NOC) for Extension granted to the Industry

s e - S S
Certificate No. s CTE/Ext/LDH4/2020/11632383
Date of issue - i 29/(33/2020- C
Date of expiry : e _ 30/06/2020
Certificate Type : - Extension ‘
Previous CTE/CTO No. & Validify : .. .  “'RISLDH3CTE2549370
P — . | From:20/05/2015 =~ To:19/05/2016

”~

2. Particulars of the Industry
2o e b ‘:! T -
Name iﬁﬁ%ﬁ&mlion of the Applil:ant l Mr. V,Qfay Mehiani, (Vice Precident)
Address of Industrial premises STt | Punjab Dyei§ Association (focal Point Module),
co N i 1865 Acre Land, Tajpur Road, Jamalpur Awana,

b .‘**, J Ludhiana East,Ludhiana Iv-141008

Category of Industry ‘ v ﬁed

Type of Industry Common effluent treatmen! plant.

Scale of the Industry Large

Office District Ludhiana Iv

- Environmentai Er;
Punjqb Pollution Contmi'ggigl
Regicnal Office-1 1 )oK IANE

“This is computer generdied document from OCMMS by PPCB~
Punjab Dyers Association (focal Point Module),8.65 Acrt Land, Tajpur Road, Jamalplr Awana,Ludhiana East,Ludhiana fv.141008

Pagel

- g2 .. R i L e e L ] i i

o

-




- . . - . s . _:___ q& —

The validity in the period of the "Consent to Establish (NOC)" earlicr granted under the provisions of Water (Prevention & 71 E

Control of Poliution) Act, 1974, Air Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Managemenl

and Trans-boundary Movement) Rules, 2016 for sctting up of 40 MLD capacity Common Effluent Treatment Plant (CETP) for

dycing industrics of Focal Point, Ludhiana vide ne. R1SLDH3CTE2549370 dated 20.05.2015 is hereby extended upto 30-06-

2020 with same terms & conditions as mentioned in the original consent 1o establish (NOC) granted to the SPV and with

following special conditions that ’

1. There shall be no discharge into Budha Nallah.

2. The Association shall comply with all the conditions imposed in the environmental clearance granted by MoEF vide F-No. 10-

92/2010-IA.111 dated 03-05-2013.

3. The CETP in 1st Phase shall achicve the following standards:-

pH @ 6.5-8.5, TSS @ 20 mg/l, BOD @ 10 mg/l, COD @ 50 mg/l, TDS @ 2100 mg/l, O & G @ Nil*, Total Chromium @ Nil*,

ghﬁnoli(:@Compm;inds @ Nil*, Sulphide @ 0.01 mg/), Bio-assay- 90% Survival of fish afier 96 hours of 100% cffluent, SAR @
, RSC @ 3 meq .

The following parameters as mentioned below shall be maintained after mixing of treated waste water from the CETP and

treated domestic waste water of STPs of Ludhiana so that the values of SAR, EC and RSC as mentioned below is achieved at all

the times. The Association shall ensure the achicvement of the parameters namely SAR and RSC at all the times at the

confluence point of treated domestic sewage and treated CETP effluent:-

a. Sodium absorption ration (SAR) @ 3.5

h. Residual Sodium Carbonate (RSC) meg/ltr @ 2.5

However, the Electrical Conductivity (EC) shall be maintained 2,000 uS/cm.

This letter for exlension of consent to establish (NOC) be appended with the original consent 1o establish (NOC) issued vide no.

R15LDH3CTE2549370 dated 20.05.2015 under the Water (Prevention & Control of Pollution) Act, 1974, Air Prevention &

Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016.

This issues with the prior approval of Chairman of the Board

- e — i — T —
iran et Rl L AT o >
W i R R

EDwY - - ~ -
el T . 29/0572020

W™ s b T TN ~Z. 77 .« . _ ., (Sandecp Bahl)
= e : «~._ - Sr Environmental Engincer
o — T " For & on behalfl

'1'-.—«-.-..... - .. - A e . Of

Y

" (Punjab Pollution Control Board)
' -
Endst.No.. ey, W, ; : Dated:
B . T -

A copy of the above is forwarded to the following for information and nccessary action please:
Environmental Engineer, Punjab Pollution Control Board,:Regional Office-4, Ludhiana with the request to report w.r.t the
compliance of specific conditions as per the time scheduled allowed to the SPV.

SV

Environmental Enginee: .

29/052020
punjab Poliution Contrd Board,
aeaional Office-1, LUTIEARA (Sandeep Bahl)
U Sr Environmental Engincer ;
T E . ' " For & on behall :
of l':

: (Punjab Pollution Control Board)

} ; ?

“This is computer generatod document from OCMMS by PPCB” g T .
Punjab Dyers Association (focal Point Module).8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.Ludhiana Iv, 141008
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point,

Registered/Speed Post

T

Ludhiana .

Website:- ww\\uppcb.gov.in

Date:

Industry Registration 1D:  RI5LDH32539341

Application No: 13738628

To,
Vijay Mchtani ;
341/342-d, Phase Viii, Focal Point
Ludhiana,Punjab-141010
Subject: Extension in the period of validity of "Consent to Establish (NOC)" from Pollution Angle under the

provisions of Water (Prevention & Control of Pollution) Act, 1974, Air Prevention & Control of Pollution)
Act, 1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016 for
se(ting up of 40 MLD capacity Common Effluent Treatment Plant (CETP) for dyeing industries of Focal

Point, Ludhiana.

1. Particulars of Consent to Establish (NOC) for Extension granted to the Industry

Certificate No. | | crEEsdLDHA2021/13738628
Date of issuc : N P17 ) R
Date of expiry : 2 TN TR 1o e —
Certificate Type : e Extension .- -
Previous CTE/CTO No. & Validity : . , . 1 CTE/Ex/LDH4/2020/11652383
E . From:29/05/2020~%-T0:30/06/2020
2. Particulars of the Industry e Ao ; ot (i -
a.‘-' ) ; . .. ' . . I »
Name & Designation of the Applicant ™ Mr. Vijay Mehtani, (Vicé Precident)
Address of Industrial premises 7 % | Baiyjab Dyer's Association (focal Point Module),
. 8.65 Acre Land, Tajpur Road, Jamalpur Awana,
L-,_udbfand' Eaét,Ludhiana Iv-141008
Catepory of Industry Reéd '
Type of Industry Common effluent treatment plant,
Scale of the Tndustry Large
Office District "~ Ludhiana Iv
Py iron 2«
RJab Pojji0 MeNtal gy
egional 2" Conpry) 166!
al Off trof B
Ce-L, L)y 007,
1AN4
“This is computer generated document from OCMMS: by PPCB"
Punjab Dyers Association (focal Point Module).8.65 Acre Land, Tajpur Road, Jamalpur A wana,Ludhiana Fast Ludhiana Iv,141008
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The validity in the period of the "Consent to Establish (NOC)" earlier granted under the provisions of Water (Prevention &
Control of Pollution) Act, 1974, Air Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Management
and Trans-boundary Movement) Rules, 2016 for sett ing up of 40 MLD) capacity Common Effluent Treatment Plant (CETP) for.

dyeing industries of Focal Point, Ludhiana vide no. R15LDH3CTE2549370 dated 20.05.2015, valid upto 19-05-2016 (further

extended upto 30-06-2020 vide no. CTE/Ext/LDH4/2020/1 1632383 dated 29.05.2020) is hereby extended upto 29-06-2021 with

same terms & conditions as mentioned in the original consent to establish (NOC) granted to the SPV as well as exiensions made

thereto and with following special conditions that

1) There shall be no discharge into Budha Nallah.

2) The Association shall comply with all the conditions imposed in the environmental clearance granted by MoEF vide F.No. 10-

92/2010-1A.111 dated 03-05-2013. ;

3) The SPV shall submit feasibility report regarding utilization of treated effluent from CETP 40 MLD onto land for irrigation

within one month.

This letter for extension of consent to establish (NOC) be appended with the original consent to establish (NOC) issued vide no.

RIS5LDH3CTE2549370 dated 20.05.2015, valid upto 19-05-2016 (further extended upto 30-06-2020 vide no.

CTE/Ex/LDHA4/2020/11632383 dated 29.05.2020) under the Water {Prevention & Control of Pollution) Act, 1974, Air

grrivenf;gzl'ns& Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement)
ules, 2016,

This issues with the prior approval of Chairmanof the Board

17042021

(Sandecp Bahl)
Sr Environmental Engineer

For & on bohall
of

(Punjab Pollution Control Board)

Eﬁdst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action:pléase: .
_Environmental Engineer, Punjab Pollution Control Board. Regional Ofﬁc&éjdiudhiana with the request-to report w.r.t. the

compliance of specific conditions as per the time scheduied allowed to the SPV.

,.,--’

17104,2021

(Sandeep Bahl)

For & on behalf
of
(Punjab Pollution Control Board)

Environmental Enginee
Punjab Pollutiont Contro! Beary, _
Regional Office-1, LUDHIANA . . .

- “This is corﬁpurer generac‘ed 3§cumenr from OCMMS by PPCB”™

Punjab Dyers Assoctation (focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.Ludhiana Iv,141008 .
" PageZ
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[ i PUNJAB POLLUTION CONTROL BOARD

Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point,
Ludhiana ’

—— e ‘
‘h " Website:- www.ppcb.gov.in

' l Office Dispaich No : Registered/Speed Post . Date:
- | Industry Registration 1D: RI5LDH32539341 ; Application No: 16855356
To,
I Vijay Mehtani
341/342-d, Phase Viii, Focal Point

Ludhiana,Punjab-141010

| Subject:  Extension in the period of validity of "Caonsent to Establish (NOC)" from Pollution Angle under the
provisions of Water (Prevention & Control of Pollution) Act, 1974, Air Prevention & Control of Pollution)
Act, 1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016 for

l setting up of 40 MLD capacity Common Effluent Treatment Plant (CETP) for dyeing industries of Focal
Poini, Ludhiana. :

1. Particulars of Consent to Establish (NOC) for Extension granted to the Industry

| Certificate No. . CTE/Exy/LDH4/2022/16855356
I Date of issue : | 5 5 .}G;’O.?/ZIGZZ‘ il
Date of expiry : _ o , 31/03/2022 - e arm
|  [Cerfificate Type : T Extension. « . .
Previous CTE/CTO No. & Validiiy : .. = cTEEx/LDH4/2021/13738628
‘ | b * L - | From:15/04/2021=: - T0:29/06/2021

2. Particulars of the Industry

. Name & Designation of the Appliénnl - M. Vg:ay Mehtani, (Vice Precident)
Address of Industrial premises o : ' Punjab bycrg E;sc?cfarion (focal Point Module),
“ - | 865AcreLand. Tajpur Road, Jamalpur Awana,
A |[uydhiana East,Ludhiana lv-141008
| T =
Category of Industry * | Red
Type of Industry Common effluent treatment plant.
Scale of the Industry ' ' Small
Office District ' ' Lidhiana Iv

LDV irDhe o ! -I'-'; e oy
wboogpl THWLET Y
'y 2 (11 1 - X o

Punjab Peiivior (onirt Sna:
Recional Offien-1, LUEHL e

“This is computer generaied ddcument from OCMMS by PPCB™
Punjab Dyers Assoclation {focal Point Module).8.65 Acre Land. Tajpur Road. Jamalpur Awana,Ludhiana East.Ludhlana Iv. 41008
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et e,

- e o = LI TE T 13 - .-t - - - . -
Fea Ny ey n




The validity in the period of the "Consent to Establish (NOC)" earlier granted under the provisions of Water (Prevention &

720

Control of Pollution) Act, 1974, Air Prevention & Control of Pollution) Act, 1981 and Hazardous & Other Wastes (Management
and Trans-boundary Movement) Rules, 2016 for setting up of 40 MLD capacity Common Effluent Treatment Plant (CETP) for
dycing industries of Focal Point, Ludhiana vide no. R15LDH3CTE2549370 dated 20.05.2015, valid upto 19-05-2016, (further
extended upto 30-06-2020 vide no. CTE/Ext/LDH4/2020/1 1632383 dated 29.05.2020), (further extended upto 29-06-202] vide
no. CTE/Ext/LDH4/2021/13738628 dated 15/04/2021 ) is hereby extended upto 31.03.2022 with same terms & conditions as

mentioned in the ori
discharge of effluen

ginal consent to establish (NOC) granted to the SPV as well as extensions made thereto temporary allow for
t into Budha Nallah with following special conditions that:- .

1) The SPV shall submit feasibility report regarding utilization of treated effluent from CETP 40 MLD onto land for irrigation

within one month.

- .

2) The SPV shall establish a well visible, highlighted and approachable disposal point with a well established platform and

sampling arrangements.

3) The SPV shall

needed.

obtain necessary permissions from the Municipal Corporation, Ludhiana and the drainage department, if

4) The SPV ghali provide CCTV camcra arrangement at the vutle! (o monitor it 24x7. The Board may also provide continuous
water quality monitoring station in the Buddha Nallah downstream to the CETP outlet and also at a suitable point downstream 6f
the outlet of STP, Jamalpur where proper mixing of the treated effluent of the CETP and the STP would be there.

This letter for extension of consent to establish (NOC) be appended with the original consent to establish (NOC) issued vide no.
RISLDH3CTE2549370 dated 20.05.2015, valid upto 19-05-2016, (further extended upto 30-06-2020 vide no.
CTE/Ext/LDH4/2020/11632383 dated 29.05.2020), (further extended upto 29-06-2021 vide no. CTE/Ext/LDH4/2021/ 13738628
dated 15/04/2021) under the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Contro) of Pollution) Act,
1981 and Hazardous & Other Wastes (Management and Trans-boundary Movement) Rules, 2016. :

This issues with the prior approval of Chairman of the_Board.. . L W e

Endst. No.:

Pl
2

/0312022
(Pardeep Balu)
Environmental Engineer «. ;=
For & on behalf
of
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Ofﬁce—4, Ludhiana with the request to report w.r.t the

compliance of specific conditions as per the time scheduit‘éd allowed to the SPV

3010372022

. Errwron'ri*:w* FEng
. TeMaF Enginesy
Q " - " e
! {éﬂja_b Paliution Control Boarg
.,eg?n‘)n?i Oﬁ:_;e—;_l_,_[y[)ﬁ}.,g}g,q ' 5 P
"This is computer éenﬂ"a:ed document from OCMMS by PPCB"

Punjab Dyers Assoc.-‘aa‘ion {focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.Ludhiana Iv, 141008 z
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PUNJAB POLLUTION CONTROL BOARD

Zonal Office-11, E-648-B, Backside CICU Office, Phase-5, Focal Point, Ludhiana
Website:- www.ppcb.gov.in

Office Dispatch No : Registerced/Speced Post Date:

Industry Registration ID:  RISLDH32539341 Application No : 17501787

To,
Mr. Vijay Mehtani
341/342-d, Phase Viii, Focal Point
Ludhiana,Punjab-141010

Grant of 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge of
emissions arising out of premises.

Subject:

With reference to your application for obtaining 'ConSent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial'uml_for discharge of the cmission(s) arising
out of your premiscs subject to the Terms and Conditions as mentioned in this Certificate.

]

’ ra T i s
1. Particulars of Consent to Operate under Air‘Act, 1981 granted Jtro the industry”

-

- A A :

v 4

-~

Consent to Operate Certificate No. CT‘OA/II;résh/IDHéff{JZLZ_/I?SOJ 787
Date of issue : T F " {16/05/2022 N o
e L] 3 =
Date of expiry : P o b 15/05/2023 _  evewre
Certificate Type : e T = G| Fresh™ C e
\ . L’
2. Particulars ol the Indusiry : ‘
'\I'r-‘. = T2 i =
Name & Designation of the Applicant L b b M -Vy'ay'}{:‘f_e}nani, (Vice Precident)
- :

Address of Industrial premises

=y T W
-4 Purgab Dyers Association (focal Point Module),
8.65 Acre Land, Tajpur Road, Jamalpur Awana,
Ludhiana East,Ludhiana Iv-141008

Capital Investment of the Industry

4191 _. 39 lakhs

Category of Industry Red

Type of Industry Common effluent treatment plant.
Scale of the Industry Small

Office District Ludhiana Iv

Consent Fee Details

Rs. 3,60,000/- vide R No. HDFCR5202201 1089132418
dated 10.01.2022.

Raw Materials (Name with Quantity per day)

EfMuent Waste Water (Discharge from various dyeing
industries) @ 40,000 Kilo Liters/Day

Products (Namé with Quantity per day)
By-products, if any, (Name with Quantity per day)

Treated Water @ 40,000 Kilo Liters/Day

Details of the machinery and process

A=
Punjab Dyers Association {focal Point Module).8.

) .

Vironm

CETP for Dyeing units

oNial
Ution Cg’;a : E.’:?’”@ei -

indd OporefOCMMS by PPCB*
AL‘:"QHL’C@?J&' Road, Jamalpur Awana,Ludhiana East,Ludhiana Iv,141008
) Pagel
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Quantity of fuel required (in TPD) and capacity of
boilers/ Furnace/Thermo heater etc.

01 no. DG set of 1600 KVA capacity : as per requirement

‘Type of Air Pollution Control Devicesto-be instalted -

Not Required— - - -—-" =

Stack height provided with cach boiler/thermo
heater/Furnace etc,

01 no. DG set of 1600 KVA cépar::‘fy with stack height as
per condition no. 9 of this consent.

Sources of emissions and type of pollutants - -

01 no. DG set of 1600 KVA

Standards to be acheived under Air(Prevention &
Control of Pollution) Act, 1981

As prescribed by PPCB/CPCB/MoEF&Cc (as applicable).

Endst, No.:

16052022

Fomenrg
(Pardeep Balu)
Environmental Engincer
For & on behalf
of
(Punjab Pollution Control Board)

Dated:

A copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollutisn Control Board, Regional Office-4, Ludhiana with request to report w.r.t the compliance -

of specific conditions

%

&

<U
/

16/05/2022

(Pardeep Balu)
Environmental Engincer

For & on behalf
of

(Punjab Pollution Control Board)

- Environmental ,Engmeer .
Punjab Pollutiort Controi Boarc,
Rggipna! Office-1, LUDHIANA

"This is computer émerared document from OCMMS by PPCB"
Punjab Dyers Association (focal Point Module},8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East,Ludhiana I
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TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Ltd. or for getting
loan from the financial institutions.

The industry shall apply for renewal /extension of consent at least two months before expiry of the consent.

The industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution) -
Act, 1981, failing which, the consent shall be cancelled / revoked.

The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire
responsibility of the industry

The authorized fuel being used shall not bé changed without the prior written permission of the Board.

The industry shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
suitable height, as per the norms fixed by the Board from time to time.

The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

i) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the foilowing equation to determine upstream, downsiream distance:-

De=2 LW/ (L+W)
Where L= length.in-mts..W= Width in nits. =
i) The sampling port shall be 7to 10 ¢ in diameter

The industry shall put display Board indicating environmental data in the prescribed format at the main ’
enlrance gate. BT ) B : i o : ' - *

The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler 'ﬁl;nts ' e
S.NO. Boiler with Steam Generating|Stack heights
”» Capacity : ) )

L. Less than 2.:5{}{!1&-—"‘- 6 - | 9 meters or-2.5 times théf'jicighl of neighboring building

gt * which ever is more

2, More than 2 ton/hr” {0‘5 ran/f;'.-: " | 12 meters

3. More than 5 ton/br. to 10ton/br - | 1S meters

4. More than 10 ton/hr. to 15 tén/hr I8 mieters

5 More than 15 ton/hr. to 20 ton/hr | 21 meters

6. More than 20 ton/hr. to 25 ton/hr. 24 meters

7. More than 25 ton/hr. to 30 ron/ﬁr. 27 meters

8. More than 30 ton/br. 30 meters or using the foi'rnu]a :

= C H =14 Qg0.30r

H = 74 (Qp)0.24
Where Qg = Quantity of SO2 im Kg/hr.
Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more, : /

(i) Ff}rjind‘u‘strial' furnaces and Kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generatio - _ ' - '

(iii) Stack height for diesel generating sets:

b

Environmental Enain

Ty . : : ee

“unjab Poliution Cc:sn:t:'fzzéns’igéaard''t '
Regional Office-I, LUSHIANA

“This is computer generated document from OCMMS by PPCB”

Punjab Dyers Association {focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East, Ludhiana Iv,141008
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10.

12.

13.

14,

15.

—loY -~
Capacity of diesel generating set : : Height of the Stack
0-50 KVA ) Height of the building + 1.5 mi o
50-100 KVA . -do- +2.0 mt.
100-150 KVA ~do- +2.5mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA ~-do- +3.5mt.
250-300 KVA . -do- +3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to ensure
its regular operation.

The existing pollution control equipment shall be altered or replaced in accordance with the dircctions of the
Board, and no pollution control equipment or chimney shali be altered or as the case may be erccted or re-
erected except with the prior approval of the Board.

The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
notification No GSR-371 E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986. E '

The Govt. of Punjab, Department of Science, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:- ; :

i;%In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to'comply with the above notification.iz ¥

The industry shall submit-balance sheet of every financial year to the concerned Regional Office by 30th

+

June of every year - :

That the industry shall submit a_y_earl& ;eltiﬁcﬁle to the effect that no addition / up-gradalimﬁ muodification/

modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent. =

a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid:down by the Board from time to time for such type of industry /emissions.

b) ~ The industry 'ghaili;ansure’t_}jla"_f__._the:_émissio_'ns from each-stack shall conform to the following

emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Ré'qm‘red particulate matter B.
capacity A.

Area upto 5 Km from Other than ‘A’ class °
Other than the periphery ;
of I and Class-1I town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3
2 ton to 10 ton/hr. ‘500 mg/NM3 1000 mg/MNM3
Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3
Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide. . __ _

724

17.

18.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environmerit, in any manner.

The air polﬁiulinn control equipments shall be kept at all time inggood running condition and;
E

el ,_En}nrqnmeniar Enginosy
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(i) All failures of control equipments.

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event..
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Contro! of Air Pollution Rules, 1983",

19.  The industry shall plant minimum of three suitable varieties of trecs at the density of not less than 1000 trees
per hectare ali along the boundary of the industrial premises.

20.  The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21.  The industry shall comply with the conditions irﬁposed by the SEIAA/MOEF in Itl'-l,e Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

22.  The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

(i) Once in Year for Small Scale [ndustries.

(i) Twice/thrice/four time in a Year for Large/Medium Sc_ale Industries.
23.  The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(ii) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient atr.

{111) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24.  The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and .monthly reading / record may be sent to the Board by
the fifth of the following month.

25.  The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
- the record of the same for inspection of the Board Officers. “

26.  The Board reserves Lthe rig"ht to revoke the consent granted to the ind_u__snjy at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act; 1981 as amended from time
lo time. t i . '

27.  The industry shall comply with any other conditions aid down or directions issued in due course by the
Board under the provisigns’of.the Air (Prevention & Control of Pollution) Act, 1981.

28.  Nothing in this consent shall be deemed tq neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilifies or penaltiés 1o which‘the applicant is or may be subjected to
under this or any other Aet. '

29.  Any amendments/revisions made by iHeIBc-}a'rd!CPCBHMOEF'in the emission/stack height standards shall be -
applicable to the industry from the date of such amgndments/revisions. '

30.  The industry shall dispose off its solid waste generated by the burﬁing of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problein in the area. .

31, The industry shall ensure that'no_air pollution problem or public nuisance is created in the area due to the
discharge of emissions from the industry. '

32, The industry shall provide adequate arrangement for fighting the accidental Ieakagc/diéchafge of any air
po“umntlgasf liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33, The industry shall not change or alter the manufacturing process(es) and fuel so as to change th

quality/quantitly of emissions generated without the prior permission of the Board. v

34, The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in‘a
scientific manner and shall maintain proper record for the same, if applicable.

35.  The industry shall obtain an_d. subinjt Insurance cover under the Public Liability Insurance Act, 1991.

36.  The industry shall provide proper a .a'dec']uate air pollution control arrangements for control emission from
its fuel handling-area, ifapplicaba :

S R ‘ oy ;
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e

39.

40,
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42,

The industry shall comply with the code of practice as notified by the Government/Board for the lype of
industries where the siting guidelines / Code of Practice have been notified.

The indusiry shall not caisé any nuisance/iraffic hazard in vicinity of the area -

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shalt ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry. .

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. PDA / CETP Operator shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporte Environment Responsibility (CER) activities.

2. PDA / CETP operator shall ensure that there are no usages of single use plastic- thermoco! disposable

items such as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and sin gle use
decorating material made of plastic-thermocal or any other non-biodegradable material in the premises.

16/05/2022

(Pardeep Balu)
Environmental Engineer.

For & on behall
of

“ = .. (Punjab Pollution Control Board) .

"This is computer generated document from OCMMS by PPCB"
Punjab Dyers Association (focal Point quulé).& 65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.Ludhiana Iv, 1
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1
Office Dispatch No : . Registered/Speed Post Date:
Industry Registration 1D: R15LDH32539341 i Application No: 17501808
To

‘ Harvinder Singh
341/342-d, Phase Viii, Focal Point
Ludhiana,Punjab-141010

Subject:  Grant of 'Consent to Operate'an outlet u/s 25/26 oféWalcr (Prevention & Control of Pollution) Act, 1974 for
discharge of effluent, ;

With reference to your application for obtaining 'Consent to Operate' an outlet for discharge of the effluent u/s 25/26
of Water (Prevention & Control of Pollution). Act, 1974, . you are, hereby, authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this
Centificate. . g
[}

i ket it
_on 4 7 —-—

4 '\ i e

i _—

1. Particulars of Consent to Operate under Water Act, 1974 grantéd to the industry

s - —r T S =

: Consent to Operate Certificate No.  ~- CTOW/Fresh/LDH4/2022/17501808
Date of issuc : 16/05/2022 %
1 Date of expiry : e liboseoezt - ]
l. Certificate Type : .- i “‘.4 A s F}f.sh oS T :W;:
- ',’:.'-..Parl'iculars oflhe-lnduslry E : ' ‘ ' i /}
i AN R M SR 4
- Name & Designation of the Applicant ~ - - M Vijay Mehtani:(Vice Precident)
1 Address of Industrial premises ~ o 8 Punjab _Dyé%_‘ﬂssoqia(fon (focal Point Module),
. DN \ | 8.65Acré.Land, Tajpur Road, Jamalpur Awana,
| * 4 | Ludhiana East,Ludhiana Iv-141008
Capital Investment of the Industry 4191.39 lakhs
| Category of Industry Red
Type of !ndhstry Common effluent treatment plant.
. I Scalc of the Industry S.r;raﬂ
[ Office District Ludhiana Iv
Consent Fee Details RS. 3,60,000/- vide R.No. HDFCR5202201! 1089136605
I dated 10.01.2022.
Raw Materials(Name with quantity per day) EfMuent Waste Water (Discharge from various dyeing
| ' " N , industries) @ 40,000 Kilo Liters/Day
Products (Name with quantity per day) Treated Water @ 40,000 Kilo Liters/Day
' By-Products, if any,(Name with quantity per day) --
Details of the machinary and processes _ CETP for, Dyeing units : _‘ '
Details of the Effluent Treatment Plant Trade Effluent @ 40000.0 KLD
' /- Domestic EMuent @ 1.5 KLD

“This is computer gegNzred document from OCMMS by PPCB*
Punjab Dyers Assoclation (focal Point Module]lf.65 Acre Land, Tajpur Road. Jamalpur Awana,Ludhigna East,Ludhiana Iv. 141008
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Mode of Disposal

72

Trade Effluent : into Budha Nallah after treatment through
CETP of 40 MLD (Focal Point Module)

Domestic bfﬂuenr onto land for p}amar,ron thr ough septic
tank = . .

Standards fo be achieved under Water(Prevention & As prescribed by PPCB/CPCB/MoEF&Cc (as applicable).
Control of Pollution) Act, 1974 . . R E -

Endst. No.:

of specific conditions.

16/0572022

(Pardeep Balu)
Environmental Engincer

For & on behaff-
-of

GRS - (Punjab Pollution Control Board)

3 Dated:
i e o T LT e rp——

< -

. A copy of the above is forwarded to the following for mformahon, and necessary acnon please::
Environmental Engineer, Punjab Pollution Control Board; Regional Office- 4, Ludhlana,mth rcquasl to report w.r.t the compliance

e

1640572022

(Pardeep Balu)
Environmental Engineer

For & on behalf
Emn of
Pt-fﬂlau ;@‘"or'hf"‘?r«\? S5 (Punjab Pollution Control Board)

‘:;H}l {: r\”h,ﬁ bﬂ“

~sm .
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18.
19.

20,
21.

22.

— JoQ—
TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent. .

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varieties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

The achicvement of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation sysiem installed shall be the entire responsibility of the industry.

The industry shail ensure that the Hazardous Wastes generated from the premises are handied as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without anv adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged-from the authorized outlet and to maintain a rccord of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
indusiry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of ¢very finarncial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernizaiion has been carricd out duting the previous year otherwisc the industry shall apply for the varied
consent. - £ * : A T

¥
I 1 -

P . A = s f ! o ‘ I s ¥ € . - .
During the period beginning from the date .of issuarce and the daté of cxpiration of this consent, the
applicant shall not discharge floating. solids-or.visible foam. . 3 .4t ’

Any :lmcnd.men_;s»{revi_sionls.madg_by the Board in the tolerance limits for-discharges shall be applicable to
the indusiry from the date of such amendments/revisions. :

The industry shali'not change or alter the inanufacturing process(es) so as to change the quality and/or
quantity ot the effluents generated without the written.permission;of .the Board.
. . N TR s : et > LA 'R

Any upsct cunditions in the plant/plants-of the factory, which is likely to rq:_{ull in increased effluent and/or
result in violation of the standards lay down by the Board shall'be reported to the Environmental Engineer,
Punjab Pollution Control-Board-of concerncd Regioral Officeimmediately,failing which any stoppage and
upset conditions that come'to the notice of the Boardfits officers, will be deémed to be intentional violation
of the conditions of consenl.’

The industry shall provide terminal menhole(s)-at the'end-of each collection system and a manhole upstream
of final outlet (s) out of the premises of the.industry:for measurement of flow and for taking samples.
The industry shall for the purpose of measuring and-recording the quantity of water consumed and effluent

discharged, affix meters of such standards and at such places as approved by the Environmental Engincer
Punjab Polluiion Control Board of the concerned Regional Office.

¥

The industry shall maintain record regarding the opefation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for trcatment and sludge generated from treatment so as to satisfy the
Board regarding 1egular and proper operation of pollution control equipment. .

The indusiry shall provide online monitoring equipmenti; %s for the paramélers as decided by concerned
Regional Office with the effluent treatment plan/air pollution control devices installed, if applicable.

The pollution control de?iccs shall be interfocked with the manufac_turing process of the industry.

The e:;nho_rizcd outlet and mode of disposal shall not be changed without the prior written permission of the
Board. a

The industry shall comply with the-conditions imposed by the SEIAA / MOEF in the environmentat

" clearance granted {o it as required under EIA notification.dated 14/9/06; if applicable.

']I‘g;lindustry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,

The indusiry shall not use .ariy unaythorized out-let(s) for discharging effluents from its premises. All

unauthorized outlets, if any, shall be connected 1o the authorized outlet within one month from the date of
issuc of ihis-consent. - B ' s "

."This is computer generated document from OCMMS by PPCB”

Pu:_y‘ab Dyers Ass'ocmffon {focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.Ludhlana Iv, 141008
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23,

24,

25.

26.

27.

28.

29.

30.

31.
3.

33.

34,
35.
36.

37.

38.

39.
40.

41,

The industry shall make necessary arrangements for the monitoring of effluent being discharged by the
industry and shall monitor its effluents:-

(i) Once in Year for Small Scale Industries.
(ii) Four in a Year for Large/Medium Scale Industries.
(iii) The industry will submit monthly reading/ data of the separate energy meter installed for running

of effluent treatment plant/re-circuldtion system to the concerned Regional Office of the Boavd
by the 5th of the following month.

The industry shall provide electromagnetic flow meters at the source of water supply, at inlet/outlet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the 5th of the following month.

The Board reserves the right to revoke this consent at any time in case the industry is found violaling any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any werk in any natural watercourse.

Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjecred
under this or any other Act.

The industry shall make necessary and adequatc arrangements to hold back thc effluent in case of failure of
septic tank. — z ;s

The diversion or bye pass of any discharge from facilities ufilized: hy the applicant to maintain compliance
with the terms and conditions of this consent IS prahlbﬂed cxcepl “““ :

(1) Where unavoidable to prevent loss of life-or some propeﬁy-damagc or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
will terns and conditious of this consenl. The applicant shall immediately notilv the consent
issuing authority in writing of each such diversion or bye-pass.

The industry shall ensure that no water po]lutmn problem is created in the area due to discharge of effluents
from its industrial premises. :

The industry shall comply with the code of practice as notified by the.Govemment/ Board for the type of
industries where the sifing guidelines/ code of practice have been notr{'ed

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposéd off in such'a manner to prevent any pollutants from such materials fron
entering into natural water.

The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated effluent in processes .

The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

Where excessive storm water drainage or run off would damage facilitics necessary for compiiance with
terms and conditions of this consent, the applicant shall immediately not:fy the consent issuing authority in
writing of each such diversion or bye pass.

The industry shall submit a detailed plan showmg therein the distribution system for conveying waste-water
for application on land for irrigation along wtth the crop pattern for the year,

The industry shall ensure that the effluent d1schgrged by it is toxicity free.

The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as

, raw.

Drains causing oil & grease contamination shall will be segregated. Oil & grease trap shall be provided to
recover oil & grease from the effluent.

730
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The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impaat_on the Ground Water Quantity due to the industrial
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

The indusiry shall ensure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

SPECIAL CONDITIONS

1. The SPV will make more efforts to give the desirable results,

2. PDA / CETP Operator shall promote use of alternatives of single use plastics (SUP) and awareness to
discourage use of plastic, through their Corporte Environment Respensibility (CER) activities.

3. PDA / CETP operator shall ensure that there are no usages of single use plastic- thermacol disposable

items such as water bottles / water pouches/water cups, plates, forks, spoons, straw etc. and single use N
decorating material made of plastic-thermocal or any other non-biodegradable material in the premises.

C‘ e
T

16/05/2022

(Pardeep Balu)
Environmental Engineer

For & on behalf
of .

(Punjab Pollution Control Board)

‘Ervironmental Enginee:
i re

b Pollutior: Control Boa ) o
puPtggicnaI Office-1, LUDHIANA

“This is computer generated document from OCMMS by PPCB*
Punjab Dyers Assaciation (focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East Ludhiana Iv, 141008
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Office Dispatch No :

PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

Website:- www.ppeb.gov.in

Registered/Speed Post Date:

Al f'
@ LIFE
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Enviranment

Industry Registration 1D:

R15LDH32539341

Application No :

23519652

To.
Harvinder Singh )
341/342-d, Phase Viii, Focal Point
Ludhiana,Punjab-141010
Subject:

1. Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Renewal of consent to operate granted under the Air (Prevention & Control of Pollution) Act, 1981,

Consent to Operate Certificate No.

CTOA/Renewal/LDH1/2023/23519652

Date of issuc : - 30/12/2023
Date of expiry : 29/12/2024
Certificate Type : Renewal

Previous CTO No. & Validity :

L

CTOA/Renewal/LDH4/2023/22536986
From:24/06/2023 T0:23/09/2023

E 1]

2. Particulars of the Industry

Address of Industrial premises

Name & Designation of the Applic‘ant -
~

Iia;‘vincll.é;:Singh. {Js) ’

Panjab. Dyer"s Association (focal Point Module),
8.65 Acre Land, Tajpur Road, Jamalpur Awana, -

Capital Investment of the Industry

,{_.u_dhfana East,Ludhiana I-141008

Category of lridustry

6559.7 lakhs '
Red '

Type of Industry Comimion effluent treatment plant.
Scale of the Industry Large
Office District Ludhiana I

T

Emaronmental Enginee:
Punjab Pollution Contio! Board,
Regionai Cffice-1. LUDHIANA

“This is computer generated document from OCMMS by PPCB"

Punjab Dyers Assaciation (focal Point Module),8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East.LudMana.L 141008
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SPECIAL CONDITIONS:-

The industry shall apply for obtaining varied ‘Consent to Operale under Air (Preventlon & (‘ontro] oanliuuon) Act 1981 ] i
before commissioning of boiler cum drier. _ ___ . -- ’ .
2. The SPV shall submit the time bound proposal for up gracauon and augmenlauon of the CETP as committed during the |
hearing along with PERT Chart so as to achieve the prescribed standards as well as the standards as mentioned in the DPR I
appraised at the time of approval of financial aid received from the Government for this CETP, w1lh|n 15 days.. -

All the other contents and conditions (}f consent will remain same as mentioned in consenl no.: l
CTOA/Renewal/LDH4/2023/22536986 dated 24.06.2023 valid upto 23.09.2023 granted under the Air (Prevention & (.onrlol of
Pollutwn) Act, 1981.

it

301202023

(Pardeep Balu)
Environmental Enginecr

For & on behall
of -

(Punjab Pollution Control Board)
Endst. No.: ' : C I Dated:

A copy of the above is forwarded to the followi ng for information and necessary action please: ‘
The Environmental Engineer, Punjab Pollutiori Control Board, Regional Office-1, Ludhiana for information and necessary-action.
It is requested to send recommendations for further extension in validity of consent to operate under Air (Prevention & Controlof ...J"

Pollution) Act, 1981 after commissioning of hoiler and dryer.’

- - = I s am . -

~

-

v o
—

Jon2n2023

(Pardeep Baln)
Environmental Engineer
For & an behall
of

(Punjab Pollution Control Board)

. Emaronmentz! Engineer
T mh Poifdion CG' it Q‘”’"‘F‘

p\n;f‘.r"w"‘f _.::.':a‘ i.!.‘
d

"This is aompu.'ergenerared document from OCMMS by PPCB™
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| +onTes PUNJAB POLLUTION CONTROL BOARD o L|FE
- EUNJIRD Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana bﬁ 'éfiﬁi“,‘g,'\%,'é’,’“
‘_l e et s Website:- www.ppeb.gov.in
- o
| ey |
Office Dispateh No : Registered/Speed Post Date:
- Industry Registration 1D R}5LDH3253934!- . ) Application No: 23519336

\

|

To,
] Harvinder Singh
341/342-d, Phase Viii, Focal Point
I Ludhiana,Punjab-141010
Subject:

l 1. Particulars of Consent to Operate under Water Act, 1974 'graited to the industry

- Renewal of consent to operate granted under the Water (Prevention & Control of Pollution) Act, 1974.

Consent to Operate Certificate No.,

CTOW/Renewal/LDH1/2024/2351 9336

Dateofissue i -——- — - =~ =—— - - —— --128/06/2024 .. =-
Date of expiry : . 30/06/2026". :
Certificate Type : c -+ - mam o = VRopnewale o - - —————

Previous CTO No. & Validity -

CTOW/Renewal/LDH4/2023/22538366
From:24/06/2023 T0:23/09/2023

Yarticulars of the Industry

s Y

-
e &

Name & Designation of the Applicant

Harvinder S}'ngh US)'J' -

Address of Industrial premises

Ludhiana East, Ludhiana I-141008

_.\ , _ K : Bingat DyerS Assouanqp (foca} -Point Module).
n v =" 18.65 Acre Land, Tajpur Road, Jamalpur Awana,

Capital Investnicnt of the Industry ' 16559.7 1akhs

Category of Industry -

: Rcd 4

Type of Industry

Common effluent treatment plant.

Scale of the Industry Large
I Office District Ludhiana ] |
| Erw.r 0nmema. Engines
~ Punjab Potiution Control Boarg,
| Regional Office-1, LUDHIANA'
| ) "This Is computer generated document fro:n OCMMS by PPCB*
Punjab Dyers Association (focal Point Module).8.65 Acre Land, Tajpur Road, Jamalpur Awana,Ludhiana East, Ludhiana I,141008
_ 3 - Pagel
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5 SPECIAL CONDITIONS:-

—hs~

1. The PDA shall operate its CETP of 40 MLD capacity regularly and efficiently so as to achieve the prescribed standards.

. The PDA shall submit the time bound proposal for up-gradation and augmentation of the CETP along with PERT Chart so as _

to achieve the prescribed standards as Wellas thé iandards as mentioned in the DPR appraised at the time of approval of

- financial aid received from the Government for this CETP, within 15 days.

3. The PDA shall submit the proposal for discharge of treated effluent onto land for plantation / irrigation to the Board in time
bound manner.

All the other contents and conditions of consent will remain same as mentioned in consent no.

CTOW/Renewal/1LDH4/2023/22538966 dated 24.06.2023 valid upto 23.09.2023 granted under the Water (Prevention & Control
of Pollution) Act, 1974,

28/06:31)24

(Pardecp Balu)
Environmental Engineer

For & on fmha_!{
o - ..-- (Punjab Pollution Control Board)

I

Endst. No.; o Datcd:

A copy of the above is forwarded to the 'following for information and neéessary action ptéase:

The Environmental Engineer, Punjab Pollution Control Board, Regianal Office-1, Llfdhiaﬁa for information and necessary action.

7&/

/

28/06/2024

(Pardeep Balu)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Board)
Emaronmental Enginee
Punjab Poilution Canten) Boar,
Regional Office-1, LUGHIANA
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